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 HOUSE  OF  THE  PEOPLE

 Tuesday,  3lst  March,  953

 The  House  met  at  Two  of  the  Clock.

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 MEMBER  SWORN
 Thakur  Juga!  Kishore  Sinha  (Muzaffer-

 pur  North-West).

 ORAL  ANSWERS  TO  QUESTIONS

 East  BENGAL  DISPLACED
 Jaral  Lanp  (U.  P.)

 #1090.  Shri  8.  K.  Das:  (a)  Will  the
 ‘Minister  of  Rehabilitation  be  pleased
 to  state  how  many  East  Bengal  dis-
 ‘placed  families  have  so  far  been  settled
 in  the  Tarai  land  in  U.P.  under  the
 jute-growing  scheme?

 SETTLEMENT  OF
 PERSONS  IN

 (b)  How  many  of  them  were  sent
 there  during  the  year  1952?

 ak te  (c)  What  rehabilitation  henefits
 }  thave  been  given  to  them?

 The  Minister  of  Rehabilitation
 (Shri  8.  P.  Jain):  (a)  500  families.

 (b)  283  families.
 (c)  7  to  8  acres  of  land  and  a  loan

 of  Rs.  2,240  to  a  family.  )
 Shri  B.  K.  Das:  Out  of  the  500

 _sfamilies  that  were  sent  there,  how
 “3many  families  have  come  away  from

 ‘that  place?
 Shri  A.  ९,  Jain:  83.
 Shri  8.  K.  Das:  What  were  the  diffi-

 culties  on  account  of  which  they  have
 ‘come  away?

 Shri  A.  P.  Jain:  It  is  difficult  to  say

 what
 were  the  particular  difficulties.

 47  families  continue  to  remain  there;
 probably  these  people  did  not  like  the
 place  or  they’could  not  put  in  suffi-
 sciently  hard  work.
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 Shri  8.  K.  Das:  Is  it  a  fact  that  in

 one  of  the  camps  near  Naini  Tal,  the
 Mohanpur  Tarai  Camp,  the  area  is
 barren  and  unfit  for  cultivation  and
 that  drinking  water  is  available  only
 at  a  distance  of  6  miles?

 Shri  A.  P.  Jain:  Allegations  to  that
 effect  have  been  made  but  I  could  not
 verify  them.  On  the  whole;  the  land
 in  Tarai  is  very  fertile.

 Shri  B.  K.  Das:  Is  it  a  fact  that
 families  are  given,  irrespective  of  the
 number  of  the  members.  a  maximum
 amount  of  Rs.  25  each  family.

 Shri  A.  P.  Jain:  No.  That  is  not
 so.  The  maximum  allowance  and  doles
 go  up  to  Rs.  60  per  family.

 Shri  B.  K.  Das:  Are  they  given  the
 usual  doles  of  Rs.  2  and  Rs.  8  which
 are  fixed  for  adults  and  non-adults?

 Shri  A.  P.  Jain:  That  is  so,  but  sub-
 ject  to  a  maximum  of  Rs.  60.

 Shrimati  Renu  Chakravartty:  May  I
 know  if  the  reclamation  assistance  has
 also  been  given  to  these  people?

 Shri  A.  P.  Jain:  Yes.  Rs.  440  are
 spent  on  the  reclamation.

 Shri  T.  K.  Chaudhuri:  May  I  know
 how  many  jute  crop  sowing  seasons
 have  elapsed  since  these  fam:iies  went
 there  and  what  is  the  success  80  far
 achieved  in  the  matter  of  jute  cultiva-
 tion  by  these  refugee  families?

 Shri  A.  P.  Jain:  These  families  went
 in  295l,  and  they  have  been  there  since,
 partly  sowing  jute  and  partly  paddy.

 Loan  By  Wortp  BANK  TO  THE  INDIAN
 IRON  AND  STEEL  COMPANY

 *09l.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Fimamce  be  pleased  to
 state  whether  it  is  a  fact  that  the
 World  Bank,  which  has  granted  a  loan
 to  the  Indian  Iron  and  Steel  Company
 has  also  asked  them  to  issue  bonds  to
 the  extent  they  drew  on  the  Bank  to
 meet  their  requirements  of  foreign
 exchange  from  time  to  time?

 ’
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 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.
 Bhagat):  Yes,  Sir.  Under  the  terms
 of  the  Loan  Agreement  between  the
 World  Bank  and  the  Indian  Iron  and
 Steel  Company,  the  Company  has  to
 execute  and  deliver,  if  the  Bank  so
 desires.  Bonds  to  the  extent  of  the
 amount  it  withdraws  from  the  loan
 account.

 Dr.  Ram  Subhag  Singh:  What  parti- cular  feature  of  this  Iron  and  Steel
 Company  has  led  the  World  Bank  to
 authorize  the  Company  to  issue  bonds
 to  meet  their  foreign  exchange  require-
 ments?

 Shri  B.  R.  Bhagat:  The  provision  for
 bonds  is  a  normal  feature  of  all  World
 Bank  loans.  Similar  provision  exists
 in  other  agreements  for  loans  taken
 from  the  World  Bank  by  the  Gcevern-
 ment  of  India.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  these  bonds  would  be  taken
 up  by  Indian  investors  only  or  by
 foreign  investors  also?

 Shri  B.  R.  Bhagat:  As  I  said  it  is  a
 normal  feature  of  all  loans  granted
 by  the  World  Bank.

 Mr.  Deputy-Speaker:  The  kon.
 Member  wants  to  know  whether  the
 bonds  are  to  be  délivered  by  Indian
 finvestors  only  or  by  foreign  investors
 also.

 Shri  B.  R.  Bhagat:  It  will  be  issued
 to  the  World  Bank.

 श्री  रघुनाथ  सिह:  इस  बांड  पर  कोई

 सूद  होगा  ?

 श्री  बो०  आर०  भगत:  इंटरेस्ट  भी  होगा।

 क्रि  रघुनाथ  सिह  :  इसका  रेट  कया  है  ?

 श्री  बी०  आर०  भगत  :  जब  बांड
 मेच्योर  होगा  उस  समय  जो  बाज़ार  की  हालत
 रहेगी  उसी  हिसाब  से  सूद  भी  लिया  जायगा

 Dr.  Jaisoorya:  What  happens  if
 these  bonds  are  not  redeemed?

 Shri  B.  R.  Bhagat:  So  far  no  bond
 hhas  been  asked  for  and  no  bond  has
 been  delivered.  Hence  tae  yvestion
 does  not  arise.

 Dr.  Jaisoorya:  Supposing  they  are
 not  redeemed,  what  happens?

 Shri  B.  R.  Bhagat:  It  is  a  hypotheti-
 cal  question.

 3l  MARCH  953  Oral  Answers  I592-

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  loan  granted  by  the  World
 Bank  to  the  Indian  Iron  and  Steel
 Company  would  meet  the  total  capital
 expenditure  of  that  company  or  not?

 Shri  B.  R,  Bhagat:  It  is  not  rele-
 vant  to  the  question.  The  question
 relates  only  to  the  bond.  ra

 NATIONAL  ART  TREASURE  FUND

 *1092.  Shri  S.  C.  Samanta:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  whether  the  sum  sanctioned
 to  National  Art  Treasure  Fund  for  the
 acquisition  of  Art  Objects  in  95l-52
 has  been  fully  spent?

 (b)  How  much  was  allotted  for  this
 purpose  in  1952-53  and  how  much  out"
 of  this  has  been  spent  so  far?

 (c)  How  many  paintings  and
 sketches  have  been  acquired  in  1952?

 The  Deputy  Minister  of  Natural
 Resources  and_  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  A  sum  of  Rs.  18.600  has  been
 contributed  by  the  Government  of
 India  to  the  National  Art  Treasures
 Fund  but  nothing  has  been  spent  Ot
 far  out  of  this  amount.

 (c)  None.

 श्री  एस०  सी०  सामन्त :  क्‍या  मेँ
 माननीय  मंत्री  जी  से  जान  सकता  हूं  कि  आदि-
 वासियों  की  जो  कला  वस्तुएं  हें  उनको  इकट्ठा
 करने  के  लिए  कोई  प्रबन्ध  किया  गया  है  ?  7

 श्री  के०  डी०  माल बोय  :  जी  हां ॥
 सारे  भारत  वर्ष  में  जो  कला  की  वस्तुयें  हें उन
 सब  को  एकत्रित  करने  का  प्रबन्ध  किया  जा
 रहा  है।  और  यह  प्रबन्ध  सरकार  के  बजट
 प्राचीन  (उपबन्ध  )  से  किया  जाता  है  tv
 इस  फंड  की  रकम  को  घोड़े  धीरे  इकट्ठा
 करने  का  यत्न  किया  जाता  है  जो  बजट
 प्राचीन  से  अलहदा  है।

 Prof.-D,  0.  Sharma:  May  I  know  if
 some  of  the  rare  paintings  of  the
 Kangra  School  will  be  purchased?

 Sari  K.  D  Malaviya:  That  is  ‘a
 suggestion  and  I  would  request  the
 hon.  Member  to  pass  on  the  suggestiom
 to  me.
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 Shri  S.  N.  Das:  May  I  know  the
 extent  of  the  contributions  made  to
 this  fund  by  the  various  State  Gsvern-
 ments?

 Shri  K.  D.  Malaviya:  Various  States
 have  contributed  to  the  fund  during
 the  last  2  or  3  years.

 In  950-5l  the  contribution  from  the
 States  was  Rs.  6.000  and  the  Govern-
 ment  of  India’s  contribution  was  Rs.
 25.000.  In  1951-52  the  States  contri-
 buted  Rs.  12.500  and  the  Gavernment
 of  India’s  contribution  was  Rs.  i,500.
 In  1952-53.  the  States  contribution
 was  Rs.  7.000  and  the  Government  of
 India’s  contribution  was  Rs.  18,600.

 Shri  Raghuramaiah:  May  I  *know
 what  is  the  machinery  contemplated  by
 the  Government  for  the  purpose  of
 spending  the  fund  and  for  the  purpose
 of  getting  the  objects  of  Art?

 Shri  K.  D.  Malaviya:  It  is  the  Pur-
 chase  Committee  under  the  Govern-
 ment  of  India  which  considers  all  the
 proposals  that  come  and  make  pur-
 chases.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  out  of  this  fund  any  meney  has
 been  spent  for  getting  back  our  Pea-
 cock  throne?

 Shri  K.  D,  Malaviya:  As  I  said  noth-
 ing  has  been  spent  so  far  from  this
 fund.  There  is  a  sevarate  Budget
 provision  and  from  that  provision  pur-
 chases  are  made  of  objects  of  art.

 डा०  देश  चन्द्र  :  क्‍या  इस  फ़ंड  में  से
 विदेशों  में  जो  हिन्दुस्तानी  कला  की  चीजे  हें
 उनको  भी  मंगाने  का  प्रयत्न  किया  जा  रहा  हैं
 ओर  यदि  किया  गया  है  तो  उसमें  क्या  सफ़लता
 मिली  है  ?

 श्री  के०  डी०  सालबोनी  :  जहां।
 विदेशों  में  जो  हमारी  कला  की  वस्तुयें  हें  उन
 के  खरीदने  के  प्रश्न  क ेऊपर  सरकार  गौर  कर
 रही  है।

 डा०  सुरेश  चन्द्र  :  यह  मामला  कब  तक

 दरगोर  रहेगा  ?

 श्री  के०  डो०  मालबीय  :  इसमें  कई
 दिक्कत  हें।  वह  आसानी  से  नहीं  हो  सकता  t

 हि  शो  एस०  सो०  सामन्त  :  रिपोर्ट  में

 .  यह  दिया  गया  हैं  कि  स्केचेज़  और  पेंटिंग्स

 इकट्ठे  किये  गये  हें।  क्‍या  में  जान  सकता
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 हूं  कि  यह  सब  चीज़े  कहां  रखी  गयी  हें  नेशनल

 म्यूजियम  में  या  नेशनल  आर्ट  गैलरी  में  ?

 श्री  के०  डो०  मालवोय  :  में  ठीक  से

 नहीं  कह  सकता  पर  कुछ  तो  नेशनल  आर्ट
 गैलरी  में  रखे  गये  होंगे  और  कूछ  म्यूजियम
 में।

 बुनियादी  शिक्षा

 +१०९३.  श्री  एम०  एल०  त्रिवेदी  :
 क्या  शिक्षा  मंत्री  यह  बतलाने  की  कृपा  करेंगे  :

 (क)  पंच  वर्षों  योजना  में
 सम्मिलित  किया  गया  बुनियादी  शिक्षा  का
 कार्यक्रम  ;  तथा

 (ख)  इस  सम्बन्ध  में  केन्द्रीय  सर-
 कार  का  विशेष  कार्यक्रम  ?

 The  Deputy  ‘Minister  of  Natural
 Resources  and_  Scientific’  Research
 (Shri  K.  D.  Malaviya):  (a)  Attention
 of  the  hon.  Member  is  invited  to  tne
 Chapter  on  Education  in  the  final  re-
 port  of  the  Planning  Commission,

 (b)  One  of  the  schemes  under  the
 Five  Year  Educational  Plan,  is  meant
 to  work  out  the  whole  idea  of  Basic
 Education  from  the  Primary  to  Post-
 Graduate  (training)  level>  to  develop
 suitable  methods  and  techniques  of
 work  experimentally  and,  by  associat-
 ing  with  it  a  programme  of  Social
 Education,  to  study  its  total  impact
 on  the  life  of  the  local  community.

 Grants  have  also  been  given  to  the
 State  Governments  for  the  improve-
 ment  of  primary  and  basic  schools.

 The  question  of  giving  financial  as-
 sistance  to  States  for  their  pro-
 grammes  of  the  expansion  of  Basic
 Education  is  under  consideration,

 श्री  एम०  एल०  त्रिवेदी  :  क्‍या  में

 पूछ  सकता  हूं  कि  पंच  वर्षीय  योजना  में  वर्णित
 आधार  के  ऊपर  सरकार  ने  इस  बेसिक  ऐजू-
 केशन  के  सिस्ट्म  को  क्या  रूप  दिया  है  और
 क्या  इस  सम्बन्ध  में  राज्यों  से  भी  कोई  पत्र

 व्यवहार  हुआ  है  और  यदि  हुआ  है  तो  उसका
 क्या  नतीजा  हुआ  है  ?

 श्री  के०  डी०  मालवीय  :  पिछले  साल
 सरकार  ने  ११  फ़रवरी  को  पंच  वर्षीय  योजना
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 में  जो  प्राईमरी  और  बेसिक  ऐजुकेशन  के
 सम्बन्ध  की  योजनाएं  हें  उन  की  ओर  सरकारों
 का  ध्यान  दिलाया  है।  विशेषतः  में  आनरेबिल
 मैम्बर  का  ध्यान  स्कीम  नम्बर  १  (की  ओर

 दिलाना  चाहता  हूं  जिसमें  यह  तमाम  योजनायें
 शामिल  हैं  और  जिस  सम्बन्ध  में  केन्द्रीय  सरकार
 ने  स्टेट  सरकारों  को  पार  साल  सहायता
 दी है।

 Shri  T.  S.  A.  Chettiar:  Out  of
 these  Rs.  98  crores  allotted  for  the
 coming  year,  how  much  is  proposed
 to  be  spent  for  basic  education?

 Shri  K.  D.  Malaviya:  That  is  a
 question  which  is  under  considera-
 tion.  But  last  year  about  Rs.  33  lakhs
 was  given  to  the  State  Governments.

 Shri  T.  S.  A,  Chettiar:  Out  of  this
 fund,  how  much  is  proposed  to  be
 spent  through  the  States,  and  how
 much  by  the  Government  of  India
 directly?

 Shri  K.  D.  Malaviya:  Out  of  the
 total  five  year  expenditure  of  Rs.  98
 crores.  it  is  proposed  that  the  Gov-
 ernment  of  India  will  spend  Rs.  33
 crores.

 sit  एम०  एल०  द्विवेदी  :  जो  पत्र

 व्यवहार  राज्यों  से  सरकार  ने  किया  हैं  उस
 सम्बन्ध  में  क्या  में  यह  जान  सकता  हूं  कि  इस

 योजना  को  लागू  करने  में  कितना  समय  लगेगा
 और  केन्द्र  की  तरफ़  से  इस  में  कितना  धन
 व्यय  किया  जा  रहा  है  ?

 श्री  के०  डी०  मालवीय  :  केन्द्र  की  तरफ़
 से  जो  घन  व्यय  किया  जा  रहा  है  उस  को  तो
 में  ने  अभी  बताया  1  लेकिन  यह  जो  पंच  की
 वर्षीय  योजना  है  और  बेसिक  ऐजुकेशन  जो
 योजना  है  उस  सम्बन्ध  में  में माननीय  सदस्य  को
 बतलाना  चाहता  हूं  कि  यह  एकदम  से  नतीजा
 नहीं  दिखा  सकती  और  बहुत  जल्द  इनका
 कोई  परिणाम  नहीं  देखा  ज|  सकता  हैं।  धीरे
 घीरे  जैसे  जैसे  यहां  उपयुक्त  वातावरण  बनता

 जायगा  उसी  हिसाब  से  यह  योजनाएं  आगे
 बढ़ेंगी  ।
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 Bo  सुरेश  चन्द्र  :  क्यों  माननीय
 मंत्री  से  पूछ  सकता  हूं  कि  यह  जो  योजना  है
 क्या  इस  को  गवर्नमेंट  ने  पूरी  तरह  से  स्वीकार
 कर  लिया  है  या  अभी  तक  इस  को  सिफ
 एक्सपेरिमेंटल  स्टेज  पर  ही  रखा  गया  है  ?

 श्री  के०  डो०  मालवीय  :  इस  समय  तो
 गवर्नमेंट  ने  स्वीकार  कर  के  ही  योजना  चालू
 की  है  और  इस  की  सूचना  भी  स्टेट  गवर्नमेंट ों
 को  दे  दी  हैं।  जैसा  कि  मानवीय  सदस्य  को
 मालम  होगा  इसके  लिए  क्षेत्रों  का  चुनाव  का
 आधांर  उसी  प्रकार  का  है  जैसा  कि  कम्यूनिटी
 प्रोजेक्ट  का  आधार  प्लानिंग  कमीशन  की
 योजनाओं  में  माना  गया  हैं।

 Shri  S.  N,  Das:  In  view  of  the
 fact  that  the  productive  aspect  of
 basic  education  has  now  been  accept-
 ed,  may  I  know  whether  the  Govern-
 ment  of  India  propose  to  take  up  the
 work  of  investigation  of  the  ob-
 stacles  in  the  way  of  the  full  develop- ment  of  the  productive  capacity  of
 basic  education?

 Shri  K.  D.  Malaviya:  Yes,  Sir.
 That  question  wi!l  be  considered.

 श्री  एम०  एल०  त्रिवेदी:  शिक्षा  के
 सम्बन्ध  में  में  एक  बात  और  पूछना  चाहता  हूं
 और  वह  यह  है  कि  क्या  इस  शिक्षा  का  प्रारम्भ
 केवल  प्राइमरी  शिक्षा  तक  ही  बेस्ड  रहेगा  या
 इस  को  ओर  आगे  स्कूल  और  कालेज  में  भो
 चलाया  जायगा  ?  इस  सम्बन्ध  में  अगर
 सरकार  ने  कोई  रूप-रेखा  बनाई  हो  तो  वह
 बताने  की  कृपा  करें  |

 श्री  के०  डी०  मालवीय  :  जैसा  में  ने
 अभी  कहा,  यह  शुरू  से  आश्विन  तक  की  शिक्षा
 में  लागू  होगी  ।  पोस्ट  ग्रेजुएट  ट्रेनिंग  तक
 इस  शिक्षा  का आयोजन  किया  गया  है

 Kazaks

 #1694,  Sardar  Hukam  Singh:  (a)" Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  the  Kazaks
 (about  400  in  number)  who  arrived  on



 -able  for  their
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 the  Leh  horder  as  displaced  persons
 and  were  put  in  camps’in  the  Kashmir

 State  during  95l-52  to  remain  there
 till  the  circumstances  became  favour-

 departure,  have  gone
 back?

 (b)  If  not,  are  they  still  in  camps?
 The  Deputy  Minister  of  Home

 Affairs  (Shri/  Datar):  (a)  and  (b).
 375  Kazak  refugees  entered  the  State

 in  the  year  95l.  out  of  whom  25  have
 died,  772  have  left  for  Turkey  and
 6  for  Mecca.  The  rest  viz.,  72  are
 still  in  the  ‘State—168  in  Srinagar  and
 4  in  Ladakh.

 Sardar  Hukam  Singh:  Have  any
 of  them  entered  any  other  part  of
 our  country  as’  well?

 Shri  Datar:  Nv,  they  have  not
 been  sent  to  any  other  part.

 Sardar  Hukam  Singh:  Were  there
 any  Chinese  refugees,  who  came
 along  with  these  Kazaks?

 Shri  Datar:  No.  Sir:  to  our  infor-
 mation,  only  these  people  have  come.

 Sardar  Hukam  Singh:  Have  the
 Government  of  India  incurred  any  ex-
 penses  on  account  of  their  entry  and

 maintenance  here?
 Shri  Datar:  All  the  expenses  are

 incurred  only  by  the  Government  of
 India.

 Sardar  Hukam  Singh:  What  was
 the  amount  that  has  been  incurred?

 Shri  Datar:  The  total  amount  spent
 till  now  is  Rs,  42.820-4-9,

 Shri  T.  K.  Chaudhuri:  May  I  know
 from  which  state  they  came?

 Shri  Datar:  They  came  from  Tibet.
 Shri  N.  Sreekantan  Nair:  Have  the

 Government~-of  India  ascertained  the
 opinion  of  the  Government  of  the
 U.S.S.R.  or  China  in  connection  with
 the  protection  of  these  people?

 +  Shri  Datar:  I  did  not  follow  the
 question,  Sir.

 Mr.  Deputy-Speaker:  Have  the
 Government  of  India  consulted  or
 taken  the  opinion  of  the  U.S.S.R.  or
 Chinese  Govérnment,  in  regard  to
 these  people?

 Shri  Datar:  We  have  not  taken  the
 opinion  of  any  of  ‘them.  These  people
 gre  political  refugees,  and  so  they
 dave  been  given  shelter  here.

 Sardar  Hukam  Singh:  Are  these
 People  here  because  they  were  not
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 allowed  into  any  other  country,  or  is
 it  because  of  some  unwillingness  on
 their  part  to  move  out  of  India?

 Shri  Datar:  No,  Sir,  The  difficulty
 of  finding  out  sheter  for  them  was

 there,  and  u'timately  some  _  shelter
 was  found  in  Turkey  for  some,  and
 for  some  in  Mecca,  Therefore  they
 have  gone.  So  far  as  the  others  are
 concerned,  steps  are  being  taken  to
 send  them  to  other  countries  as  far
 as  possible.

 BUSINESS  PREMISES  FOR  DISPLACED  PERSONS

 #1095,  Sardar  Hukam  Singh:  (a)
 Will  the  Minister  of  Rehabilita-
 tion  be  pleased  to  state  the  number  of
 shops  built  by  the  Government  of
 India,  State  Government  of  Dethi  or
 the  Municipal  Committees  of  Delhi  or
 New  Delhi  during  the  last  five  years
 for  providing  business  premises  to
 displaced  persons  from  West  Pakistan?

 (b)  What  is  the  number  of  such
 shops  still  lying  vacant?

 (c)  What  are  the  reasons  for  the
 displaced  persons  not  occupying  them
 or  vacating  them  after  occupation?

 The  Minister  of  Rehabilitation
 (Shri  A.  P,  Jain):  (a)  The  number
 of  shops  constructed  by  the:

 (i)  Ministry  of  Rehabili-
 tation  3806

 (ii)  Delhi  Municipal  Com-
 mittee  2284

 (iii)  New  Delhi  Municipal
 Committee  229

 ToTaL  736

 (b)  227.
 (c)  In  some  cases  after  the  allot

 ment  of  a  regular  shop.  the  displaced
 shupkeeper  prefers  to  stay  in  the  un-
 authorised  structure  because  in  the
 former  case,  he  has  to  pay  the  rent
 while  in  the  latter  case  he  has  to  pay
 no  rent.  Some  of  the  |  shopkeepers
 may  be  in  the  process  of  occupying.
 others  may  not  have  occupied  for
 other  reasons.

 Sardar  Hukam  Singh:  Is  there
 any  number  of  displaced  persons  wha
 remain  in  these  temporary  construc-
 tions  or  wooden  barracks,  ecause
 there  are  no  shops  for  them?

 Shri  3.  P.  Jain:
 the  question.

 Sardar  Hukam_  Singh:  Is_  there
 any  numiber  of  displaced  persons  “in

 I  could  not  catch
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 Delhi,  who  still  occupy  these  wooden
 constructions  or  temporary  shops,  on
 account  of  want  of  accommodation
 for  their  business  premises?

 Shri  A.  P.  Jain:  Oh,  yes;  thou-
 sands  of  them.

 Sardar  Hukam  Singh:  May  I  know
 their  number?

 Shri  A,  P.  Jain:  About  7000  or
 8000.

 Dr.  Suresh  Chandra:  May  I  know
 the  number  of  premises  which  were
 destroyed,  after  having  been  built?

 Shrj  A.  P,  Jain:  Not  one.

 Sardar  Hukam  Singh:  Is_  it  con-
 templated  to  demolish  any  of  the
 markets  that  have  been  built?

 Sbri  A,  P.  Jain:  I  do  not  under-
 stand  the  insinuation  of  the  hon.
 Member.

 Sardar  Hukam  Singh:  There  is  no
 insinuation,  Sir.  This  was  in  today’s
 ‘morning  papers,  that  the  Railway
 Department  has  wanted  back  the
 site  on  which  Amrit  Kaur  Market
 was  built,  and  therefore  it  is  pro-
 pused  to  demolish  it.  Is  there  any
 truth  in  it?  There  was  no  insinua-
 tion,

 Shrj  A.  P.  Jain:  I  have  no  infor-
 mation  about  it.

 Shri  Gidwani:  Is  it  a  fact  that  a
 large  number  of  shopkeepers  have
 not  been  able  to  pay  their  rents,  and
 the  arrears  of  rent  are  being  recover-
 ed  by  coercive  methods?

 Shri  A,  P.  Jain:  Arrears  are  being
 recovered,  and  they  will  continue  to
 be  recovered.

 Shri  M,  5.  Gurupadaswamy:  What
 was  the  total  amount  spent  on  these
 shops  for  construction?

 Shrj  A,  P.  Jain:  I  want  notice.

 Shrj  Velayudhan:  May  I  know
 whether  there  was  any  dispute  re-
 garding  the  rent  first  fixed.  and  these
 refugees  have  been’  evicted  from
 their  shops,  before  a  settlement  has
 been  reached?

 Shri  A,  P.  Jain:  I  could  not  fol-
 low  the  question.

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  there  is  any  dispute
 over  the  rent,  and  they  are  being
 evicted  before  its  .settlement.  and
 coercive  measures  are  taken  for  the
 recovery  of  the  arrears,
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 Shri  A,  P.  Jain:  There is  no  dis-
 pute  about  the  rent.

 TRAINING  OF  DISPLACED  PERSONS

 *1096,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  the  target  of  80,000.
 fixed  by  the  Rehabilitatian  Ministers
 Conference  held  in  December,  1950,  for
 the  training  of  displaced  persons  has
 been  achieved;  and

 (b)  whether  Government  have  made
 any  assessment  of  the  number,  out  of
 those  trained,  who  have  been  able  to
 settle  in  the  vocation  for  which  they
 were  trained?

 The  Minister  of
 (Shri  A.  P.  Jain):  (a)  Out  of  the
 target  of  80,000  displaced  persons
 from  West  Pakistan  to  be  trained,
 about  63.000  would  have  _  received
 training  hy  the  end  of  March,  1953.
 The  training  is  continuing.

 Rehabilitation

 (b)  It  has  not  been  possible  to
 make  any  assessment.

 Sardar  Hukam  Singh:  May  I  know
 whether  there  is  any  estimate  of  the
 trainees  who  were  given  assistance  to
 start  their  business,  after  they  have
 completed  their  training?

 Shri  A.  P.  Jain:  We  have  no  esti-
 mated  figures.

 Sardar  Hukam  Singh:  May  I  know.
 if  there  were.  any,  the  number  of
 women  who  were  trained?

 Shri  A.  P.  Jain:  I  think,  out  of
 these  63,000,  25,000  or  more  may  be
 women.

 Sardar  Hukam  Singh:  Are  _  there
 any  who  are  engaged  in  the  training
 as  also  in  some  productive  work?

 Shri  A,  P.  Jain:  After  training,
 they  take  to  production.

 Shri  N.  Sreekantan  Nair:  Mav  I
 know  the  main  trades  or  professions
 for  which  these  people  have  been
 trained.

 Shri  A.  P.  Jain:  Their  number
 may  be  about  a  hundred  or  more.
 There  are  different  kinds  of  trades,
 such  as  weaving,  foundry,  bamboo-
 work,  and  so  on  and  so  forth.  There
 igs  a  large  number  of  such  ातेड,.
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 POPULATION  OF  SCHEDULED  TRIBES  IN
 TRAVANCORE-  COCHIN

 #1097.  Shri  P.  T.  Chacko:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  Central  Government

 _are  giving  any  financial  aid  for  the
 development  of  the  Scheduled  Tribes
 in  Travancore-Cochin,  and  if  so,  what
 is  tlre  extent  of  the  aid?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  Yes:  a  sum  of
 Rs.  25,000/-  was  allotted  to  the  State
 Government  during  the  financial  year

 1952-53,  for  the  implementation  of
 -development  schemes  submitted  by
 them  for  the  welfare  of  Scheduled
 Tribes.  A  budget  provision  of
 Rs,  -1,00,000/-  has  been  made  for  the
 same  purpose  duting  the  next  finan-
 cial  year.

 Shri  P,  T.  Chacko:  What  is  the
 total  number  of  people  belonging  (०
 the  Scheduled  Tribes  in  the  State?

 Shri  Datar:  20,000.
 Shri  P.  T.  Chacko:  May  _  I  know,

 Sir.  whether  most  of  them  belong  to
 hill  tribes  who  actually  live  in  re-
 served  forests?

 Shri  Datar:  JI  have  no  information
 so  far  as  these  details  are  concerned.

 Shri  P,  T,  Chacko:  May  I  know,
 Sir,  whether  Government  are  aware
 in  what.  particular  manner  this
 amount  was  expended?

 Shri  Datar:  Sir,  this  amount  was
 allotted  to  the  State  Government  for

 the  urgent  welfare  activities  of  set-
 tling  the  tribals  of  the  hilly  region  of
 Muram  to  Kulam  and  such  other  hills
 which  our  Commissioner  visited.

 Shri  P.  T.  Chacko:  May  I  know,
 Sir.  whether  the  State  Government  is
 giving  any  State  land  to  these  people
 for  cultivation?

 Shri
 Datar:  That  we  are  not  gware

 of.
 Shri  Velayudhan:  May  I  know

 additional  amount  the
 State  Government  itself  is  giving  for
 the  welfare  of  the  Scheduled  Tribes?

 Shri  Datar:  Sir,  last  year  we  had
 allotted  Rs,  25,000.  Next  year  we  are
 allotting  Rs.  1,00,000,

 Shri  Punnoose:  Are  Government-
 aware  as  to  what  portion  of  this

 amount  is  spent  on  education  and
 ®  health?

 Shri  Datar:  Sir,  the  difficulty  was
 this.  So  far  as  the  amount  of
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 Rs.  25,000  was  concerned,  one-fourth
 of  it  was  given  to  them  and  they
 were  asked  to  make  reports,  They,
 did  not  make  any  report  at  all,  and&
 therefore  we  are  requesting  tnem  to
 make  a  report  and  take  the  amount;
 otherwise  it  would  lapse.

 Shri  Bheekha  Bhai:  May  I  knew,
 Sir,  if  any  Tribes  Advisory  Council
 has  been  set  up  in  Travancore-Cochin?

 Shri  Datar:  I  should  like  to  have
 notice.

 Shri  P,  T.  Chacko:  Are  Govern-
 ment  aware  that  most  of  these  peuple
 are  homeless  and  whether  the  Govern-
 ment  are  taking  any  steps  to  provide
 them  with  homes?

 Shri  Datar:  We  arc  aa.  aware  of
 that.  It  is  for  the  State  Government.

 Shri  Daaredara  Menon:  May  I
 know,  Sir,  whether  these  grants  are
 being  made  on  the  basis  of  any
 schemes  subm.tted  by  the  Govern-
 ment  or  are  they  ad  hoc  grants?

 Shri  Datar:  Yes.  Schemes  are  sub-
 mitted  and  then  grants  are  made.

 BUILDING  ILLUMINATED  ON  REPUBLIC  DAY

 #1098.  Shri  S.  N,  Das:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  buildings  belonging  to  the
 Central  Government  which  were  illumi-
 nated  on  the  occasion  of  the  Republic
 Day  Celebration  in  49535

 (b):  the  total  cost  incurred  for  the
 purpose;

 (c)  who  decided  as  to  the  particular
 buildings  to  be  illuminated;  and

 (d)  whether  any  celebration  Come
 mittee  is  formed  for  the  purpose?

 The  Deputy  .Minister  of  Defence
 (Sardar  Majithia):  (a)  Apart  from
 the  Rashtrapati  Bhawan.  the  Central
 Secretariat.  the  War  Memorial  Arch
 ie.  India  Gate  and  the  fountains  at
 Great  Place  and  Princess  Park,  were
 illuminated.

 (b)  Rs.  8,050/-  for  two  days,  i.e.
 26th  and  27th  January,  1953,

 (c)  The  Special  Co-ordination  Com-
 mittee  set  up  for  the  Celebration  of
 the  Republic  Day.

 (9)  Yes.  It  was  composed  of—
 ()  Secretary,  Ministry  of  De

 fence,
 (2)  Secretary,  Ministry  of  Home

 Affairs.
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 (3)  Secretary, cation.
 (4)  PP.S,  to  Prime  Minister.
 (5)  Chief  Commissioner,  Delhi.

 Shri  S.  N.  Das:

 Ministry  of  Edu-

 May  I  know,  Sir,
 when  this  decision  to  illuminate  the
 buildings  was  taken,  whether  the  case
 of  Parliament  House  was  considered
 and  if  so,  why  it  was  left  out?

 Sardar  Majithia:  As_  replied  to
 some  days  ago  by  the  Minister  for  De-
 fence  Organisation,  it  was  purely  as  a
 matter  of  economy  that  it  was  a  token
 iWumination.

 Shri  S.  N.  Das:  May  I  know,  Sir,  in
 view  of  the  fact  that  the  Government
 are  now  in  possession  of  the  feelings
 of  the  general  public  and  of  Members
 of  Parliament  in  particular  with  re-
 gard  to  the  non-illumination  of  Parlia-
 ment  House  on  the  occasion  of  Repub-
 lic  Day  celebrations,  whether  they  will
 now  assure  the  House  that  when  any
 illumination  programme  is  taken  up
 on  any  other  occasion  the  case  of
 Parliament  House  will  not  be  neglect-
 ed?

 Sardar  Majithia:
 prepared  to...

 Shri  P.  T.  Chacke:  This  identical
 question  was  asked  and  an  answer  was
 given  on  the  floor  of  the  House.  Why
 should  we  waste  the  time  of  the
 House?

 Yes.  Sir,  we  are

 Mr.  Deputy-Speaker:  An  assurance
 is  got  that  Parliament  House  also  will
 be  illuminated.

 Shri  Gidwani:  Arising
 answer,  the  Minister  stated  that  on
 account  of  economy  considerations,
 they  did  not  illuminate  Parliament
 House.  Is  it  contemplated  to  con-
 tinue  the  illuminations  permanently?

 Mr.  Deputy-Speaker:  These  are  all
 hypothetical  questions.

 Shri  Gidwani:  It  was  replied  the
 other  day  to  my  question  that  Rs.
 30,000  would  be  spent  yearly  on  illu-
 mination,  and  Rs.  20,000  on  installa-
 tions.

 out  of  the

 Mr.  Deputy-Speaker:  What  more  is
 the  hon.  Member  asking?  Mr.  Kelap-
 pan.

 Shri  Kelappan:  Are  some  of  these
 buildings  still  illuminated?

 Yardar  Majithia:  No  buildings
 pow  illuminated.

 Shri  V.  P.  Nayar:  If  I  have  heard
 the  hon.  Minister  correctly,  he  said
 that  the  Princess  Park  was  also  illu-

 are
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 minated.  May  I  knoy,  Sir,  the  rea-
 son  for  illuminating  the  Princess
 Park?

 Sardar  Majithia:
 tain  that  was  illuminated,
 park.

 not  the

 INTERNATIONAL  DISTINCTION

 #1099.  Shri  L.  J.  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  eminent  Indians
 who  were  awarded  international  dis-
 tinctions  or  medals  for  their  specialisa-
 tion  in  different  academic  subjects
 since  Independence;

 (b)  the  salient  features  of  such  sub-
 jects;  and

 (c)  the  names  of  the  countries  that
 awarded  such  recognition?

 The  Deputy  Minister  of  Natural:
 Resources  and_  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  to  (c).
 There  is  no  definite  criterion  to  decide
 what  is  an  international  distinction  or
 medal  and  as  such,  it  is  not  possible  to
 supply  the  information  asked  by  the:
 hon.  Member.

 TRIBAL  WELFARE  SCHEMES
 *1100.  Shrj_  L.  J.  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:
 (a)  the  achievements  of  different

 States  in  the  implementation  of  the
 Tribal  Welfare  Schemes  during  1952-

 ’
 (b)  the  Tribal  Welfare  Schemes  tor

 ‘1953-54,  as  suggested  by  different
 States;  and

 (c)  the  total  amount  the  Centrat
 Government  propose  to  contribute  and
 the  shares  to  be  received  by  different
 States?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b). The  information  asked  for  is  being  col- lected  and  will  be  laid  on  the  Table of  the  House  as  soon  as  it  is  received.

 160m.

 %
 It  was  the  Foun-.

 «

 (c)  A  statement  is  laid  on  the  Table  -
 of  the  House.  -[See
 annexure  No,  26.]

 Shri  L.  J.  Singh:  May  I  know.  Sir, the  names  of  the  States  that  utilised
 the  money  allocated  for  1952-53  and
 of  those  of  the  Sfates  that  returned
 the  money,  either  in  part  or  all,  with-
 out  being  utilised?  6

 Shri  Datar:  That  information  was
 not  asked  for  at  all.

 Appendix  VII,.
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 UPLIFT  oF  Adibasis  IN  BIHAR

 *I0l.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  the  Government  of
 Bihar  have  asked  the  Centra]  Govern-
 ment  for  some  specific  grants  for  the
 uplift  of  the  Adibasis  in  Bihar?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  The  Government  of
 Bihar  asked  for  a  grant  of  Rs.  32  lakhs
 during  95l-52  and  of  Rs.  21-8  lakhs
 during  1952-53  for  the  welfare  of
 Scheduled  Tribes  and  raising  the  level
 of  administration  of  Scheduled  Areas.
 Grants  amounting  to  Rs.  5  lakhs  and
 Rs.  8  iakhs  respectively  were  sanc-
 tioned.  A  budget  provision  cf  Rs.
 2l  lakhs  has  been  made  for  the  next
 financial  year.

 Shri  L.  N.  Mishra:  May  _  I  know,
 Sir,  the  heads  of  subjects  under  which
 the  amount  is  to  be  spent?

 Shri  Datar:  The  heads  are:  (1)
 promoting  the  welfare  of  the  Schedul-
 ed  ‘fribes,  and  (2)  raising  the  level  of
 administration  of  the  Scheduied  areas
 to  the  administration  of  the  rest  cf
 the  areas  of  the  State.

 Shri  L.  N.  Mishra:  Is  there  any
 condition  for  such  grants?

 Shri  Datar:  No  conditions.
 Shri  T.  S.  A,  Chettiar:  May  I  know.

 Sir,  whether  these  are  full  gra:ts  or
 on  any  percentage  basis?

 Shri  Datar:
 der  Article  275.

 Shrimati  Renu  Chakravartty:  in
 the  first  part  of  the  answer  to  the
 question  Mr.  Mishra  asked,  &  was  said
 that  it  was  for  general  welfare  work.
 Is  there  any  sub-division  about  it—as
 to  how  much  has  been  spent  on  edu-
 cation,  how  much  on  health  or  any
 other  subjects?

 These  are  grants  un-

 Shri  Datar:  Those  detaiis  are  not
 here,  Sir.

 AMOUNT  SPENT  FCR  REPUBLIC  Day  CELE-
 BRATIONS  IN  New  DELHI

 #1102.  Shri  Punnoose:  (a)  Will  the
 Minister  of  Defence  be  pleased  to  state
 the  comparative  expenditure  for  Re
 public  Day  Celebrations  in  New  Delhi
 for  95l  and  1952?

 (b)  How  much  of  this  was  spent  on
 (i)  fireworks  and  (ii)  illuminations
 alone?

 The  Deputy  Minister  of  Def
 (Sardar  Majithia):  (a)—

 95l  _  Rs.  18,362-6-0.
 4952  _  Rs.  18,857-10-0.
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 (b)  There  were  no  Fireworks  dis--
 play  and  illuminations  in  95l  and
 1952.

 Shri  Punnoose:  May  I  know,  Sir,.
 what  part  ofthis  amount  was  spent  on
 bringing  Cultural  Groups  from  seve--
 ral  States?

 Sardar  Majithia:  I  am  afraid  72
 haven’t  got  the  break-up  of  the  figu-
 Tes.

 Shri  Punnoose:  Is  it  a  fact,  Sir,
 that  a  parity  was  brought  down  from.
 Travancore-Cochin  to  dispiay  the
 hoat  race?

 Sardar  Majithia:  To  which  year  is:
 the  hon.  Member  referring?

 Shri  Punnoose:  Last  year.
 Sardar  Majithia:  I  was  only  ans--

 wering  questions,  Sir,  regarding-  95l-
 52.

 Shri  N.  Sreekantan  Nair:  Was  there-
 any  poor  feeding  in  connection  with
 the  celebrations?

 Shri  M.  S.  Gurupadaswamy:  What
 are  the  individual  items  for  which  ex-
 penses  were  incurred?

 Mr.  Deputy-Speaker:  The  hon.  Minis-
 ter  need  not  give  the  reply  regard--
 ing  individual  items.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  any  amount  has  been  spent  on
 the  distribution  of  sweets?

 Mr.  Deputy-Speaker;  I  may  proceed
 to  the  next  question.  Every  country
 celebrates  the  Republic  day.  We  need
 not  go  into  minute  details  as  sweet-
 meats  ete.

 RECRUITMENT  OF  INCOME-TAX  OFFICERS

 #1103.  Shri  0.  R.  Iyyunni:  Will  the:
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 directly  recruit  Income-tax  Officers
 class  II  grade  III;  and

 (b)  if  so  whether  any  consideration
 will  be  shown  to  those  officiating
 officers  of  Part  B  States,  who  had  not
 been  absorbed  or  equated  to  officiating
 officers  in  the  Central  set-up?

 The  Deputy.  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Yes.  Steps
 are  being  taken  to  recruit  about  2]5
 Income-tax  Officers,  Class  II  Grade
 III.  through  the  Union  Public  Servi-
 ce  Commission.

 (b)  Officers  of  Part  B  States  who-
 have  been  taken  into  the  Central  set-
 up  in  non-gazetted  posts  are  on  the
 same  footing  as  the  non-gazetted  offi--
 cers  in  Part  A  States.  They  will  be-
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 «considered  for  the  posts  of  Income-tax
 Officers,  Class  II  Grade  III,  if  they
 have  applied  to  the  Union  Public  Ser-
 vice  Commission  and  fulfil  the  con-

 --ditions  prescribed  for  recruitment.
 Shri  C.  R.  Iyyunni:  May  I  know,  Sir,

 «  Whether  the  experience  that  they  have
 .®ained  in  their  official  capacity  will

 be  taken  into  consideration  when  the
 decision  is  taken  with  regard  to  their
 appointment?

 Shri  M.  C.  Shah:  There  are  certain
 -qualifications  prescribed  and  if  they
 fulfil  those  qualifications,  then  they
 will  be  called  for  interview  by  ‘tae
 Union  Public  Service  Commission  and
 they  will  take  into  consideration  all

 <other  factors.
 Shri  C.  RB.  Iyyunni:  May  I  know,

 -Sir,  what  are  the  essential  qualifica-
 tions?

 Shri  M.  C.
 the  essential

 -are
 “A  first  class  degree  in  B.A.,  or

 B.Sc.,  or  its  equivalent
 Or,  at  least  a  Second.  class

 Honours  Degree  in  B.A.,  or  B.Sc.,
 or  its  equivalent;

 Shah:  Sir,  I  shall  read
 qualifications.  They

 Or,  at  least  second  class  M.A.,
 M.Sc.  or  M.  Com.,  or  a  First  Class
 8.  Com.;

 Or,  at  least  a  Second  Class  Hons
 8.  Com.;  OF) ieee
 Mr.  Deputy-Speaker:  I  will  not  al-

 “low  any  more  ‘Ors’,  These  are  noti-
 fications  appearing  in  all  kinds  of
 mMewspapers.  These  are  the  use  of
 going  on  reading  like  this?  The  hon
 Minister  need  not  read.  Whatever  has
 been  published  in  the  newspapers
 need  not.  be  read  and  it  is  for
 the  hon.  Members  to  get  the  informa-
 tion.  from  them.

 को  अलगु  राय  ज्ञारसी:  मगर  वह
 क्वेश्चन  'ऐलान  क्यों  होते  हैं  जो  नोटीफ़िकेशन
 से  ताल्लुक  रखते  हैं  ?

 Shri  V.  P.  Nayar:  Arising  out  of
 the  answer  of  the  hon.  Minister  may I  ask,  Sir,  whether  Government  are
 aware  that  in  the  matter  of  qualifica-.
 tions  the  Madras  and  Travancore  Uni-
 versities  are  not  giving  first  classes  in
 such  large  number  as  other  Universi-
 ties  and  whether  Government  will
 provide  for  this?

 Mr.  Deputy-Speaker:  Order,  order;
 _let  there  be  more  silence  in  the

 House
 Shri  Velayudhan:  May  I  know, Sir.  whether  there  was  direct  re-

 2  MARCH  953  Oral  Answers  3608

 cruitment  to  this  officers’  cadre,  not
 through  the  Public  Service  Commis-
 sion?

 Shri  M.  C.  Shah:  These  25  posts will  be  recruited  through  the  Union
 Public  Service  Commission  and  the
 question  is  with  regard  to  that,  Sir.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  the  Union  Public  Ser-
 vice  Commission  has  been  given  the
 power  to  collect  the  applications  only
 and  the  selection  will  be  made  by  the
 Board  of  Revenue?

 Shri  M.  C.  Shah:  I  think  the  Union
 Public  Service  Commission  will  select.
 They  will  call  the  candidates  for  the
 interview.

 Shri  Achuthan:  May  I  know  whe-
 ther  any  quota  is  fixed  for  members
 in  the  service  and  for  outsiders?

 Shri  M.  C.  Shah:  There  is  no  quota
 fixed.  Sir.

 Shri  Heda:  What  is  the  total  num-
 ber  of  applications  so  far  received  and
 what  were  the  fees  collected?

 Shri  M.  C.  Shah:  About  the  number,
 I  think.  subject  to  correction,  it  wes
 about  8200.  About  the  fees,  I  have
 no  information.

 FINANCIAL  AID  TO  SCHOOLS  IN  TRIPURA

 +1104.  Shri_  Biren  Dutt:  Will  the
 -Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 majority  of  students  in  the  non-official
 High  Schools  of  Tripura  are  displaced
 persons;

 (b)  if  so,  how  much  financial  aid
 has  been  given  to  each  of  such  schools towards  the  construction  of  buildings;

 (c)  what  is  the  total  aid  given  to
 each  of  these  schools  per  year;

 (d)  whether  it  is  a  fact  that  a
 circular  has  been  issued  by  Govern-
 ment  informing  these  schools  that  the
 aid  to  displaced  students  will  be
 stopped  from  March,  1953;  and

 (e)  if  so,  what  steps  Government
 propose  to  take  to  keep  these  schools
 running  in  view  of  the  great  financial
 difficulties  they  are  in?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  Yes.

 (b)  The  information  regarding  fin-
 ancial  aid  to  each  of  such  schools  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  when  available.
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 However,  in  all  Rs.  15,000,  towards  Buil-
 ding  construction  and  Rs.  8,3l4  to-
 wards  tuition  fees  and  book  grants
 were  given  to  displaced  students  of
 all  such  schools.

 (c)  The  total  aid  as  given  to  all
 such  schools  is  Rs.33,300/-  as  recurr-
 ing  grant-in-aid.  Details  regarding
 grants  to  particular  schools  is  not  av-

 -ailable.
 (d)  Yes.
 (e)  The  question  of  continuance  of

 financial  assistance  to  students  is  un-
 der  consideration.

 Shri  Biren  Dutt:  Is  it  a  fact,  Sir,
 that  these  Secondary  schools,  viz.,  Na-

 lazi,  Praychaya  Barati  and  Bordule
 have  giver  repeated  representations
 for  the  grant  of  house  construction?
 If  so,  why  they  are  not  receiving  any
 reply?

 Shri  K.  D.  Malaviya:  Representation for  what,  Sir?
 Shri  Biren  Dutt:  For  aid.
 Shri  K.  D.  Malaviya:  I  am  not  aware

 -of  the  case  of  these  particular  schools,
 ‘Sir.  ald

 Shrimati  Renu  Chakravartty:  May I  know  what  is  the  average  increase
 after  the  taking  in  of  the  displaced
 students?

 _Shri  K.  D.  Malaviya:  I  require  no-
 tice  to  answer,
 ‘SASHI  SARKAR  DacoiTy  CasE  oF  KHowal

 #1105.  Shri  Biren  Dutt:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  it  is  true  that  all  the
 twenty-one  accused  were  released  in the  Shashi  Sarkar  Dacoity  Case  of
 Khowai;

 (b)  whether  it  is  a  fact  that  the
 Sessions  Judge  in  his  verdict  said  that it  was  desirable  that  an  enquiry  be made  by  the  Gavernment  about  the
 conduct  of  the  police  in  inducing  con- fession  in  this  case;  and

 (c)  if  so.  will  Government  consider a  non-official  enquiry  into  the  matter?
 The  Minister  of  Home  Affairs  and

 States  (Dr.  Katju):  (a)  The  refer-
 ‘ence  is  presumably  to  a  case  arising out  of  a  dacoity  committed  within  a
 short  distanee  of  the  Sub-divisional
 town  of  Khowai  or  2th  June  94l.

 >»  ०  investigations  the  police  challan-
 ed  50  persons.  26  of  whom  were  abs-
 conding.  Out  of  the  remaining  24
 the  Magistrate  committed  2l  persons to  the  Sessions  Court.  These  per-
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 sons  were  however  acquitted  by  the
 Sessions  Judge  on  account  of  insuffi
 cient  evidence.

 (b)  With  reference  to  a  statement
 made  by  the  accused  in  the  Court
 about  alleged  police  oppression  to  in-
 duce  confession,  the  Sessions  Judge has  suggested  the  desirability  of  an
 enquiry  by  Government.

 (c)  The  District  Magistrate  has  been
 asked  to  enquire  into  the  matter.  The
 Governmert  do  not  consider  it  neces-
 sary  to  conduct  a  non-official  enquiry.

 Shri  Biren  Dutt:  May  I  know,  Sir, whether  any  perspns  were  wrongly  id-
 entified  in  the  identification  parade
 and  detained  in  prison  for  months  to-
 gether  and  later  on  released?

 Dr.  Katju:  My  hon.  friend  knows  it
 better,  but,  speaking  as  a  lawyer,  I
 should  say  these  acquittals  and  the
 instances  which  he  refers  to  lappen
 every  day.

 Shri  K.  K.  Basu:  May  I  know,  in
 view  of  the  fact  that  certain  remarks
 were  passed  against  the  Police,  and
 the  Magistrate  being  in  charge  of  the
 police  administration,  does  the  Gov-
 ernment  consider  the  possibility  of
 holding  an  enquiry  from  independent sources?

 Mr.  Deputy-Speaker:  He  has  already answered  that  he  is  not  prepared  toe
 do  so.  ,

 Shrimati  Renu  Chakravartty:  May  I
 know  why,  when  there  have  been
 such  dacoities.  evidence  was  not  for

 villagers  and
 others?

 Mr.  Deputy-Speaker:  This  is  a  nor-
 mal  case;  unless  every  citizen  in  this
 country  recognises  his  duty,  that  will
 happen.

 FACILITIES  FOR  TRAINING  IN  MINING  AND
 METALLURGY

 71106.  Shri  Madiah  Gowda:  (a)  Will
 the  Mirrister  of  Education  be  pleased
 to  state  what  facilities  have  been
 afforded  for  the  young  men  of  India
 to  be  trained  in  mining  and  metallurgy?

 (b)  In  what  institutions,  have  they
 been  trained  during  the  last  five  years?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shré
 छू,  D.  Malaviya):  (a)  and  (b).  A
 statement  giving  the  required  infor-
 mation  is  laid  onthe  Table  of  the
 House.  [See  Appendix  VII,  annexure
 No.  27.)
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 Shri  Madiah  Gowda:  May  I  know
 whether  the  Government:  have  insti-
 tuted  any  scholarships  for  the  study
 of  Mining  and  Metallurgy  and,  if  so,

 show  many?
 Shri  K.  D.  Malaviya:  Government

 have  instituted  scholarships  for  vari-
 ous  technical  and  scientific  subjects.

 Shri  Madiah  Gowda:  I  wish  to  know
 whether  they  have  instituted  scholar-
 ships  for  Mining  and  Metallurgy.

 Shri  K.  D.  Malaviya:  I  do  not  pos-
 sess  that  information,  Sir.

 Shri  Madiah  Gowda:  May  I  know
 whether  they  have  got  any  foreign  sc-
 holarships  for  this  subject,  Sir?

 Shri  K.  D.  Malaviya:  Scholarships
 gre  given  for  technological  subjects
 and  Mining  and  Metallurgy  are  presu-
 mably  there.  Sir.

 Shri  Madiah  Gowda:  May  I  know
 whether  those  who  are  trained  in  the
 institutions  mentioned  in  the  State-
 ment  are  capable  of  handling  big  mines
 like  those  of  Kolar  Gold  Fields?

 Shri  K.  D.  Malaviya:  I  cannot  ans-
 wer  that  question,  Sir.

 SCHOLARSHIPS  OFFERED  BY  YUGOSLAVIA

 *1110.  Shri  छू,  Subrahmanyam:  (a)
 Will  the  Minister  of  Education  be
 pleased  to  state  whether  it  is  a  fact
 that  the  Government  of  the  Federal
 Peoplé’s  Republic  of  Yugoslavia  has
 effered  some  scholarships  for  Indian
 students:  for  higher  technological
 studies  in  that  country?

 (b)  How  many  Indian  students  have
 been  selected  for  such  studies  and  what
 are  the  subjects  they  are  specialising
 in?

 (c)  What  is  the
 students,  State-wise?

 (d)  Has  any  reciprocal  gesture  been
 made  by  Government  to  Yugoslav
 -students  and  if  so,  what  is  the  number
 of  such  students,  now  studying  in
 India?

 The  Deputy  Minister  of  Natural  Re-
 seurces  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Yes.

 (b)  Ten,  of  whom  two  each  are  for—
 )  Production

 number  of  such

 of  Agricultural
 Machinery;

 (2)  Metal  working  industry; and  one  each  for—
 (3)  Polyvinyl  Chloride  and/or Caustic  Soda  manufacture;
 (ay  Electro-Engineering;
 45)  Food  Preservation:
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 (6)  Glass  Industry;
 (7)  Plastic  Technology;  and
 (8)  Cellulose  and  Paper.

 (c)  Bombay
 Delhi
 Saurashtra
 Uttar  Pradesh
 West  Bengal  WM

 RN

 ७

 _(d)  The  matter  is  under  considera- tion.

 Shri  T.  S.  A.  Chettiar:  In  what.
 language  do  they  receive  instruction?

 The  Minister  of  Education  and  Natu-. ral  Resources  and  Scientific  Research:
 (Maulana  Azad):  English.

 Shri  K.  D.  Malaviya:  I  am  not  aw—
 are  of  it,  but  presumably  they  must be  receiving  instruction  in  a  language- which  they  understand.

 Shri  Kelappan:  How  is  the  selection. made?

 Shri  K.  D.  Malaviya:  It  is  made  by a  departmental  committee.

 Mr.  Deputy-Speaker:  Next  -Wuestion.

 SATI
 *1111.  Shri  Veeraswamy:  Will  the

 agra
 of  Home  Affairs  be  pleased 0  state:

 (a)  whether  it  is  a  fact  that  the
 United  Women’s  Organisations.  Bom-
 bay,  have  represented  to  the  Govern-
 ment  of  India.  with  regard  to  increas-

 ing  instances  of  Sati;  and
 (b)  what  action  has  been  taken  on

 their  representation?
 The  Deputy  Minister  of  Home  Affairs.

 (Shri  Datar):  (a)  Yes.

 (b)  All  the  State  Governments  have
 been  directed  to  issue  stringent  in-
 structions  to  prevent  the  occurrence  of
 any  such  incident  in  future  and.  should
 such  an  unhappy  incident  take  place. to  have  the  persons  responsible  suitab-
 ly  dealt  with  under  the  law.

 Shri  Veeraswamy:  May  I  know  the
 number  of  incidents  of  sati  during
 952  and  the  places  of  occurrence?

 Shri  Datar:  So  far-.as  952  is  con-
 cerned,  two  cases  have  occurred  in
 Rajasthan.  So  far  as  U.P.  is  concern-
 ed,  three  cases  occurred  between  1948
 and  1952.
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 Shri  K.  K.  Basu:  May  I  know  whe-
 ‘ther  Government  have  ascertained  the
 reasons  for  this  increasing  number  of
 satis?  Are  the  due  to  an  attempt  to
 avoid  starvation  after  the  death  cf  the
 husband?

 Shri  Datar:  In  the  first  place,  there
 is  no  increase  at  all.  Secondly,  our
 svomen  have  become  sufficiently  strong-
 minded.

 Shri  Veeraswamy:  May  I  know  whe-
 ‘ther  Government  have  been  ignorant
 of  the  existence  of  sati  before  it  was
 brought  to  their  notice?

 Shri  Datar:  Government  are  sware
 ‘of  sati  in  history.  So  far  as  the  pre-
 ‘sent  instances  are  concerned.  they  are
 extremely  rare  and  therefore  it  is  not
 mecessary  to  have  any  aill-India  Act
 for  preventing  sati.

 Mr.  Deputy-Speaker:  Next  question.

 INSTITUTE  OF  TECHNOLOGY,  KHARAGPUR

 *1112.,  Shri  Sinhasan  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  method  of  selecting  the  stu-
 dents  for  admission  to  the  Institute  of
 Technology,  Kharagpur  and  also  if
 there  is  any  allocation  of  seats  to
 different  States;

 (b)  the  method  adopted  in  selecting students  for  Research  training  scholar-
 ships  in  Science  and  Technology  in
 the  vears  95l-52  and  1952-53;  and

 (c)  the  number  of  students  who  ap-
 plied  for  suck  scholarships?

 The  Deputy  Minister  of  Natural  Re-
 Sources  and  Scientific  Research  (  Shri
 K.  D.  Malaviya):  (a)  Admissions  to
 the  Institute  are  made  on  the  recom-
 mendations  of  Regional  Selection  Com-
 miuttees  set  up  at  ©  centres  in  the  coun-
 try.  Fifty  per  cent.  of  the  total  seats
 are  reserved  for  students  coming  from
 backward  States  and  the  remaining
 fifty  per  cent.  are  open  to  all  candida-
 tes.

 (b)  For  the  award  of  Research  train-
 ing  scholarships,  the  Universities  and
 Institutions  concerned  recommended
 students  cn  the  basis  of  merit  and
 seniority  as  research  workers.  The
 awards  became  effective  after  they
 were  approved  by  the  Central  Govern-
 ment.

 (c)  Universities  and  Institutions
 consider  all  eligible  students  and,  as
 such,  information  relating  to  the  num-
 ber  of  students  who  applied  for  scho-
 jarships  is  not  available.
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 Shri  Sinhasan  Singh:  What  are  the
 States  that  are  considered  to  be  back-
 =

 for  being  enfitled  to  this  privi-
 ge?
 Shri  K.  D.  Malaviya:  Backward

 States  are  defined  as  those  which  do
 not  either  possess  the  facilities  for
 such  training  or  lack  in  such  facilities.

 Shri  Sinhasan  Singh:
 know  the  names  of  the
 States.

 Shri  K.  9.  Malaviya:  They  are-
 Assam.  Coorg  and  other  Centrally  Ad-
 ministered  Areas,  Himachal  Pradesh,
 Madhya  Bharat,  Orissa,  Punjab, PEPSU  and  Vindhya  Pradesh.

 I  want  to
 backward

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  names  of  the  places  where  the
 selections  are  made  and  the  time  of
 the  year  when  they  are  made?

 Shri  K.  D.  Malaviya:  The  eight  cen-
 tres  tc  which  I  have  referred  are:
 Allahabad;  Bangalore;  Calcutta  (2
 centres);  Delhi;  Kharagpur;  Nagpur
 and  Waltair.  I  require  notice  as  re-
 gards  the  time  of  the  selection.

 Shri  Sinhasan  Singh:  Is  there  any
 competitive  test  held  for  selection;  or
 are  they  selected  through  ‘an  _  oral
 test?

 Shri  K.  D.  Malaviya:  Only  oral  tests
 are  held.

 INSTITUTIONAL  PRACTICAL  TRAINING
 *1113,  Shri  Sinhasan  Singh:  Will  ithe

 Minister  of  #ducation  be  pleased  to
 state:

 (a)  the  method  for  selection  of  stu-
 dents  for  the  two-year  course  of  Insti- tutional  Practical  Training  for  which

 a  sum  of  Rs.  9,00.000  has  been  provided
 in  the  budget  of  1953-54;

 (b)  the  implication  and  utilities  of
 these  posts;  and

 (c)  whether  this  training  will  be
 given  in  India  or  abroad?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Students  for
 the  Post-Institutional  Practica!  Train-
 ing  are  selected  strictly  in  order  of
 merit  by  the  Institutions  concerned  on
 the  basis  of  the  results  of  the  finak
 passing  out  examination.  The  award
 of  stipends  to  the  selected  candidates
 is  subject  to  the  approval  of  the  Cen-
 tral  Government.  Wherever  stipends are  instituted  in  the  training  estab-
 lishments  in  co-operation  “With  them, the  students  are  selected  by  these  es-
 tablishmernts  by  open  advertisement.
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 (b)  The  scheme  ef  Post-Institutional
 Practical  Training  has  been  initiated
 जा  the  recommendations  of  the  Scienti-
 fic  Man  Power  Committee  and  is  de
 ‘signed  to  provide,  to  students  of  En-
 gineering  and  Technology,  opportuni-
 ties  for  general  practical  training  so
 as  to  condition  them  for  useful  em-
 ployment.

 (c)  The  training  will  be  given  in
 India.

 Shri  Sinhasan  Singh:  What  are  the
 institutions  which  impart  this  train-
 ing  in  India?  ‘May  I  know  their
 maines?

 Shri  K.  D.  Malaviya:  These  insti-
 tutions  are  recognised  by  the  Cen-

 tral  Government  and  they  are
 situated  throughout  the  country.  I
 have  not  got  their  names  here.

 Shri  T.  S,  A.  Chettiar:  May  I  know
 whether  these  people  who  are  chosen
 for  practical  training  are  sent  there
 only  on  the  guarantee  that  when  they
 come  back  they  will  be  provided  with
 jobs  to  their  satisfaction  according  to
 the  training  they  have  received?

 Shri  K.  D.  Malaviya:  No  such
 guarantee  is  given,

 LEAVE  RESERVES

 *4i4.  Shrimati  Renu  Chakravartty: Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  percentage  of  leave  reserves
 maintained  in  the  various  departments of  the  Government  of  India;

 (b)  whether  it  is  a  fact  that  earned
 leave  is  being  refused  or  delayed  in
 departments  due  to  arrears  of  work;
 and

 (c)  if  so,  whether  Government  in-
 tend  to  increase  the  strength  of  the
 staff?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Leave  re-
 serve  is  maintained  only  for  the  posts
 which  are  normal'y  filled  by  direct
 recruitment.  In  the  Departments  of
 the  Government  of  India,  before  the
 war.  the  leave  reserve  for  such
 grades  was  4  per  cent,  of  the  perma-
 nent  strength.  Since  945  this  has
 been  supplemented  by  a  reserve  equal
 to  5  per  cent.  of  fhe  temporary
 strength  of  such  posts.

 (b)  The  grant  of  leave  is  an  ad-
 ministrative  matter  and  is  necessari-
 Jy  subject  to  the  exigencies  of  ser-
 vice.  It  is  not.  however,  Govern-
 ment’s  policy  to  refuse  or  delay,  leave
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 as  a  matter  of  course  on  the  ground
 of  existence  of  arrears  of  work.  if
 the  leave  is  required  for  good  rea-
 sons.

 (c)  In  view  of  the  reply  to  part
 (b)  above.  the  question  of  increase
 of  staff  does  not  arise  in  this  context.

 Shrimatj  Renu  Chakravartty:  May
 I  know  whether  Government  are
 aware  that  a  large  number  of  Gov-
 ernment  offices  are  refusing  to  give
 leave  because  they  have  not  got  en-
 ough  personnel?

 Shri  M.  C.
 ahah

 I  have  said  that
 that  is  not  so.  hen  there  are  good
 reasons,  generally  they  grant  leave.

 Shrimati  Renu  Chakravartty:  This
 has  become  almost  a  general  rule
 that  leave  is  not  granted.  Therefore,
 I  would  like  to  know  whether  Gov-
 ernment  propose  to  increase  the  num-
 ber  of  leave  reserve  from  4  per  cent.
 to  the  normal  l4  per  cent.

 Mr.  Deputy-Speaker:  The  fact  is
 not  admitted.  What  is  the  good  of
 pursuing  this  matter?

 Shri  Vittal  Rao:  May  I  “know  whe-
 ther  the  percentage  of  leave  reserve
 varies  from  Department  to  Depart-
 ment?

 Shri  M,  C.  Shah:  It  is  generally 4  per  cent.

 Mr.  Deputy-Speaker:  The  wyues~
 tion  list  is  exhausted.  To  go  back  to
 it  from  the  beginning,  is  Mr.  Dasa-
 ratha  Deb  here?  I  find  he  is  not
 here.  Then  we  shall  go  to  the  next
 business.

 Shrimatj  Renu  Chakravartty:  Can
 we  not  have  more  questions  admit-
 ted?  Normally  we  find  that  we  are
 able  to  get  through  all  the  questions
 before  the  first  one  hour.

 Mr.  Deputy-Speaker:  I  will  try  to
 get  more  and  more  questions  admit-
 ted,  but  with  less  questions  we  can
 have  more  supplementaries.

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  With  your
 permission,  I  should  like  to  make  a
 slight  correction  so  far  as  question
 lll  is  concerned  I  stated  that  there
 was  no  all-India  Act.  I  find  now  that
 there  is  one  all-India  Prevention  of
 Sati  Act,  1830.

 Mr.  Deputy-Speaker:  Very  well.
 The  Question  List  was  over.
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 WRITTEN  ANSWERS  TO  QUESTIONS
 Waste  LANDS  IN  MAHARANI  AND  CHANKAP

 AREAS

 #1107.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 tracts  of  land,  remain  waste  in  Maha-
 rani  and  Chankap  areas  for  want  of
 water;

 (b)  whether  it  is  a  fact  that  the
 same  land  can  be  irrigated  if  the
 water  of  Maharani  and  Chankap  Chara
 is  utilised;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  to  bring  these  lands
 under  cultivation?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (c).  It
 is  reported  that  some  of  these  areas
 remain  waste  during  winter  for  want
 of  water.  Proposals  for  digging  wells
 and  tanks  are  being  examined.

 UPLIFT  OF  TRIBES  IN  TRIPURA

 #1108.  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  States  be  pleased  to
 state  whether  there  has  been  any
 allocation  from  the  Tribal  Welfare
 Fund  for  uplift  of  tribal  people  in
 Tripura?

 (b)  If  so,  how  much  and  how  and
 when  will  the  amount  be  utilised?

 (c)  Is  there  any  proposal  to  give
 representation  to  the  Tribes  from  Tri-
 pura  on  the  Central  Tribal  Welfare
 Committee?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).
 During  the  year  (1952-53  a  provision of  Rs.  3  lakhs  has  been’  sanctioned  for the  welfare  of  tribal  people  in  Tri-
 Pura,  A  provision  of  Rs.  5  lakhs  has been  made  for  the  welfare  of  the  tri- bal  people  in  Tripura  for  (1953-54, The  schemes  sanctioned  include  pro- ductive  irrigation  works,  educational
 advancement,  improvement  in  village ‘roads  and  anti-malaria  schemes.

 (c)  No.
 t EDUCATION  IN  TRIPURA

 *1109.  Shri  Dasaratha  Deb:  (a)  will
 the  Minister  of  Education  be  pleased to  state  whether  Government  are
 aware  that  Tribal  people  in  Tripura have  got  their  own  dialect  though  they have  to  receive  their  education  through Vernacular?
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 (b)  Are  Government  aware  that  it.
 is  very  difficult  for  the  Tribal  minor
 boys  in  Primary  Schools  to  get  instruc-
 tion  from  teachers  who  do  not  know
 the  Tribal  language?

 (c)  Do  Government
 appoint  at  least  one  Tribal  language
 knowing  teacher  in  every  primary
 school  of  the  Tribal  Areas?

 The  Minister
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes.
 Tribal  people  have  got  their  diffe-
 rent  dialects,  but  no  script.  In  the
 absence  of  a  common  script,  Bengali,.
 the  Vernacular  of  the  area,  forms  the
 medium  of  instruction.

 (b)  This  difficulty  is  overcome  by
 giving  the  teachers  a  working  know-
 ledge  in  the  tribal  dialect  of  the
 pupils  during  the  period  of  initial
 training.  so  that  in  the
 the  teachers  use  the  dia'ect  for  expla-
 nation  whenever  necessary.

 (c)  Tribal  teachers,  provided  tney
 Possess  the  minimum  _  educational
 qualifications.  are  always  preferred:
 for  employment  in  tribal  ‘sthools.

 WoRKING  OF  NEW  MINES

 802.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Natural  es  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  new
 mines  are  being  worked  under  Mineral
 Concession  Rules.  1949;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  lay  on  the  Table  of  the  House
 a  copy  of  these  Rules?

 propose  to:

 of  Education  and

 basic  stage.

 The  Minister  of  Education  and:
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  The
 Mineral  Concession  Rules  949  regu-
 late  the  grant  of  certificates  of  ap-
 proval,  prospecting  licences  and  min-
 ing  leases  for  minera'!s  other  than
 petroleum  and  natural  gas.  The  rules
 extend  to  the  whule  of  India  except
 the  State  of  Jammu  &  Kashmir  and
 came  into  force  on  the  25th  October,
 1949.  No  mineral  concessions  can  be
 granted  after  that  date  otherwise
 than  in  accordance  with  the  Mineral
 Concession  Rules  and  any  concessions
 granted  contrary  to  the  provisions  of
 those  rules  are  void.

 (b)  Copies  of  the  Mineral  Conces-
 sion  Rules  are  already  available  im:
 the  Library  of  the  House.



 I6I9  Written  Answers
 DAMAGE  TO  Crops  BY  ELEPHANTS  IN

 ILASAHAR

 803.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 «elephants  cause  damage  to  the  crops «of  the  cultivators  in  Manu  and  Deo

 Valley,  Kailasahar;
 (b)  whether  it  is  a  fact  that  some

 >of  these  elephants  belong  to  _  local
 ‘zamindars,  and

 (c)  what  steps  Government  have
 taken  to  protect  the  crops  there?

 The  Minister  of  Home  Affairs  and

 States
 (Dr.  Katju):  (a)  and  (b).

 es.
 (c)  Whenever  reports  of  such

 damage  are  received.  armed  men  are
 -deputed  to  scare  away  elephants  by

 gun  fire  and  steps  taken  to  impound
 tame  ones.
 COMMISSIONER  FOR  SCHEDULED  CASTES

 AND  TRIBES

 804.  Shri  Nanadas:  Willthe  Minister
 -of  Home  Affairs  be  pleased  to  state:

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 hhas  submitted  his  report  for  the  period

 ‘ended  on  the  3lst  December,  ‘1952;
 (b)  if  so,  whetker  the  report  will  be

 “placed  on  the  Table  of  the  House;  and
 (c)  when  it  will  be  discussed  in  the

 House?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  to  (c).  The
 report  was  rece,ved  in  the  first  week

 ‘of  March  and  ‘is  being  printed.  The
 “dates  on  which  the  copies  of  the  re-
 rport  will  bé  laid  on  the  Table  of  the
 House  and  it  will  be  brought  before

 “the  House  for  discussion  will  be  set-
 tled  as  soon  as  printed  copies  are
 available.

 STIPENDS  FOR  TRAINING  IN  ENGINEERING
 AND  INDUSTRIAL  ESTABLISHMENTS

 805,  Shri  Kelappan:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  how  the  75  senior  and  60  junior
 <stipends.for  training  in  Engineering -and  Industrial  establishments  for
 graduates  and  diploma  holders  in  En-

 gineering  and  Techonology  were  dis-
 “tributed  State-wise  in  1952-53;

 (b)  whether  the  sum  of  rupees  eight
 Hlakhs  provided  for  research  work  in
 1952-53  has  been  spent;
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 (९)  the  total  number  (State-wise) of  research  scholarships  given  in  1952-
 53  and  the  ahnual  value  of  each  scho-
 larship;

 (a)  out  of  the  30  lakhs  provided  for
 grant  to  universities  and  other  institu-
 tions  for  1952-53  how  many  universi-
 ties  received  grants  and  how  many
 applied  for  grant;

 (e)  the  names  of  the  universities
 which  received  grants,  the  amounts
 received,  also  the  names  of  those
 which  were  refused  such  grants;  and

 (f)  out  of  rupees  five  iakhs  for  re-
 curring  grants  for  1952-53  how  many
 universities  are  receiving  these  grants, their  names,  and  the  amount  received
 by  them?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-

 search  (Maulana  Azad):  (a)  The  re-
 quired  information  is  placed  on  ‘he
 Table  .°  the  House.

 (b)  l..  provision  has  not  been
 fully  spent.  The  expenditure  so  far
 incurred  curing  the  current  year  is
 Rs.  5,,l09.

 (c)  The  required  information  is
 laid  on  the  Table  of  the  House.

 (d)  to  (f).  26  Universities  have
 submitted  their  five-year  plans  of
 development  which  are  under  the
 consideration  of  the  Government.
 The  plans  of  certain  Universities  have
 been  selected  for  immediate  imple-
 mentation  and  grants  have  been  made

 _to  them  this  vear.  The  cases  of  others
 are  being  cousidered  for  grants  in
 subsequent  years.  A  statement  show-
 ing  the  names  of  Universities  which
 have  submitted  their  5-year  plans  of
 development,  the  Universities  select-
 ed  for  grants  this  year,  the  amount  of
 grant,  non-recurring  and  _  recurring
 sanctioned  is  laid  on  the  Table  of  the
 House.  [For  (a),  (c)  and  (d)  to  (f),
 See  Appendix  VII,  annexure  No.  28]

 ARRESTS  UNDER  THE  PREVENTION  OF
 CORRUPTION  ACT

 806.  Shri  S.  C.  Samanta:  (a)  Will
 the  Minister  of  Home  Affairs  be  pleased to  state  how  many  persons  were  urrest-
 ed  under  the  Prevention  of  Corruption
 Act  947  in  the  year  1952?

 (b)  How  many  of  them  were  punish- ?  NN ed
 (c)  What  were  the  corresponding

 figures  in  19512,
 The  Minister  of  Home  Affairs  and

 States  (Dr,  Katju):  (a)  5l.
 (b)  None,  as  the  cases  have  not  yet

 been  decided.
 (९)  40  and  0  respectively.
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 शिक्षा  का  विकास

 ८०७.  श्री  एम०  एल०  हिंदी  :  क्‍या
 शिक्षा  मंत्री  यह  बतलाने  की  कृपा  करेंगे  :

 (क)  अखिल  भारतीय  शिक्षण संस्था
 संघ  ने  शिक्षा  तथा  प्रशिक्षण  के  स्वतोमृखी
 विकास  समबन्धी  बया  सूचना  दिसम्बर
 १९५२  के  अन्तिम  सप्ताह  में  नागपुर  में
 समवेत  हुए  अखिल  भारतीय  शिक्षा  सम्मेलन
 के  समक्ष  प्रस्तुत  की  थी  ;

 (ख)  माध्यमिक  शिक्षा  के  पुन:  संगठन
 से  सम्बन्धित  आयोग  ने  अब  तक  क्‍या  प्रगति
 की  है,  और  आयोग  के  प्रतिवेदन  कब  तक
 सरकार  के  समक्ष  प्रस्तुत  किये  की
 प्रत्याशा  है  ;

 (ग)  क्‍या  सरकार  ने  नागौर  में  हुए
 शिक्षा  सम्मेलन  के  सभापति  द्वारा  इस  देश  के
 अध्यापकों  की  अवस्था  के  सम्बन्ध  में  की  गई
 टिप्पणी  पर  विचार  किया  हैं  ;  तथा

 (घ)  यदि  2,  तो  क्या  सरकार  इस
 सम्बन्ध  में  कोई  कार्यवाही  कर  रही  है  ?

 a
 The  Minister  of  Education  and

 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  to  (d). The  deliberations  _  and  recommenda- tions  of  the  All  India  Educational
 Conference  held  in  the  last  week  of
 December  at  Nagpur,  have  not  so  far been  officially  communicated  to  the
 Government  of  India.

 (b)  The  Commission  has  recorded
 the  evidences  of  prominent  educa-
 tionists,  and  other  persons  interested
 wat

 education.  It  is  expected  that  they wul  present  their  Report  to  the  Gov- ernment  of  India  by  May  1953.
 New  EDIBLE  PRODUCT  FOUND  BY  THE CENTRAL  Foop  TECHNOLOGICAL  RESEARCH

 INSTITUTE

 gog,  J  Shri  M.  L.  Dwivedi:
 \  Shri  S,  C.  Samanta:

 (a)  Will  the  Minister  of  Natural
 Resources  and  Scientific  Research
 be  pleased  to  state  whether  it is  a  fact  that  the  Central  Food
 Technological  Research  Institute, Mysore  has  been  able  to  find  out  a  new
 28  PSD.
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 edible  product,  soluble  in  milk,  water
 and  the  like,  which  is  considered  to
 add  substantially  to  the  food  value  of
 cocoa,  chocolate,  halwa  etc.?

 (b)  If  so,  what  is  the  product  called
 and  what  are  its  contents?

 (c)  Have  any  experiments  been  made
 in  the  direction  of  its  usefulness?

 (d)  Are  any  efforts  being  made  to
 produce  it  in  commercial  quantities?

 (e)  If  so,  by  what  time  is  it  likely
 to  be  available  for  public  consumption?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 Yes.  Sir.  The  Institute  has  developed a  simple  method  of  preparing  soluble
 caseinate,  and  its  incorporation  with
 glycerophosphates  to  make  a_  vitamin
 and  mineral  fortified  food  similar  to
 imported  Sanatogen.  It  lends  itself  to
 easy  admixture  with  other  foods,
 thereby  enhancing  their  nutritive  value.
 The  contents  are  a  protein  such  as
 Casein,  or  groundnut  protein.  vita-
 mins  and  minerals.

 (c)  Yes,  Sir.
 (d)  The  process  has  been  tried  at

 the  Central  Food  Technological  Re
 search  Institute,  Mysore  only  on  a
 pilot  plant  scale  and  has  been  cover-
 ed  by  a  patent.

 (९)  The  process  is  now  available
 for  private  exploitation.

 SERVICES  IN  New  DELH!  COLONIES
 809.  Shri  Gidwani:  (a)  Will  the  Min-

 ister  of  Rehabilitation  be  pieased  to state  whether  it  is  a  fact  that  the  New
 Delhi  Municipal  Committee  have  agree- ed  to  accept  the  responsibility  from
 the  Ist  of  April  953  of  undertaking  to
 maintain  services  in  the  New  Delhi
 Colonies.  provided  the  services  were
 improved  by  the  Rehabilitation  Minis-
 try?

 (b)  Has  the  attention  of  Government been  drawn  to  the  statement  made
 by  the  Medical  Officer  of  Health  of
 the  New  Delhi  Municipal  Committee
 that  in  Lajpat  Nagar,  Kotla  Mubarak-
 pur  and  other  colonies  within  the  New
 Delhi  Municipal  Committee  area,  the
 sanitary  conditions  were  exceedingly
 poor  and  that  the  drains  were  not
 connected  with  sewers,  and  there  were no  street  lightings  and  roads  were
 uneven?

 (c)  If  so,  what  action  has  been  taken
 by  Government  to  improve  the  condi-
 tions?
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 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  No  re-
 ference  has  been  received  by  the
 Ministry  of  Rehabilitation.

 (b)  According  to  the  Delhi  State
 Government,  the  Medial  Officer  of
 Health  only  referred  to  sanitary  con-
 ditions  in  Lajpatnagar  and  pointed  out
 that  proper  drainage  and  sewerage
 have  not  been  provided  in  that  colony.

 (c)  Drains  and  sewers  have  nearly been  completed  in  two  neighbourhoods of  Lajpatnagar  and  the  workin  the
 other  two  neighbourhoods  is  in  hand.

 DEARNESS  ALLOWANCE  TO  TEACHERS  OF
 [PURA

 810.  Shri  Biren  Dutt:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  what  dearness  allowance,  if  any, is  given  to  the  private  school  teackers
 of  Tripura?

 (b)  What  portion  of  it  is  being  borne
 by  Government?

 (c)  If  the  answer  to  part  (b)  above
 be  in  the  negative,  do  Government
 propose  to  give  dearness  allowance  to
 those  teachers.  at  least  according  to
 the  West  Bengal  scale?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-

 search  (Maulana  Azad):  (a)  No
 dearness  allowance  is  given  to  private school  teachers  of  Tripura  State  by
 Government.

 (b)  Does  not  arise.
 (c)  The  question  is  under  consi-

 deration.
 FOREIGN  EXPERTS

 8ll.  Shri  Sivamurthi  Swami:  (a)  Will
 the  Minister  of  Fimance  be  pleased  to
 state  how  many  foreign  agencies  are
 working  now  in  our  industrial  field?

 (b)  How  many  foreign  experts  have
 been  called  to  develop  our  industries
 in  various  fields?

 (c)  What  are  the  yearly  or  monthly
 expenses  incurred  on  them?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  On  the  as-
 sumption  that  by  ‘foreign  agencies’ what  the  hon.  member  refers  to  is
 ‘firms  and  companies  controlled  by
 foreigners’,  the  attached  statement
 shows  the  position  as  on  30th  June, 1948;  Government  have  no  informa
 tion  regarding  the  present  position.
 [See  Appendix  VII,  annexure  No.  29.]

 (0)  and  (c)  Gov2:nment  have  no
 information  it  regard  te  the  number
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 of  foreign  experts  or  consultants  ,
 engaged  by  private  industries.  In  re-
 gard  to  foreign  experts  employed  by Central  Government  or  obtained  un- der  technical  assistance  schemes,  for the  development  of  industries,  infor-
 mation  is  being  collected  and  will  be
 made  available  as  soon  as  possible.

 STATUE  OF  SHRI  GOMATESWARA

 812.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  statue  of  Shri  Gomateswara
 at  Siravanabalagnia  (Mysore)  has  been
 corroded  to  some  extent;  and

 (b)  if  so,  whether  any  steps  have
 been  taken  or  are  proposed  to  be
 taken  to  prevent  any  further  corrosion?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 Yes:  necessary  steps  are  being  taken
 in  the  matter.

 INDIAN  NATIONAL  COMMISSION

 813.  Shri  K.  0.  Sodhia:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  the  functions  of  the  Indian  Na- tional  Commission  for  Co-operation
 with-  UNESCO?

 (b)  What  is  the  present  personnel  of
 the  Commission?

 (c)  Is  it  a  statutory  body?
 (da)  If  so,  under  what  Act  has  i

 been  constituted?
 The  Minister  of  Education  and  Na~-

 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  (i)  To
 promote  the  understanding  of  the
 objects  and  purposes  of  UNESCO
 among  the  Peoples  of  the  Republic  of
 India;

 (ii)  To  serve  as  a  liaison  agency between  UNESCO  and  the  institutions
 concerned  with  and  working  for  the
 progress  of  education,  science  and  cul-
 ture;  and

 (iii)  To  act  in  an  advisory  capacity
 to  the  Government  of  India  in  matters
 relating  to  UNESCO.

 (b)  A  statement  is  placed  on  the Table  of  the  House  _  [See  Appendix
 VII.  annexure  No.  30.)

 (c)  No.
 (d)  Does  not  arise.
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 <SOMMITTEE  FOR  IMPROVEMENT  OF  HISTORY

 |
 पूछता  Books

 ;  8I4.  Shri  K.  0.  Sodhia:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  the  chief  principles  formulated
 by  the  Committee  for  the  improvement
 Lt  History  text  books  and  whether  any
 text  books  have  been  or  are  _  being
 “vritten  in  accordance  with  these?

 (b)  What  are  the  principles  formu-
 lated  for  the  guidance  of  teachers?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 A  statement  is  placed  on  the  Table  of
 the  House.  [See  Appendix  VII,  an-

 nexure  No.  31.)
 LITERACY  IN  TRIPURA

 ‘B15.  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Education  be  pleased to  state  what  is  the  percentage  of  illi-
 teracy  in  Tripura?

 (b)  Is  it  a  fact  that  a  non-official
 Organisation  mamely,  Jana  Siksha
 Samiti  has  organised  about  one  thou-
 sand  primary  schools  for  the  last  five
 years?

 (c)  How  many  of  them  receive
 Government  aid  and  how  many  still
 remain  to  receive  aid?

 (d)  Why  several  thousands  of  rupees
 from  Education  Head  have  been  sur-
 rendered  this  year?

 (e)  What  steps  do  Government  pro- pose  ‘to  take  to  remove  illiteracy  in
 Tripura?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 ita

 (Maulana  Azad):  (a)  87-3  per cent.
 (b)  No.
 (c)  Does  not  arise.
 (d)  This  year’s  allotment  for  grant- in-aid  to  Primary  schools  has  been

 fully  utilised  and  not  surrendered.
 (e)  80  Primary  Schools  and  0

 Lower  Vernacular  Schools.  with
 Boarding  House  facilities.  have  been
 started  during  the  year  1952-53  under
 Tribal  Welfare  Schemes.  Pro-
 vision  for  new  schools  and  Boarding
 Houses  has  also  been  made  for  the
 year  1953-54.
 UNCULTIVABLE  LAND  IN  MANU  AND  DEO

 VALLEY  (TRIPURA)
 816.  Shri  Dasaratha  Deb:  (a)  Will

 the  Minister  of  States  be  pleased  to
 state  whether  it  is  a  fact  that  about
 séven  square  miles  of  land  in  the  Manu
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 and  Deo  Valley  in  Tripura  State  are
 flooded  each  year  causing  damage  to
 crops  and  rendering  a  large  tract  of
 land  uncultivable?

 (b)  If  so,  what  steps  do  Govern- ment  propose  to  take  to  prevent  this
 and  reclaim  the  tract  for  agriculture?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Yes.

 (b)  A  scheme  is  under  preparation.

 VACANCIES  IN  EXTERNAL  AFFAIRS  MINISTRY

 ‘817.  Shri  H.  S.  Prasad:  (a)  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  how  many  permanent  vacancies
 in  the  grade  of  Superintendents,  Assis-
 tants,  and  Clerks  occurred  in  the
 External  Affairs  Ministry  as  a  result
 of  the  Central  Government  employees
 opung

 for  Pakistan  in  July-August
 19472,

 (b)  Is  it  a  fact  that  according  to  a
 Home  Ministry’s  directive  it  was  the
 responsibility  of  each  administrative
 Ministry  to  absorb  those  who  opted  for
 India,  from  their  offices  in  areas  now
 in  Pakistan?

 (c)  If  so,  how  many  employees  wha
 opted  for  India,  and  were  serving  in
 areas  now  in  Pakistan,  were  absorbed in  the  External  Affairs  Ministry initially  and  how  many  were  absorbed later  on,  on  their  representation?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  number of  vacancies  was  as  follows:—

 '  Superintendents  “Nil
 Assistants  2
 Clerks  0
 (b)  Yes;  each  department  was  ask-

 ed  to  absorb  all  such  persons.  as  far
 as  possible,  and  to  report  any  surplus or  deficit  to  the  Home  Department
 for  inter-departmental  adjustment.

 (c)  Thirty-one  initially  and  one  on
 representation.

 GRANTS  TO  STATES  IN  NON-HINDI  SPEAK-
 ING  AREAS

 818.  Shri  Achuthan:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  whether  the  Government  of  India
 make  any  specific  grant  to  States  in
 non-Hindi  speaking  areas  to  meet  exr
 penditure  for  teaching  Hindi?

 (b)  If  so,  what  amount  has  been  so
 sanctioned  and  to  which  States  since
 the  coming  into  force  of  the  Constitu-
 tion  of  India?
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 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  In  the
 opinion  of  the  Government  this  work
 can  be  carried  on  better  by  such  non-
 Official  agencies  as  are  already  work-
 ing  in  this  field.  The  Government
 have  given  them  grants  and  are  now
 preparing  a  new  scheme  of  work  in
 connection  with  the  Five-Year  Plan.

 (b)  Does  not  arise.

 SCHEDULED  CASTES  AND  BACKWARD  CLASSES
 SCHOLARSHIPS

 819.  Shri  Elayaperumal:  (a)  Will
 the  Minister  of  Education  be  pleased to  state  how  many  Scheduled  Castes
 and  Backward  classes  candidates’
 applications  for  schoiarships  were
 received  from  the  Annamalai  Uni-
 versity  for  the  year  (1951-52?

 ti
 (b)  How  many  of  these  were  sanc-

 ioned?
 The  Minister  of  Education  and  Na-

 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Schedul-
 ed  i  a

 Nil.  Other  Backward  Clas-
 ses

 (b)  Other  Backward  Classes  8.

 DIsPLACED  AND  DESTITUTE  WOMEN’S
 Home,  Rupsi

 82l.  Shri  Amjad  Ali:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to  state:

 (a)  whether  during  his  last  tour  in
 Assam,  he  visited  the  “Displaced  and
 Destitute  Women’s  Home”  at  Rupsi
 (District  Goalpara,  Assam);

 (b)  the  number  of  such  destitutes
 living  there;

 (c)  whether  any  steps  have  since
 been  taken  to  provide  them  with  a
 living;

 (d)  whether  requests  to  shift  them
 to  town-areas  were  made  by  Nari-
 Kelyan  Samiti  of  Dhubri;  and

 (e)  if  so,  with  what  results?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  (a)  Yes.

 (b)  Seventy-five.

 (c)  All  the  inmates  of  the  Home  are
 provided  with  free  board  and

 lodging  at  Government  expense  and
 they  are  trained  in  varicus  vocations.

 (d)  and  (e).  A  representation  made
 by  the  Dhubrii  Congress  Committee
 for  shifting  the  Home  is  under  consi-
 deration.
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 हवाई  अड्डे

 ८२२.  श्री  रघुनाथ  सिह  :  क्या  रक्षा
 मंत्री  भारत  में  रक्षा  मंत्रालय  के  नियंत्रणाधीन
 हवाई  अड्डों  की  संख्या  और  सन्‌  १९५२  में

 सरकार  द्वारा  उन  के  संधारण  पर  किये  गये.
 व्यय  को  बतलाने  की  कृपा  करेंगे  ?

 +  The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  Under  Defence
 Ministry  there  are:

 (i)  7  aerodromes  occupied  by  the
 i.A.F.  and  maintained  for  day to  day  use,  and

 (ii)  25  maintained  for  emergency
 use.

 An  approximate  estimate  of  wile  ex-
 penditure  on  their  maintenance  dur-
 ing  952  is  Rs.  80  lakhs.

 NaTIONAL  PHysicAL  LABORATORY,  NEW
 DELHI

 823.  Shri  M.  L.  Agrawal:  Wiil  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  ६0  state:

 (a)  the  present  organisational  set  up of  the  National  Physical  Laboratory,
 New  Delhi;

 (b),  how  many  senior  and  junior
 Science  Assistants  are  employed  at
 present  in  the  Laboratory  and  whut
 salaries  and  allowances  they  draw,  an&

 (c)  the  total  expenditure  incuried  on.
 the  Laboratory  during  the  vear  1952-
 53  on  the  following  items  separately:

 (i)  salaries  and  allowances:  and
 (ii)  equipment  and  apparatus?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re--
 search  (Maulana  Azad):  (a)  The

 -National  Physical  Laboratory  is  one
 of  the  National  Laboratories  under
 the  control  of  the  Council  of  Scientific
 and  Industrial  Research.  The  Labora-
 tory  hag  as  its  head,  Dr.  K.  S.  Krish-
 nan,  as  Director,  who  has  under  him
 various  scientific  staff.  The  staff  is
 Givided  into  categories  of  Assistant
 Directors  who  are  Heads  of  the
 various  Divisions  of  the  Laboratory and  under  them  are  Senior  Scientific
 Officers,  Junior  Scientific  Officers
 Senior  Scientific  Assistants,  Junio}
 Scientific  Assistants,  Laboratory  Assts-
 tants,  etc.
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 (0)  20  Senier  Scientific  Assistants
 in  the  grade  of  Re.  /250-25-500.

 47  Junior  Scientific  Assistants  in  the
 grade  of  Rs.  160-10-330.

 This  staff  gets  the  same  allowances
 admissible  under  rules  to  Government
 Servants  i.e.  Dearness  Allowance.
 House  Rent  Allowance  and  Compen-
 satory  Allowance.

 -  28  PSD.
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 (ec)  The  expenditure  incurred  dur-
 ing  1952-53,  is:—

 (i)  Salaries  Rs.  10,10,300
 Allowances  Rs.  5,35,000

 Total  Rs.  15,45,300,

 (These  are  revised  estimates  for
 the  year).

 (ii)  Equipment  and  apparatus
 (actuals  upto  January,  1953).

 Rs.  1,28,202-
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  3lst  March,  1953.

 The  House  met  at  Two  of  the  Clock
 [Mr.  Deputy-SpeEaKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 2-50  P.M.
 PAPERS  LAID  ON  THE  TABLE

 AGREEMENTS  IN
 pesrect

 OF  THE  PRO-
 PRIETORY  RIGHTS  OVER  ATOMIC

 MINERALS
 The  Minister  of  Home  Affairs  and

 ‘States  (Dr.  Katju):  I  beg  to  lay  on
 the  Table  a  copy  of  each  of  the  Agree- ments  entered  into  between  the  Pre-
 ‘sident  of  India  and  the  Rajpramukhs of  Part  B  States  (except  Jammu  and
 Kashmir)  relating  to  the  proprietory rights  of  the  State  over  atomic  mine-

 tals.  {Sze  Appendix  VII,  annexure
 No.  25.]  नि

 ESTATE  DUTY  BILL
 PRESENTATION  OF  REPORT  OF  SELECT

 CoMMITTEE
 The  Minister  of  Finance  (Shri  C. D.  Deshmukh):  I  beg  to  present  the

 Report  of  the  Select  Committee  on
 the  Bill  to  provide  for  the  levy  and
 ‘collection  of  an  estate  duty.

 HYDERABAD  COINAGE  AND  PAPER
 CURRENCY  (MISCELLANEOUS  PRO-

 VISIONS)  BILL—contd.
 Mr.  Deputy-Speaker:  The  House  will now  take  up  further  consideration  of the  motion:

 “That  the  Bill  to  extend  the
 .  Period  during  which  Hyderabad
 30  PSD
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 coins  and  notes  of  the  denomina-
 tional  value  of  one  rupee  may
 continue  to  be  legal  tender,

 aka peal  the  Hyderabad  Paper  Cur-
 rency  Act  No.  II  of  327F  and  to
 make  certain  other  incidenta:
 provisions,  as  passed  by  the  Coun-
 cil  of  States,  be  taken  into  consi-
 deration.”
 I  have  to  observe  that  normally when  time  is  fixed  or  particuiar  dates are  allotted  for  Budgét  discussion  this

 period  is  not  interrupted  by  any  other
 work.  I  was  obliged  to  put  down
 this  work  here  on  the  ground  that
 this  has  to  receive  the  assent  of  the
 President  today.  It  is  unfortunate
 that  yesterday  evening  Governiment
 did  not  take  care  to  keep  the  pruper
 quorum  here.  Otherwise  I  would
 have  got  on  with  this  ‘work.

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  As  I  said  yester-
 day,  I  am  grateful  to  the  hon.  Mem-
 bers  of  the  House  for  welcoming  this
 measure.  In  the  course  of  the  debate
 certain  suggestions  were  made  by some  hon.  Members.  The  most  impor-
 tant  of  them  was  that  ample  facilities
 should  be  given  for  conversion  and
 exchange  of  Hali  Sicca  to  Indian  cur-
 rency.  I  may  inform  the  House  that
 we  had  already  made  ample  arrange-
 ments  for  these  exchange  facilities  on
 a  very  big  scale.  We  tad  authorised
 the  Government  of  Hyderabad  to  spend
 up  to  one  lakh  of  rupees  in  publicity
 and  were  prepared  to  give  as  much
 facility  as  possible.  We  were  in
 correspondence  with  the  Hyderabad State  Government  on  that  point  also. But  then  representations  came  that  if
 these  one  rupee  and_  smaller  coins were  not  to  be  treated  as  legal  tender
 for  an  extended  period  there  might be  some  difficulty  in  the  rural  areas, that  there  might  be  exploitation  of

 the  poor  by  certain  unscrupulous  ele-
 ments.  Certain  Members  of  Parlia-
 ment  waited  in  deputation  on  the
 Finance  Minister  and  the  Government
 of  the  Hyderabad  State  also  made  re-
 Presentations.  On  a  review  of  the
 whole  position  the  Government  of
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 (Shri  M.  C.  Shah]
 India  have  come  to  the  conclusion
 that  for  two  years  more  this  currency,
 one  rupee  coins  and  smaller  coins
 shall  remain  legal  tender.

 At  the  same  time,  in  order  to  give
 more  facilities  to  the  poorer  classes
 of  people,  the  Government  of  India
 have  agreed  on  the  representation  of
 the  Hyderabad  State  Government,  that
 not  only  small  coins  will  be  Jegal
 tender  for  two  years,  but  some  addi-
 tional  ccins  of  smaller  denomination
 (eight  annas  and  below)  will  be  issued.
 as  far  as  available  and  necessary.  So
 the  suggestion  that  all  possible  facili-
 ties  for  exchange  and  _  conversion
 should  be  given  to  the  people  of  Hy-
 derabad  State  has  already  been  under
 the  consideration  of  Government.
 We  shall  also  write  to  the  Hyderabad
 Government  to  do  the  needful  in  the
 matter.  Now,  as  there  are  two  years more  for  this  purpose,  I  am  sure  that
 there  will  be  no  hardship  to  the  poorer
 People  in  the  rural  areas  and  they will  avail  of-  the  facilities  granted  to
 them  for  a  further  period  of  two
 years.

 Then  there  were  other  points  raised
 which  have  no  bearing  on  the  subject
 and  I  do  not  think  any  reply  to  them
 is  necessary.  It  was  suggested  that
 there  should  be  coordination  between
 the  Centre

 ant
 the  Hyderabad  State

 Government.  can  assure  the  House
 that  on  this  point  there  is  sufficient
 co-ordination  between  the  State  Gov-
 ernment  and,  the  Centre,  so  there need  be  no  anxiety  on  that  scrore.

 It  was  stated  that  all  the  assets  and
 liabilities  of  the  currency  and  coinage should  be  taken  over  by  the  Centre
 and  ali  the  currency  must  come  to
 the  Centre.  I  may  say  that  the  mo-
 ment  the  Hyderabad  State  integrated
 pa

 the  Union  all  the  assets  and  lia-
 bilities.  as  far  as  currency  and  ex-
 change  were  concerned,  became  the
 assets  and  liabilities  of  the  Centre.
 So,  there  ought  to  be  no  apprehension on  that  score  either.

 About  currency  in  circulation  cer-
 tain  figures  were  quoted.  But  I  may
 inform  the  House  that  those  figures
 were  not  absvlutely  correct.  Accord-
 ing  to  our  information  on  the  25th
 February  1953,  the  volume  of  one
 rupee  coins  in  circulation  were  to  the
 extent  of  Rs.  8°33  crores  and  currency
 notes  of  Rs.  five  and  above  were  to
 the  tune  of  Rs.  35-60  crores,  that  is
 a  total  of  Rs.  43.93  crores.  We  are
 sure  that  in  the  course  of  these  two
 years  all  this  currency  and  coinage
 will  be  covered  into  Indian  currency.

 3l  MARCH  953
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 Bill

 With  these  words  I  commend_  this.
 Bill  for  the  acceptance  of  the  House.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  extend  the
 period  during  whick  Hyderabad
 coins  and  notes  of  the  denomina-
 tional  value  of  one  rupee  may
 continue  to  be  legal  tender,  to  re-
 peal  the  Hyderabad  Paper  Cur-
 rency  Act  No.  II  of  327F  and  to
 make  certain  other  incidental
 provisions,  as  passed  by  the  Coun-
 cil  of  States,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  There  are  no

 amendments  to  any  of  the  clauses.
 I  shall,  therefore,  put  all  the  clauses
 together.

 Shri  V.  G.  Deshpande  (Guna):  I
 would  like  to  make  one  observation.

 Mr.  Deputy-Speaker:  On  what?
 Shri  V.  G.  Deshpande:  On  the  Bill.
 Mr.  Deputy-Speaker:  I  am_  afraid

 the  hon.  Member  has  missed  the  bus.
 If  he  has  any  observations  pertaining
 to  the  Third  Reading  he  may  do  so.

 Clauses  l,  2,  3  and™4,  the  Title  and
 the  Enacting  Formula  were  added  to

 the  Bill.
 Shri  M.  C.  Shah:  I  beg  to  move:

 “That  the  Bill  be  passed.”
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  be  passed.”

 Shri  V.  G.  Deshpande:  I  rise  to  op-
 pose  the  Bill  and  make  an  observa-
 tion.  I  do  not  find  any  reason  why
 this  discrimination  is  being  made  in
 the  case  of  Hyderabad  State.  There
 was  currency  in  the  case  of  all  the
 different  States  and  now  all  those
 currencies  have  been  stopped  and
 here  we  find  that  a  new  lease  of  life
 is  being  given  to  this  currency.  I
 can  understand  the  hardship  of  the
 rural  people.  But  now  the  Hyderabad
 Government  is  allowed  to  issue  mote
 smaller  coins  like  eight  annas.

 Hon.  Members:  No,  no.
 Shri  M.  C.  Shah:  I  am  afraid  the

 hon,  Member  was  not  present  yester-
 day.  The  Hyderabad  State  will  not
 issue  any  new  currency  after  this
 Bill  is  passed.

 Shri  V.  G.  Deshpande:  While  reply-
 ing  to  the  Debate  the  hon.  Deputy
 Minister  said  that  smaller  coins  will
 be  issued  in  the  next  two  years
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 Shri  M.  C.  Shah:  What  I  stated
 was  small  coins  of  the  denomination
 of  eight  annas  and  less,  if  necessary,
 for  the  purpose  of  just  removing  the
 difficulties  of  the  poorer  classes  for
 which  the  hon.  Member  is  so  anxious.

 Shri  V.  6.  Deshpande:  So,  it  will’  be
 issued.  That  is  what  I  am  opposing.

 Dr.  Suresh  Chandra  (Aurangabad):
 This  is  just  wasting  time  of  the
 House.  All  this  has  been  discussed-
 yesterday.

 Shri  V.  6.  Deshpande:  I  protest
 against  this  remark.

 Swami  Ramananda  Tirtha  (Gul-
 berga),  rose—

 Mr.  Deputy-Speaker:  If  the  hon
 Member  had  not  been  interrupted  he

 “would  have  finished  by  this  time.
 Shri  V.  G.  Deshpande:  What  I  want

 to  observe  is  that  the  Government  of
 Hyderabad  should  not  be  allowed  to
 issue  any  more  new  coins,  even  of
 smaller  denominations  on  _  the  plea
 that  the  poorer  classes  would  be
 benefited.  I  want  that  the  ‘Char
 Minar’  should  go  away  completely.

 Dr.  Jaisoorya  (Medak):  If  I  have
 heard  the  hon.  Deputy  Finance  Minister
 rightly,  he  said  by  this  step  they  are
 taking  over  all  the  assets  and  liabi-
 lities.  Am  I  to  assume,  therefore,  shat
 the  Government  of  India  will  take
 up.the  responsibility  for  the  Govern-
 ment  promissory  notes  that  the  Gov-
 ernment  of  Hyderabad  have  issued  up till  now.
 3  PM.

 Shri  M.  C.  Shah:  That  question  does
 not  arise.  The  question  is  about
 currency  and  coinage  and  the  reserves
 for  their  backing.  And  we  have  taken
 all  those  assets  and  liabilities  as  far
 as  currency  and  coinage  are  .concern- ed.  That  is  what  I  have  stated  very
 clearly.

 Mr.  Deputy-Speaker:  The  question is:-
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
 =

 DEMANDS  FOR  GRANTS
 Mr.  Deputy-Speaker:  The  House

 will  proceed  with  the  further  discus-
 sion  of  the  Demands  for  Grants  re-
 lating  to  the  Ministry  of  Home  Affairs and  the  Ministry  of  States.  Shri  R. D.  Misra  was  in  possession  of  the House.
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 श्री  कार  डी०  मिश्र  (जिला  बुलन्द-

 शहर)  :  माननीय  अध्यक्ष  जी,  कल  में  यह

 कह  रहा  था  कि  में  अपने  होम  मिनी-

 स्टर  को  मुबारक़बाद  देता  हूं  कि  उन्होंने
 देश  में  शान्ति  और  व्यवस्था  को  बनाये  रक्खा  ।
 जिस  वक्‍त  यह  देश  आजाद  हुआ  उस  वक्‍त  इस
 देश  में  अशान्ति  फै  ली  हुई  थी  और  इस  देश  के
 आदमी  खूंख्वार  बन  चुके  थे  और  एक  दूसर
 की  जान  के  गाहक  बने  हुए  थे,  ऐसे  नाजुक  समय
 में  इस  मिनिस्ट्री  ने  उम्दगी  स ेकाम  किया  और
 आज  'उसी  का  यह  नतीजा  ह  कि  आज  देश
 के  अन्दर  हम  शान्ति  देखते  है  और  जो  हमारी
 हुकुमत  डगमगाती  और  बदलती  हुई  दिखाई
 देती  थी,  वह  अब  मज़बूत  हो  गयी  ह।
 हम  यह  भी  जानते  हें  कि  भारत  के  आज़ाद

 होने  के  बाद  देश  में  जो  हम  प्रजाति  कायम
 करना  चाहते  हें,  उसके  विरुद्ध  बहुत  सी
 ताक़तें  इस  प्रयत्न  में  लगी  हुई  हैँ  कि  यहां  पर
 इस  देश  में  प्रजातंत्र  क़ायम  न  हो  और  उन्होंने
 मुख्तलिफ़  शक्लें  अर्त्यार  कर  ली  हें  और

 मुख्तलिफ़  पार्टियां  क़ायम  कर  दी  हें,  वह  यह
 नहीं  समझते  कि  आज देश  में  प्रजातंत्र  संविधान
 बन  जाने  से  देश  में  प्रजातंत्र  राज्य  स्थापित
 हो  गया  है,  हमें  इस  देश  के  एक  २  नागरिक  को
 प्रजातंत्र  का  सिद्धान्त  सिखलाना  है,  उन्हें
 प्रेम  का  सबक  देना  हँ  ताकि  हम  सब  आपस
 में  मिलकर  ऐसे  सुसंगठित  हो  जायं  ताकि  हमारा
 यह  देश  बलवान  और  शक्तिशाली  हो  ।  जब
 कि  हम  इस  काम  में  लगे  हुए  हैँ,  उस  वक्‍त
 हमारे  देश  की  कुछ  शक्तियां  इस  काम  में  बाधक
 बन  रही  हँ  और  इस  हाउस  में  जहां  हम
 आकर  बैठे  हुए  हें  हम  देखते  हें  कि

 रोजमर्रा  मुखालफ  को  बहुत
 काफ़ी  मौका  मिलता  है  और  वह
 काफी  बहस  करते  हें  और  दली लें  देते  हें  जब
 प्रेसीडेंट  एडस  (address)  आता  है  तब  भी
 वही  एक  राग  अलापा  जाता  है,  बजट  पेश
 होता  हूँ  तो  तब  भी  वही  राग  अलापा  जाता  है
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 [श्री  आर०  डी०  मिश्र]

 एक  बात  एक  दफा  हो  चुकी  उसको  खत्म  करो,
 अब  तो  हमारे  यहां  प्रजातंत्र  राज्य  स्थापित

 है  और  इस  प्रजातंत्र  सरकार  के  सानने  तमाम
 बातें  मौजूद  हूँ  लेकिन  कोई  ख्याल  नहों  किया
 जाता  और  काफी  बातवोत  तौर  बह  इस  बात
 पर  होती है  गौर  हम  यहां  तक  देखते  हें  कि

 हमारे  अखबार  वाले  इन  पार्लियामेंट  की
 क्या  क़ीमत  लगाते  है  मेरे  सामने  यह  पैम्फेल्ट

 है  जिसमें  आप  देखेंगे  कि  इस  पालियामेंट
 का  नाम  टाकेटिव्र  पार्लियामेंट  रक्खा  गया  है
 और  इस  परचे  को  शाया  करने  वाल  हें  फिल्‍म
 इंडिया  के  एडीटर  बाबूराव  पटेल  जो  इस  देश
 के  अन्दर  प्रजातंत्र  को  कामयाब  होता  देखना
 नहीं  चाहते  ।  रोजमर्रा  इस  क्रिया  की  नई  २
 बातें  फ़िल्म इंडिया  में  छापते  है,  मालूम  ऐसा
 पड़ता  हू  मानों  न्हीं  को  सारी  आज़ादी  मिली

 हो  और  इनके  अलावा  जितने  आदमी  इस  देश
 में  बीते  ई  वह  सत्र  बेवक्त  बसते  हैं  -  आज

 यह  फिल्म  इंडिया  में  कसी  २  चीज़ें  छाप  २  कर
 और  प॑  म्फेल्ट  निकाल  कर  नफरत  का  इजहार
 करें  और  परचे  निकाल  कर  पालियामेंट  के
 हरएक  मेम्बर  कके  पास  भेजते  हे  और  एक  २
 क्रो  दिखाते  हे  कि  मं  इस  आज़ादी  का  इस  तरह
 फायदा  उठा  रहा  हुं  और  इस  तरह  टूल्स
 पैराडाइस  के  द्वारा  यहां  के  प्रेस  वाले  आजादी
 का  नाजायज  फायदा  उठा  रहेगे  और  प्रेस  वाल
 यहां  के  लोगों  म ेप्रेम  का  सबक़  सिखाने  केवल
 नफ़रत  फैलाते  हैं झगर  हम  अपने  देश  की
 उत्पति  बढ़ाने  के  लिए  और  बिजली  का
 उत्पादन  करन  के  लिए  बांध  बनाते  हे  या  बांध
 की  स्क्रीम  सोचते  हें  तो  वे  हमारे  भाई  उसमें
 से  छोटी  २  बातें  निकाल  कर  यह  बतलाना
 चाहते  हूँ  कि  यह  तमाम  काम  बेकार  हैं,  अगर
 हम  तालीम  बढ़ाना  चाहते  हे  तो  कहते  हैँ  कि
 तालीम  बेकार  है  ।  आर  हम  जमींदारी  को
 खत्म  करते  हैं  तो  वह  यह  कहने  लगते
 हैँ  कि  यह  काम  बेकार  हँ  और  अगर
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 हम  राजाओं  को  खत्म  करते  हे  तो  उसके  लिए
 भी  इनकी  ओर  से  कह  दिया  जाता  है  कि  यह
 बेकार  काम  है,  गरजे  कि  कोई  भी  काम  हम
 जनता  की  बहबूदी  का  करें  यह  उसको  बेकार

 कहते  है,  आप  भी  तो  कोई  काम  हमें  करने  को

 कहें  और  हमें  बतलायें  कि आखिर  आप  चाहते
 क्या  है।  इस  हाउस  में  बैठकर  हम  देखते  हे
 कि  हमारे  वह  कम्यूनिस्ट  भाई  जो  हमारे  साथ
 काम  करने  बाले  थे  और  जो  महात्मा  गांधी  के
 ज़माने  में  पैदा  हुए,  उनमें  बड़े  क़ाबिल  लोग  हैं
 बी०  ए०,  एम०  ए०  और  डाक्टर  और  वक़ील
 आदि  हे,  फिर  समझ  में  नहीं  आती  कि  इतने
 पढ़े  लिखे  होने  के  बाद  क्या  यह  डैमो  क्रेजी  नहीं
 समझते  या  पार्टी  गवर्नमेंट  नहीं  समझते  और
 क्या  यह  देश  हित  नहीं  समझते  यह  तो  सिर्फ

 यह  ही  समझते  प्रतीत  होते  हें  कि  आकर  यहां
 हुकूमत  की  मुखालफत  करो,  में  पूछना  चाहता
 हूं  अपने  कम्युनिस्ट  भाईयों  से  कि  आखिर
 आप  क्‍या  चाहते  हो  ?  अरे  राजा
 लोग  तो  हमने  खत्म  कर  दिये,  अब  इस  देश
 में  कोई  राजा  नहीं  है  ।  आज  इसी  आपकी
 पालियामेंट  के  अन्दर  वह  राज  महाराजे  जो
 किसी  ज़माने  में  राजा  थे,  आज  एक  कौ  मन मं न
 की  हैसियत  से  हमारे  साथ  इन  बेंचों  पर  बैठे

 हुए  है  ॥  कांग्रेस  ने  यह  काम  करके  दिखाया,
 क्या  इन्हीं  कम्यूनिस्ट  बेंचों  पर  बैठे  हुए  राजाओं
 में  से  कोई  भी  कांग्रेस  पार्टी  में  हराकर  शामिल

 हुआ  है,  वह  लोग  तो  कम्युनिस्टों  क ेसाथ  वोट
 करते  हे  और  उनके  साथ  मिलते  हूँ  7  दूसरी
 तरफ  देखिये  बड़े  २  जमींदार  हें  जिनको  हमने
 खत्म  किया  हमें  कोई  राजाओं  व  जमींदारों
 से  दुश्मनी  नहीं  थी,  हमे  तो  एक  म्‌श्राहिदे  के
 ज़रिए  उनको  खत्म  करना  चाहते  थे,  हम
 उन  राजा  और  जमादार  लोगों  को  मुआवीया
 देते  हें  और  कहते  हें  कि  भाई  जैसे  हम  रहते
 हें  वैसे  ही  तुम  लोग  भी  इस  देश  में  रहो,  तुम
 भी  इस  देश  के  नागरिक  हो  और  हमारा
 तुम्हारा  सबका  फ़र्ज  है  कि  मिल  कर  देश  की
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 तरक्की  करें।  लेकिन  ज़मींदार  हमसे  नाराज

 हैं  और  इनके  साथ  शामिल  हूँ  जिनकी  और
 से  यह  नारा  लगाया  जा  रहा  है  कि  धेला
 मत  दो  और  आज  आप  उनके  साथ  शामिल

 है  जो  यह  कहते  हैं  कि  गोली  मार  देनी  चाहिये,
 चीन  की  बड़ी  तारीफ  करते  हें,  उस  चीन

 _में  मालूम  है  कि  ज़मींदारों  का  क्या  हश्र  हो  रहा
 @?  वहां  चीन  में  ज़मींदारों  की  हालत

 अछूतों  से  भी  गयी  बीती  है,  वहां  पर  जमींदारों
 को  कोई  वोट  का  राईट  नहीं,  वहां  बड़े  २
 मालदारों  को  वोट  का  राइट  नहीं  है  और
 मज़े  की  बात  यह  हू  कि  आज  बड़े  २  राजा  और
 ज़मींदार  और  पूंजीपति  वगैरह  उन  कम्युनिस्ट
 भाइयों  के  साथ  बैठे  हुए  हे,  भले  ही  आप  उनके
 साथ  कांग्रेस  के  खिलाफ  वोट  दे  लो,  लेकिन
 याद  रक्खो  कि  अगर  तुम्हारी  बदकिस्मती
 से,  मेरी  से  नहीं,  अगर  तुम्हारी  बदक़िस्मती
 से  इस  देश  में  कम्युनिस्ट  राज्य  हुआ  तो  सबसे
 पहले  पेड़  के  तने  में  तुम्हीं  लोगों  को  लटकाया
 जायगा  और  सबसे  पहले  तुम्हें  ही  गोलियां
 मारी  जायेगी  ।  यह  हमारे  होम  मिनिस्टर
 साहब  की  बदौलत  हैं  कि  आपको  वोट  का
 हक़  मिल  गया  और  उसका  अहसान  न  मानकर
 आज  आप  हमारे  कांग्रेस  के  खिलाफ  मुकाबले
 में  बैठकर  वोट  देते  हूं  ।  पुराने  ज़माने  में
 जब  कांग्रेस  होती  थी  तो  जैसा  कल  हमारे
 स्टेट  के  भाई  रामानन्द  तीर्थ  कह  रहे  थे  कि  वहां
 यह  कहा  जाता  था  कि  हमें  भी  कांग्रेस  मे ंशामिल

 कर  लो,  कांग्रेस  का  मेम्बर  बना  लो,  और
 हम  भी  समझते  थे  कि  कांग्रेस  में  अगर  यह
 स्टेटस  वाले  श्राजायेंग  तो  हमारी  शक्ति  बढ़
 जायगी  ।  उस  पर  हमारे  लीडर  पंडित

 जवाहरलाल  नेहरू;  मौलाना  आज़ाद  शादी
 बड़े  २  लोगों  ने  बतलाया  कि  नहीं  भाई
 इन्हें  नहीं  लेना  चाहिये  तो  उस  समय  हमारी
 समझ  में  नहीं  पाया  कि  यह  हमारे  नेता  स्टेट
 के  लोगों  को  क्‍यों  कांग्रेस  मे ंशामिल  नहीं  करना
 चाहते  हें  -  इस  विषय  पर  मेने  उनसे  अकेले
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 में  बातचीत  की  औंर  पूछा  कि आखिर  यह  सलाह
 किस  कारण  से  दी  गई,  इससे  तो  हमारी  ताकत
 खत्म  हो  जायगी,  तो  उन्होंने  हमें  समझाया
 कि  हम  इन  स्टेटस  को  इसलिये  नहीं  शामिल
 करते  हैं  कि  स्टेट्स  के  ये  राजा  अपनी  स्टेटस
 के  अन्दर  जुल्म  करेंगे  और  अंग्रेज  दुनिया  में
 प्रोपेगंडा  करेंगे  कि  देख  लिजिये  हिन्दुस्तान
 के  राजा  लोग  अपने  यहां  की  स्टेटस  कांग्रेस  पर

 जुल्म  कर  रहे  हे  और  हम  तो  अपने  यहां  पर
 अच्छा  बर्ताव  कर  रहे  हे ंऔर  इसका  नतीजा

 यह  होग  कि  देश  के  अन्दर  लोगों  में  इन
 राजाओं  के  खिलाफ़  नफरत  फैलेगी,  इसलिए
 हम  इनको  शामिल  नहीं  करना  चाहते  ।

 दूसरी  वजह  यह  है  कि  राजा  लोगों  में
 कोई  शक्ति  तो  है  नहीं  और  यह  ही  लोग  है
 जिनके  अन्दर  का  खून  पीला  पड़  चुका  था  ny
 आपने  अगर  ज्‌गराफ़िया  पढा  होगा  तो  देखा
 होगा  कि  अंग्रेज़  न ेजितना  इलाका  फतह  किया
 था  उस  पर  लाल  रंग  था  जिसका  मतलब  यह  था
 कि  अंग्रेज़  ने  तलवार  के  ज़ोर  से  हिन्दुस्तान
 फतह  किया  लाल  रंग  से  मतलब  खूनी  ज़मीन
 का  है  और  जहां  पर  यह  देशी  रियासतें  थीं,
 वहां  पर  रियासतों  का  पीला  रंग  था,  मतलब
 यह  कि  उनका  खून  पीला  पड़  चुका  था,  उन
 राजाओं  में  कोई  दम  नहीं  रह  गया  था...

 श्री  जी०  एस०  सिंह  (भरतपुर
 सवाई  माधोपुर)  :  अखाड़े  में  आ  जाइये  v

 श्री  आर०  डी०  मिश्र :  आप  पुराने
 ज़माने  में  ऐसा  कह  सकते  थे,  आज  आपकी
 वह  हालत  नहीं  है  tv

 a  हाउस  में  यह  निवेदन  कर  रहा  हूं
 कि  यह  राजे  लोग  वही  हें  जिन  का  रंग  पीला  पड़
 चुका  था।  मेरे  दोस्त  शायद  भरतपुर  राज्य
 से  आये  हें।  उन  को  पता  नहीं  कि  भरतपुर
 को  अंग्रजों  न  कस  फतह  किया  था  |  वहां  की
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 [श्री  आर०  ही०  मिश्र]
 वज़ारत  ने  तोपों  में  बाजरा  भर  दिया  था  t

 ऐसे  लोग  भरतपुर  के  रहने  वाले  हैं  जिन्हों
 ने  इस  तरह  से  अंग्रेजों  का  मुकाबला  किया
 था  लेकिन  वह  क्‍या  करें।  उन  का  रंग  पीला

 पड़  चुका  था  हमले  कहा  गया  था  कि
 जिस  दिन  हिन्दुस्तान  आज़ाद  होगा  और
 अंग्रेज़  यहां  से  जायेंगे  उसी  दिन  यह  चुपचाप
 चले  आयेंगे  क्‍योंकि  उन  में  हिम्मत  नहीं  |
 और  आप  ने  देखा,  हमारे  सरदार  पटेल,

 मरहूम,  ईश्वर  उन  की  रूह  को  शान्ति  दे,
 उन्होंने  राजे  लोगों  को  कैसे  चुटकियों  में  खत्म
 कर  दिया  1  आज  राजे  हिन्दुस्तान  में  नहीं
 है,  लेकिन  आवाज  उठाई  जाती  है  कि  पैसा  मत

 दो,  यह  करो,  वह  करो,  लेकिन  हम  अहिंसात्मक
 तरीके  से  हिन्दुस्तान  में  हुकूमत  करना  चाहत
 है,  हम  मुल्क  के  अन्दर  बराबरी  कायम
 करना  चाहते  हैं,  राजे  लोग  हमारे  दुश्मन  नहीं
 हैं,  वह  इस  ज़मीन  में  पैदा  हुए  है,  जमादार  हम  रे

 दुश्मन  नहीं,  वह  हमारे  भाई  हें,  सब  हमारे
 भाई  हैँ,  हम  उन  को  प्रेम  से  इस  देश  के  अन्दर
 रखना  चाहते  ह,  मिल  कर  रहिये,  बराबरी  के

 साथ  रहिये  तुम्हें  पूरा  अधिकार  ह  चाहे  यहां  के

 राष्ट्रपति  बनो,  प्राइम  मिनिस्टर  बनो,  मिनस्टिर

 बनो,  जो  मन  में  आये  बनो,  लेकिन  शान्त  रहते

 हुए,  देश  की  सवा  करते  हुए,  लेकिन  अगर  देश
 की  सेवा  न  कर  के  देश  फे  साथ  गद्दारी  की

 तो  में  होम  मिनिस्टर  साहब  सें  कहना  चाहता

 हूं  कि  हुजूर  अनवर,  यह  आप  की  डूयूटी  है
 कि  आप  यह  देखें  कि  इस  देश  के  अन्दर  व

 ताकतें  जो  देश  की  डिमाक्रेसी  को  खत्म  क

 देना  चाहती  हें  वह  नाकामयाब  रहें  ।  श्राप  पर

 बड़ी  भारी  जिम्मेदारी  है  -  एक  ज़िम्मेदारी
 डिफेन्स  मिनिस्टर  पर  है  कि  वह  अपनी  फौजों  को
 तैयार  रक्खें,  अगर  कोई  गर  मुल्क  हमारे  देश
 को  बुरी  नीयत  से  देंखे  तो  उस  के  मुकाबले  के
 लिये  देश  के  लोगों  को  तैयार  करे  कि  यहां  का

 क  एक  बच्चा  देश  के  लिये  q  रबान  हो  जाय  ।
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 लेकिन  इसी  के  साथ  साथ  आप  के  ऊपर  यह
 ज़िम्मेदारी  है  कि  श्राप  देखें  कि  इस  मुल्क  के

 एक  एक  बच्चे  में  देशभक्ति  हो,  डिजाइंस

 के  लिये  प्रेम  हो,  और  वह  सच्चे  उसूलों

 के  लिये  मरने  कोतैयार  हों  ।  और  जो

 विनाशकारी  शक्तियां  खड़ी  हों  वह  खत्म.

 हो  जायें  और  जल्द  से  जल्द  खत्म  हो  जायें  |

 में  कह  रहा  हूं  कि जन  संघ  है,  राम  राज्य

 परिषद्‌  है,  हिन्दू  महासभा  हैं,  क्या  किया

 है  इन  लोगों  न  ?  उन्होंने  धर्मं  के नाम  पर

 बीड़ा.  उठाया  है,  भरे  भाई,  धर्म  का  नाम  लेते

 हो  और  इन  कम्युनिस्टों  के  पास  बैठे  हो,  जो

 घर्म  से  वास्ता  नहीं  रखते,  उन  को  ईश्वर  का

 पता  नहीं,  जिन  का  मन्दिर  से  वास्ता

 नहीं,  जिन  को  ठाकर  जी  का  पता  नहीं
 उनके  साथ  बैठ  कर  वोट  देते  हो  ?  तुम्हारे
 साथ  उन  का  क्‍या  रिश्ता  क्‍या  ताल्लुक़  ?

 कहते  है  पुरानी  संस्कृति  ।  पुरानी  संस्कृति
 का  नाम  लेते  हैं  और  अंगरेजी  में  तकरीर  करते

 है,  संस्कृत  भी  नहीं  जानते  संस्कृति  भी  नही
 जानते  ।  राम  राज्य  परिषद्‌  का  नाम  लेते

 है।  रमाराज्य  क्या  है  ?  राम  राज्य  तो

 त्रेता  युग  की  बात  है,  जब  सतयुग  खत्म  हो  गया

 तो  इस  देश  के  अन्दर  ऐसा  जमाना  आया  जब

 कि  विनाशकारी  शक्तियों  ने  अपना  किये

 संचालन  आरम्भ  किया  था,  उस  जमाने  में

 राम  राज्य  आया  था  ।  उस  राम  राज्य  में

 क्या  बात  हुई  |  आप  राम  राज्य  की  बातें  करते

 हैं,  पहले  शास्त्रों  को  पढ़िये  तो  सही  |  वह
 लोग  समझते  हें  कि  चूंकि  हमारा  नाम

 रामराज्य  परिषद्‌  में  है  इस  लिये  हम

 हिन्दू,  हैं  चूंकि  हमारा  नाम  हिन्दू महा
 सभा

 में  है  इसलिये हम  हिन्दू  हें  भर  चूंकि  में

 कांग्रेंस  में  हूं  इस  लिये  में  हिन्दू  ही

 नहीं  ।  आप  समझ  लीजिये  कि  हम
 भी  हिन्दू  और  आप  भी  हिन्दू।  लेकिन

 हिन्दुत्व  की  बुनियाद  क्‍या  हैं  ?  पढ़ा  है
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 ,  आप  ने  शास्त्र  ?  जो  गुलामी  की  बुरी
 जातें  इस  देश  में  फैल  गई  थीं  उन  को  फिर
 से  लाना  चाहते  हे  ।  कहीं  पर  मनुस्मृति  का
 नाम  लेते  हें  -  क्‍या  मतलब  है  स्मृति  का  ?
 इस  का  मतलब  ह  पुरानी  याद  ।  सतयुग  की
 जो  बातें  हम  भूल  गये  उनको  त्रेता  में  याद  करके

 मनुस्मृति  म  संग्रह  किया  गया  ny  क्या  त्रेता
 के  जमाने  की याद  रह  गई  उन  चीजों  को
 लायेंगे  ?  आप  उसी  में  लटके  हुए  हैं  ?
 आप  का  एक  एक  शास्त्र  वेद  पर  कायम  है  1
 वेद  मौलिक  ग्रन्थ  हैं,  और  मनुस्मृति  के  अन्दर

 ,  लिखा  हुमा  हैँ  कि  जो  भो  बात  वेद  के  विरुद्ध
 है  वह  मानने  के  काबिल  नहीं  ।  क्या  आप  ने
 कभी  यह  जानने  को  कोशिश  की  कि  वेद  में
 क्‍या  लिखा  हुआ  है,  वेद  का  मतलब  क्या  है?
 आप  ने  कभी  कोशिश  नहीं  की  उस  को  जानने
 की।  आप  तो  समझते  हे  कि  चूंकि  स्मृति
 में  लिखा  हुआ  है  कि  हिन्दुस्तान  में  राजा  होना
 चाहिये  इस  लिये  राजा  बनाना  आप  का  घर्म

 है।  लेकिन  इस  देश  के  अन्दर  हमेशा  से  रहा
 है  प्रजातंत्र  ।  और  इस  देश के  प्रजातंत्र  की

 पहली  बुनियाद  यह  थी  कि  गांव  गांव  में
 पंचायतें  हों  7  अंगरेजों  ने  आकर  इन
 पंचायतों  को  खत्म  किया  ।  इस  देश  के
 अन्दर  सतयुग  के  जमाने  से  प्रजातंत्र  था

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  looks  at  me  he  will  follow
 me.  He  has  taken  more  than  5
 minutes.  He  will  conclude  now.

 श्री  असर  डी०  मिश्र  :  अगर  आप  गौर
 से  देखें  तो आप  को  पता  लगेगा  कि  जो  हमारा
 राष्ट्रीय  संविधान  हूं  वह  वेदों  क ेऊपर  कायम
 है।  आप को  में  मंत्र  दिये  देता  हूं,  अर्थ  करने
 का  समय  नहीं  लेकिन  में  एक  बात  आप  को  बता
 देना  चाहता  हूं  कि  भ्रमर  आप  दो  तीन  मंत्रों
 पर  गौर  करेंतो  आप  को  पता  लगेगा  कि  हमारा
 देश  वैदिक  नीति  के  ऊपर  चल  रहा  है  ,  वैदिक
 सिद्धान्तों  पर  चल  रहा  है  ।  झगर  आप  को
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 मौका  लगे  तो  आप  मुझ  से  आकर  पूछ  लें,

 या  और  किसी  और  मौके  पर  बताऊंगा।
 इस  समय  एक  मंत्र  आपके  सामने  रखता  हूं
 ताकि  आप  को  मालूम  हो  जाय  कि  हमारे
 वेदों  मे ंका  है।  “डशेम्  ।  संसमिद्यक्से
 बृषन्नग्ने  विश्वान्ययं  श्री  ।  इल स्प दे  समिद्धसे
 स  नो  वसू न्या  भर  t

 एक  माननीय  सदस्य  :  तो  यह  सकता
 स्टेट  कैसे  हो  गई  ?

 श्री  आर०  डी०  मिश्र  :  सेकलर  भी
 बताऊंगा  आप  को  कि  वेद  कसे  सेकुलर  था  t
 वेद  के  जमाने  में  कोई  मज़हब  नहीं  था  t  वह
 तो  एक  युनिवसंल  ला  है,  किसी  खास
 मजहब  का  नहीं  है,  वह  तो  ह  यूनिटी  का  ला
 हैं  ।  आप  तो  शायद  हिन्द  धर्म  का  पटटा
 ले  कर  बस  गये  हे  ।  में  आप  को  बताता
 हैं  ।  वह  उस  धर्म  की  बुनियाद  पर  नहीं  बना  है
 जिस  से  कि  पाकिस्तान  बन  गया।  वह  सब
 से  पुराना  ग्रंथ  मानव  जाति  का  हे  ।  जो  मंत्र  में
 बताने  जा  रहा  हूं  वह  ऋगवेद  का  है।  वह  ऋगवेद
 के  दसवे  मंडल  के  १६१  वें  सत्र  का  पहला  मंत्र
 हैं।  पहल  “सं  का  मतलब है  इक्वैलिटी  दसरे
 सं  के  माने  हें  यूनिटी,  एकता,  'इत्‌”  के  माने
 हैं  यह,  यु  उसे  '  के  माने  है  यूनियन,  वा  गण-
 राज्य,  वृषन्न'  के  माने  हे  आश्वासन  देना  या
 प्रदान  करना,  अग्नि”  के  माने  हे  कास्टिक
 यूशन,  विश्वासी'  के  माने  हे  सब,  भव्य'  के

 मान  हैं  भारतवर्ष  देश  के  रहने  वाले,  आ'  के
 मान  हूँ  यह,  इलस्पद  के  माने  हें  सेकलर
 मामलात  में,  समिद्धसे”  के  माने  हे  समान  रूप
 से  आत्म  विकास  करने  के  लिये,  'स'  के
 माने  हें  सहित,  'न'  के  माने  हें  हम,  'वजनी'
 के  माने  है  राइट्स  आफ  सिटिजेनशिप,  आरा
 भर  के  माने  हें  ऐडाप्ट  करते  हैँ  t

 में  अंग्रेज़ी  में  भी  इस  को  ट्रान्स्लेट  करना
 चाहता  हूं  ।



 3345  Demands  for  Grants

 Mr.  Deputy-Speaker:  Order,  order
 please.  The  hon.  Member  must  con-
 clude.  Nothing  more.

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  Yesterday,  in
 the  course  of  the  debate,  frequent
 references  were  made  and  the  Home
 Ministry  was  criticised  on  a  number
 of  grounds.  One  was  that  the  ad
 mihistration  was  not  honest  and  that
 there  was  no  sufficient  integrity  on
 the  part  of  the  public  services.  Then
 it  was  contended  that  the  old  Civil
 Servants  who  had  been  brought  up
 in  an  atmosphere  of  autocracy  have
 not  sufficiently  adjusted  themselves  to
 the  democratic  set-up.  The  third  ob-
 jection  that  was  raised  was  that  cor-
 ruption  was  rampant  in  all  the  classes
 of  services  and  for  this  purpose  a  re-
 ference  was  made  to  the  Five  Year
 Plan.  The  Five  Year  Plan  deals  with
 administration  and  lays  down  certain
 important  principles  that  have  to  be
 implemented  by  the  Government  pro-
 vided  that  the  administration  will
 carry  out  what  it  is  intended  to  carry
 out.  You  will  find  from  the  Chapter
 on  “Administration”  that  three  factors
 have  to  be  taken  into  account.  One
 is  the  political  leadership,  the  other  is
 the  public  services  and  the  third  is
 the  people  in  general.  Now,  so  far  as
 these  three  factors  are  concerned,  un-
 less  all  these  three  factors  join  to-
 gether  in  mutual  co-operation,  it  will
 not  be  possible  to  have  a  prosperous
 and  successful  administration.  So
 far  as  political  leadership  is  concerned,
 they  form  the  Government  and  they
 lay  down  the  policy.  So  far  as  the
 services  are  concerned,  it  is  their  duty
 to  implement  the  _  policy  as  it  is
 laid  down  by  the  Government  of  the
 time.  It  is  not  open  to  the  public
 services  to  enter  into  any  political
 questions:  nor  is  it  open  to  them  to
 criticise  the  Government  so  long  as
 they  are  members  of  the  Government.
 So  far  as  the  public  is  concerned,  it
 is  the  duty  of  the  public  to  criticise
 to  a  reasonable  extent,  but.  while  cri-
 ticising,  it  is  also  their  duty  to  be
 appreciative.  All  these  factors  have
 been  laid  down.

 Yesterday,  unfortunately.  a  Member
 ‘from  this  side,  quoted  one  sentence
 trom  the  Five  Year  Plan  to  the  effect
 that  there  has  been  or  that  there  has
 set  in  a  lot  of  inefficiency  so  far  as
 the  present  administration  was  con-
 eerned.  I  should  like  to  point  out  to
 that  hon.  Member  that  that  self-same
 teport  makes  it  very  clear  that  at  pre-
 sent  after  the  advent  of  power,  on
 accownt  of  a  number  of  circumstances,
 ‘we  ‘have  becoine  over-critical.  While
 formerly  under  the  British  administra-
 tion,  we  were  working  unde  a  sense
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 of  self-suppression,  after  the  advent
 of  power,  we  are  going  to  the  other
 extreme.  We  are  not  only  over-criti-
 cal,  but  are  also  hostile,  whereas
 what  was  required  on  our  part  was:
 a  sense  of  appreciation.  Therefore,
 if  you  require  an  administration  that is  entirely  efficient,  these  are  the  va-
 Tious  requirements  that  ‘ave  te
 be  fulfilled.

 JMr.  SPEAKER  in  the  Chair]
 So  far  as  the  public  services  are

 concerned,  especially  in  India  where
 we  have  a  permanent  _  service—we lave  no  officers  who  go  out  when-
 ever  there  is  a  change  in  the  Govern-
 ment;  here  the  officers  from  top  to
 bottom  are  permanen\t—it  is  their  duty
 that  they  ought  to  keep  aloof  from
 politics,  from  all  controversial  matters.
 It  is  their  duty  to  carry  out  the  policy of  the  Government  for  the  time  being
 in  office.  For  that  purpose  a  certain
 measure  of  loyalty  is  expected.  If  it
 is  found  that  there  are  certain  parties. or  cervain  vested  interests  who  try

 loyalty,  then,
 every  effort  would  be  made  by  the
 Government  in  power  to  enforce  the
 strictest  loyalty  so  far  as  the  public services  are  concerned.

 Yesterday,  we  heard  two  voices  so
 far  as  public  services  were  concerned.
 At  one  time  it  was  contended  by  the
 Opposition  that  the  conditions  of  ser-
 vice  of  these  public  services  were  not:
 good  at  all,  that  they  had  no  sense
 of  security.  On  the  other  hand,  it.
 was  also  contended  with  a  show  of
 so-called  sympathy,  because  real  sym-
 pathy  there  was.  none,  that  their
 salaries  especially  the  salaries  of  the
 topmost  officers  were  extravagant...

 Shri  N.  Sreekantan  Nair  (Quilon
 cum

 Mavelikkara):  No.  sympathy  with.
 em.

 Shri  Datar:  and  secondly,  it
 was  also  stated  that  so  far  as  these
 persons  were  concerned,  they  were
 subjected  to  arbitrary  reversions  and
 retrenchment.  In  this  connection.  if

 we  want  our  public  services  to  be  what
 they  are,  we  have  to  give  them  three
 conditions.  One  condition  is  that  we
 must  save  them  from  carping criticism.  Now,  so  far  as  these  ser-
 vices  are  concerned,  they  are  not
 here.  It  is  open  to  the  Opposition  to
 criticise  to  their  hearts’  content,  to  the
 fullest  measure  so  far  as  parliamen-
 tary  decorum  will  allow,  the  policies: of  the  Government  and  also  the  actions
 of  the  Government  through  the  public services.  But,  actually.  when  the
 names  of  public  servants  are  given  on
 the  floor  of  the  House,  then,  these
 public  servants  have  no  opportunity
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 of  defending  themselves.  Therefore
 what  is  required  as  an  elementary principle  of  justice  or  fair  play  is  that,
 as  the  hon.  Speaker  pointed  out  yes-
 terday,  if  there  are  any  instances,— there  might  be  some—where  a  public
 servant  is  guilty  of  misconduct,  such
 instances  ought  to  be  brought  to  the
 notice  of  the  Government  concerned.
 The  Government  will  not  be  slow  in
 enquiring  into  the  matter  and  if  it  is
 found  that  the  misconduct  has  been proved,  naturally  the  strongest  action
 would  be  taken  and  he  would  be  sub-
 jected  to  the  greatest  penalty.  While
 we  have  this  object  in  view,  as  I  have
 said,  the  first  duty  is  to  save  the public  servants  from  carping  criti-
 cism.  The  second  point  is  that  they have  to  be  trusted  so  long  as  they  are  in
 office  subject  to  the  stern  requirement that  they  carry  out  the  policy  of
 the  Government.  Thirdly,  you  should
 give  them  a  sense  of  security.  So  far
 as  the  sense  of  security  is  concerned,
 I  would  point  out  one  or  two  circum-
 stances.  In  1950,  the  Constituticn
 came  into  force.  Before  that,  we  had
 a  class  of  highest  service  to  which
 certain  salaries  and  emoluments  were
 given,  which  certainly  were  not  what
 they  ought  to  have  been.  In  1946,
 the  former  Government  of  India  took
 into  account  the  fact  that  these
 salaries  were  beyond  all  proportion and  therefore  appointed  a  Committee to  go  into  the  question.  That  Com-
 mittee  recommended  that  the  salaries
 of  the  topmost  officers  should  be  re-
 duced  by  at  least  25  per  cent.  All
 those  recommendations  have  been  ac-
 cepted  by  the  Government  which came  into  power  after  Independence. You  will  also  find  that  we  have  given certain  guarantees  to  what  were  known
 formerly  as  the  covenanted  services. These  guarantees  were  given  by  the late  Sardar  Patel.  They  have  also been  embodied  in  the  Constitution. Tnder  these  circumstances.  so  long  as
 the  Constitution  remains  what  it  is,  so
 long  as  these  guarantees  are  there.  the
 question  arises  whether  in  time  and
 out  of  time,  it  is  open  to  the  Members
 of  this  House  and  the  public  at  large to  go  on  always  harping  on  the  ques- tion  that  some  officers  are  getting more  than  what  they  should.  My submission  is,—you  will  find  that their  number  is  small,  is  not  much— that  we  will  have  to  stick  to  these
 guarantees.  Unless  the  Constitution itself  is  amended  and  the  guarantees taken  away,  they  will  have to  be  given whatever  has  been  agreed  to  be  given as  salaries,  etc.

 The  next  question  that  I  should  like to  deal  with  is  the  important  question of  the  rampant  xature  of  corruption.
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 These  allegations,  or  rather  wild  al-
 legations  of  corruptions  have  been
 made  here  inside  the  Parliament  as
 also  outside  the  Parliament.  With
 due  deference  to  the  hon.  Member
 from  Bilaspur,  Madhya  Pradesh.  I
 was  not  prepared  to  hear  the  wildest
 and  almost  sweeping  allegations  that
 be  made  about  the  services  in  general. It  is  always  the  duty  of  the  Members
 to  inform  the  Government,  and  the
 pleasure  and  privilege  of  the  Govern-
 ment  to  en

 quire
 into  all  these  allega-

 tions,  and  *  these  allegations  are
 proved,  to  take  the  strongest  action
 against  them.  In  fact,  in  this  connec
 tion,  I  would  invite  the  attention  of
 the  House,  to  one  important  circum-
 stance.  The  Government  of  India have  what  is  known  as  the  Delhi
 Special  Police  Establishment.  This
 establishment  costs  India  Rs.  20  lakhs a  year.  This  establishment  has  been
 brought  into  existence  solely  for  the:
 purpose  of  rooting  out  corruption. You  will  also  agree,  Sir.  that  corrup- tion,  black-marketing,  all  these  evils. are  the  contributions  of  war  to  the-
 post-war  period.  The  worst  form of  human  depravity  has  come  out, worst  passions  and  worst  avarice  are- now  seen.  Therefore,  it  is  true  that all  the  world  over.—this  is  not  con- fined  only  to  India—there  are  many cases  of  corruption.  Whenever  there are  such  cases,  then,  it  is  the  duty  of every  Indian.  it  is  the  duty  of  all- Members  of  Parliament  on  this  side

 or  that  to  give  us  the  advantage  of  their-
 information.  Itwillbe  our  duty  to sift  that  information  and  then  to  find’ out  what  is  there.  I  would  point  out that  the  Commission  has  been  dealing
 very  rigorously  and  strictly  so  far  as. rooting  out  of  corruption  is  concerned.
 TU may  also  give  ‘here  for  your  informa-. tion  certain  figures  which  show  to:
 what  extent  Government  have  been- acting  without  any  mercy  so  far  as.
 such  wrongdoers  are  concerned.  Dur-- ing  the  last  two  years  95l  and  1952, we  had  a  number  of  cases  against classes  of  officers.  Now,. oftentimes,  the  contention  is  made that  we  always  catch  the  smaller  fry and  leave  aside  the  bigger  fish.  That is  not  the  case  at  all  here.

 Shri  Jaipal  Singh  (Ranchi  West—-
 Reserved—Sch.  Tribes):  How  many big  fish  have  been  caught?

 Shri  Datar:  That  is  what  I  am  read-- ing.
 Mr.  Speaker:  Let  him  proceed.
 Shri  Datar:  If  the  hon.  Members  : will  allow  me  to  give  certain  figures, then  they  would’  show  how  Govern-- ment  have  been  dealing  with  all  the- classes  of  Government  servants,  from»
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 top  to  bottom,  from  the  I.C.S.  at  the

 “top  to  the  lowest  postman  in  the  diffe-
 rent  parts  of  the  country.  You  will
 find  that  during  these  two  years  we

 .have  as  many  as  45  cases  registered
 against  gazetted  officers.  Now,  these
 gazetted  officers  are  of  various
 grades,  and  against  them  45  cases
 have  been  registered.  Against  com-

 ‘missioned  Officers  in  the  Army,  we
 ‘have  registered  cases,  and  their  num-

 ber  is  13;  and  those  who®  are  non-
 gazetted  or  who  are  non-commission-
 ed,  their  number  comes  to  about  463.

 .And  every  year  this  Department  has
 been  carrying  on  very  rigorously  the

 “work  of  rooting  out  corruption.  Cases
 are  registered  and  then  it  is  found
 that  under  the  present  Code  of  Crimi-
 nal  Procedure  which  has  got  a  certain
 technical  side,  it  is  difficult  for  us
 often  to  prove  an  offence,  because  the
 technicalities  of  the  law  have  to  be
 complied  with.

 Shri  Bhagwat  Jha  (Purnea  cum
 :Santal  Parganas):  Why  do  you  not

 amend  that  ?
 Mr.  Speaker:  Order,  order.  Let

 there  be  no  talk  between  Members.
 The  hon.  Minister  need  not  take  notice
 of  it.  He  may  proceed.

 Shri  Datar:  I  am  coming  to  every
 point.

 So  far  as  these  cases  are  concerned,
 whenever  it  is  found  that  we  have
 got  sufficient  legal  evidence  according
 to  the  requirements  of  the  laws  of
 evidence  and  criminal  procedure,  then
 sanction  is  given  and  the  officers  are
 prosecuted.  Where  it  is  found  that
 the  case  for  prosecution  may  not  be
 so  strong,  then  we  have  got  also  what
 is  known  as  the  Public  Servants
 Conduct  Act  under  which  there  is  a
 semi-judicial  enquiry,  and  that  en-
 quiry  gives  us  the  benefit  of  know-
 ing  the  views  of  one  of  the  highest
 judicial  officers  of  the  land.  One  en
 quiry  is  at  present  going  on.  It  is
 going  on  even  today.  It  is  a_  public
 enquiry,  and  when  that  enquiry  comes
 to  an  end,  we  shall  have  the  report
 or  the  findings  of  the  judicial  officer
 on  which  we  can  act.

 Then  we  have  also  what  is  known
 as  the  Departmental  Enquiry,  and  in
 the  case  of  a  Departmental  Enquiry. we  have  laid  down  a  summary  but
 fairly  satisfactory  procedure  accord-
 ing  to  which......

 Mr.  Speaker:  Two  minutes  more.
 Shri  Datar:......  We  follow  the  _prin-

 ciple  of  law  that  even  the  devil  has
 to  be  given  its  due.  Now.  in  some
 cases,  there  may  not  be  devils  at  all.

 ‘So,  the  principle  is  that  we  give  them
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 an  opportunity  to  explain  their  con-
 duct,  and  in  case  it  is  found  that

 they  are  guilty  under  disciplinary
 jurisdiction,  then  action  is  taken
 either  by  way  of  dismissal  or  by  way
 of  reduction.  So,  these  are  the  va-
 rious  steps  that  are  being  taken  by
 Government  to  root  out  corruption.

 Now,  for  rooting  out  corruption,  one
 of  the  important  points  that  we  re-
 quire  is  public  co-operation,  and  pub-
 lic  co-operation  is  often  lacking.  In
 fact,  we  have  a  temptation  for  getting
 things  easily  done  by  giving  easy
 money.  We  are  not  in  a  mood  io  be
 strict  or  to  be  stern,  but,  ultimately,
 the  character  of  the  nation  has  to  be
 developed,  and  if  it  is  developed.  then
 corruption  will  be  a  matter  of  the
 past.

 Then,  the  next  question  I  would
 deal  with  is  the  one  that  was  raised
 by  the  Opposition.  They  stated  that
 the  number  of  officers  or  Government
 servants  who  were  only  temporary  was
 larger  than  the  number  of  those  who
 were  permanent.  So  far  as  this  is
 concerned  I  would  refer  to  certain
 figures  which  have  been  collected  just
 now.  They  would  show  that  the  hon.
 Members’  information  was  entirely  in-
 correct.  We  have  got  here  the  figures.
 So  far  as  the  permanent  employees
 are  concerned.  as  in  June,  1948,  they
 were  6.97.00U—i.e..  about  seven  lakhs.
 and  there  were  seven  Jakhs  who  were
 temporary.  You  will  find  it  was  im-
 mediately  after  the  war  was  over
 So,  the  number  of  those  who  were
 temporary  and  those  who  were  per-
 manent  were  almost  equal.  You  will
 find  after  two  years,  i.e.,  in  June,  1951,
 the  permanent  employees  are  eleven
 lakhs  and  the  temporary  employees
 are  only  five  lakhs.  So  far  as  these
 temporary  employees  are  concerned,
 you  have  also  to  take  account  of  an-
 other  very  important  factor,  viz.,  that
 the  Government  of  the  day  is  not  a
 Government  which  has  merely  to
 carry  on  the  administration,  maintain
 law  and  order  and  collect  revenues.
 but  it  is  and  it  purports  to  be  a  wel-
 fare  State.  and  in  order  to  carry  on
 various  welfare  activities,  the  Gov-
 ernment  have  to  employ  a  very  large
 number  of  persons.  During  the  war
 also,  we  had  to  employ  a  very  large
 number  of  persons,  and  you  are
 aware,  Sir,  that  on  account  of  con-
 trols,  on  account  of  permits,  on  ac-
 count  of  the  prosecution  of  the  war
 effort.  a  very  large  number  of  per-
 sons  had  to  be  taken  in.  And  there
 are  certain  departments  which  it  is
 not  open  for  us  to  say  whether  they
 are  going  to  be  permanent  or  whether
 they  are  going  to  be  temporary.  A

 xv
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 number  of  departments  even  now
 are  there.  Take  for  example,  the  Minis
 try  of  Rehabilitation.  Now,  that
 Ministry  is  doing  very  important
 work,  but  a  time  has  to  come  when
 the  Ministry  of  Rehabilitation  also
 ‘will  have  to  be  wound  up  because  the
 work  of  _  rehabilitation  cannot  be

 carried  on  indefinitely.  But  it  is  not
 possible  for  us  to  know  at  this  stage
 as  to  when  and  whether“it  will  be  re-
 moved.  So  far  as  controls  are  conr
 cerned,  there  also  the  condition  is
 equally  the  same.  It  is  quite  likely
 ‘that  economic  controls  in  some  form
 might  remain  here,  but  for  this  pur-
 pose.  it  is  not  open  for  Government
 to  understand  the  extent  of  the
 servants  who  have  to  be  kept  perma-
 nent  and  the  extent  of  servants  who
 can  be  made  temporary.

 The  moment  war  came  to  an_  end,
 Government  found  that  some  retren-
 chment  had  to  be  carried  out,  and

 ‘side  by  side,  some  confirmations  had
 also,  to  be  made.  So,  Government
 immediately  confirmed  50  per  cent.
 of  the  temporary  servants.  That
 number  was  found  to  be  inadeauate because,  after  all.  a  sense  of  being
 always  temporary  affects  also  the
 efficiency  of  the  service.  Therefore.
 within  two  years  that  number  was
 increased  to  80  per  cent.,  so  that  you
 will  find  that  80  per  cent.  of  those whose  services  were  first  requisition-
 ed_on  a  temporary  basis  have  already
 been  confirmed.  So  far  as  the  others
 are  concerned,  on  account  of  a  num-
 ber  of  facts  which  are  entirely  be-
 yond  our  control,  it  is  not  open  to
 Government  to  confirm  them.  But
 Government  are  taking  other  steps.
 and  one  of  the  other  steps  is,  short
 of  actual  confirmation,  to  give  them
 a  status  which  can  be  called  quasi- permanent  status.  It  has  got  certain
 advantages  and  one  of  the  advantages
 is  that  they  would  be  entitled  to  be
 made  permanent  according  as  posts
 fall  vacant.  Assuming  that  the  posts
 do  not  fall  vacant,  certain  advantages are  given  to  them.  Gratuity  is  given
 to  them,  and  a  number  of  other  ad-
 vantages  are  given  according  to  the
 Tules  that  we  made  in-949.  Then.  in
 the  case  of  certain  classes,  for  exam-
 ple,  Assistant  Superintendents  and
 Assistants  there  also  this  question
 arose,  and  therefore,  as  a  part  of  the
 reorganization  scheme,  Government
 also  had  a  number  of  officers  confir-
 med.  Naturally,  there  were  a_  very
 ‘large  number  of  temporary  officers.
 Therefore,  for  them.  a  new  class  of
 establishment,  known  as  regular  tem-
 Porary  establishment,  was  _  instituted. and  about  .200  people  have  been
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 taken  in.  They  would  also  be  absorb- ed  according  as  conditions  permit.
 Yesterday  it  was  demanded  that

 temporary.  Government  servants  with three  years  of  service  should  be  im-
 mediately  made  permanent.  Now,  is it  passible  for  any  Government.  much tess  for  a  Government  like  the  Gov- ernment  of  India  with  all  its  liabili-
 ties,  to  make  permanent  or  to  confirm all  these  officers?  We  were  also  told that  Government  is  spending  money and  the  taxation  limit  had  been  reach-
 ed.  These  two  contentions  are  en-
 tirely  inconsistent.  Government  have to  take  the  middle  course.  and  the middie  course  is  to  give  the  advanta-
 ges  of  either  confirmation  or  a  stage of  semi-permanency  to  as  large  a  class of  temporary  persons  as  possible,  and you  would  be  surprised,  Sir,  to  know that  so  far  as  these  quasi-perma- nancy  certificates  are  concerned,  they nave  been  granted  to  20,000  persons up  to  now.  Every  year,  on  a  particu- lar

 pat
 we  find  out  the  persons  who are  entitled  to  these  certificates.  and to  them  these  certificates  are  issued.

 The  next  point  that  was  raised  was that  these  Government  servants  are
 not  allowed  to  have  unions  under  the
 direction  of  outsiders.  That  again Taises  a  fundamental  question  I touched  upon  it  just  cursorily  at  the
 outset.  but  I  would  like  to  deal  with it  here.  I  shall  finish  in  five  minutes.

 Mr.  Speaker:  Five  minutes?  He  has
 already  exceeded  by  about  seven minutes.

 Shri  Datar:  All  right,  I  shall  finish with  this  point.
 So  far  as  such  unions  are  concern- ed,  the  policy  of  the  Government  is that  there  are  two  classes  of  ser- vants.  The  first  class  is  the  indus- trial  employees,  for  whom  a  larger measure  of  liberty  can  be  given.  But so  far  as  the  other  class  of  persons are  concerned,  they  are  Government servants,  who  are  directly  dealing with  the  administration  as  such,  and

 therefore  a  greater  degree  of  loyalty is  necessary  in  their  case;  so,  the Government  will  not  allow  any  pri- vate  persons,  leaders  or  workers,  to become  members  of  such  associations, unless  the  Government  are  aware that  that  particular  person  has  had  a career  or  antecedant  which  is  good. So  far  as  these  servants  are  concern.
 ed,  they  are  never  kept  under  sur- veillance  at  all.  All  such  contentions that  have  been  raised  are  entirely  un- founded,  and  therefore  I  would  re- quest  the  House  to  take  into  account the  fact  that  we  have  one  of  the  best public  services  that  any  country  can
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 be  proud  of,  and  that  all  these.  high
 Officers  “also  are  gradually  adjusting
 themselves  to  the  new  set-up.  If  they
 do  not,  then  aaturally  they  have  to
 get  out.  But  happily  for  us,  they are  also  patriots,  and  they  are  also
 Indians.

 i  would  therefore  request  the
 members  of  this  House  to  co-operate with  the  Government  in  reaching  the
 ideals  which  have  been  laid  down  in
 the  Five  Year  Plan,  so  far  as  the
 highest  efficiency  of  the  administra-
 tion  is  concerned.

 Shri  Sarangadhar  Das  _(Dhenkanal
 —West  Cuttack):  After  listening  to
 this  peroration  from  the  other  side.
 which  gives  us  an  impression  that
 “All’s  well  with  the  world  And  God’s
 in  his  heaven”!  It  is  with  trepidation that  I  have  to  tread  the  same  ground. I  am  not  going  into  the  question  of
 permanent  or  temporary  employees. But  I  am  more  interested  in  the
 Central  Administrative  Board  that
 has  been  formed,  consisting  of  six  or
 seven  Secretaries.  with  the  Chairman of  the  U.P.S.C.  added  to  it,  to  act  as
 Chairman.  and  an  additional  member.
 This  Board  controls  the  central  ser-
 vices.  and  selects  the  officers  from  the
 States  as  well  as  the  Centre,  for  the
 Central  Pool.  the  officers  from  which
 would  be  taken  when  necessary  into the  higher  administrative  posts.

 In  the  first  place,  the  six  or  seven
 Secretaries  who  form  the  Board  are
 themselves  applicants  for  the  Pool,
 and  they  want  to  remain  in  the  Pool.
 It  is  very  strange  that  the  examinee
 himself  becomes  the  examiner.  Thase,
 who  have  to  go  into  the  Pool.  and  are
 desirous  of  going  into  the  Pool—
 otherwise  they  would  revert  to  their
 own  States—sit  as  examiners  and  take
 themselves  in.  This  situation  has
 created  a  sort  of  vested  interest  of
 this  coterie  of  I.C.S.  officers,  who  used
 to  be  called  by  us  at  one  time  as  the-
 “steel  frame”  but  I  think  they  are
 now  a  worse  “steel  frame”  than  pre-
 viously,  because  each  one  of  them  has a  number  of  followers,  whom  they circulate  from  one  Ministry  to  another
 as  Deputy  Secretary,  Joint  Secretary or  Secretary.

 The  purpose  for  which  the  Central
 All  India  Administrative  Service  was
 meant  was  that  during  the  British
 days,  it  was  the  custom  that  an  officer
 who  came  from  the  State  stayed  here
 for  about  three  or  four  years,  got
 wider  experience,  and  then  went  back
 to  his  own  State,  to  contribute  the
 knowledge  and  experience  he  had
 gained  here,  in  the  service  of  kis  own
 State.  But  lately  or  I  should  say,
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 during  the  last  ten  or  fifteen  years,
 one  who  comes  into  the  central  ser-
 vice,  does  not  want  to  go  back,  be-
 cause  Delhi  life  nowadays  has  a  great
 appeal.  with  the  gaiety  of  the  polish-
 ed  society,  not  only  of  the  officers,  but
 also  of  business  people  who  are  try-
 ing  to  fish  among  these  officers  through.
 their  satellites.

 Shri  Jaipal  Singh:  Not  true.
 The  Minister  of  Home  Affairs  and.

 States  (Dr.  Katju):  Sir.  on  a  point  of
 order.  May  I  just  intervene  with
 your  permission  and  say  that  my  hon.
 friend  is  making  rather  uncalled  for
 remarks  against  certain  officers?  Pro
 bably  he  ought  to  know  that  this.
 Central  Administrative  Board  deals.
 only  with  the  officers  with  posts  in
 the  Secretariat.  Their  recommenda-
 tions  are  placed  before  a  Cabinet
 Committee  for  appointments.  There-
 fore  the  Board  are  not  presiding  over
 these  appointments.  I  would  rather
 urge,  therefore,  that  whez  he  says  that.
 they  have  got  satellites  who  want  to
 push  them  on  etc.,  it  is  not  proper.

 Shri  Sarangadhar  Das:  I  notice  that
 every  time  we  say  something  about
 the  officers—because  tney  are  the  peo-
 ple  who  are  implementing  al]  the
 policies,  and  are  ruling  the  country—
 or  whenever  we  say  anything—I  am
 not  mentioning  anybody’s  name—im-
 mediately  the  hon.  Home  Minister  goes.
 into  a  huff  and  says......

 Dr.  Katju:  I  say,  ‘Attack  me,  but
 do  not  attack  the  officers  who  are  not
 here  to  defend  themse'ves’.

 Shri  Sarangadhar  Das:  I  am_  not
 attacking  the  officers.  But  the  truth
 must  be  told.  Now  what  is  the  truth?
 I  am  not  taking  the  name  of  anybody, and  I  have  never  taken  anybody’s name  at  any  time  in  this  House,  and  L
 think  that  it  is  a  bad  thing  to  take
 anybody’s  name.  I  know  well  enough. I  am  a  man  of  66  and  not  a  young child  to  be  lectured  to  by  people  who

 are  in  charge  of  Home  Ministry.  (In-
 terruptions).

 Mr.  Speaker:  Order,  order.  Let
 there  be  no  heat  created  over  that
 point.  It  is  a  simple  point.  He  is
 making  a  statement  es  to  what  he
 does  not  like,  and  I  believe  the  hon.
 Home  Minister  is  merely  enlightening him  on  the  facts.  There  the  matter
 ends.  Let  us_  dis-passionately  hear
 bine

 he  has  to  say,  and  hear  each
 other.

 Dr.  Katju:  It  is  not  for  me  to  teach
 anybody.
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 Shri  Sarangadhar  Das:  I  know  there
 is  a  small  Cabinet  Committee  that  de-
 cides  finally,  but  I  know  from  the  ways
 of  the  world  that  the  subordinate
 Committee,  who  go  into  the  details  of
 it.  make  the  decision,  and  it  may  be
 wery  rarely  that  the  upper  Committee
 —the  superior  Committee—with  all
 powers  vested  in  them  will  inake  a
 change  here  or  there.  Otherwise.  the
 whole  thing.  as  it  has  been  done  by
 the  lower  Committee,  stands.

 Mr.  Speaker:  I  wanted  a  clarifica-
 tion  on  one  point,  I  thought  what  the
 hon.  the  Home  Minister  wanted  to
 clarify  was  that  this  Committee  had
 to  do  only  with  the  appointments  in
 the  Central  Secretariat.  Am  I  right
 there?

 Dr.  Katju:  They  deal  with  only
 officers  on  the  Secretariat  posts.

 Mr.  Speaker:  That  means  the  Gov-
 ernment  of  India  Central  Secretariat.

 Dr.  Katjy:  That  is  right,  and  then
 they  make  recommendations  which  go
 before  the.........

 Mr.  Speaker:  The  point  of  the  hon.
 Member.  I  thought,  was  that  they
 decide  as  to  who  is  to  be  taken  from
 parts  all  over  India......

 Shri  Sarangadhbar  Das:  Yes.
 Mr.  Speaker:  to  the  Central

 Service  kept  in  the  Pool.  Am  I  right
 in  understanding  the  hon.  Member’s
 point  ?

 Shri  Sarangadhar  Das:  Yes.
 Shri  Jaipal  Singh:  I  think  what  the

 thon.  Member  said  was  that  the  same
 person  acted  as  examiner  and  exami- nee.  I  think  that  point  has  to  be
 clarified.

 Mr.  Speaker:  Let  us  clarify  now  as
 to  the  difference  between  the  two.
 The  hon.  Minister  is  referring  to  one
 thing  and  the  hon.  Member  is  referring
 to  quite  another  Pool.

 Dr.  Katju:  He  never  referred  to  the
 Pool.

 Shri  Sarangadhar  Das:  A  _  Central
 Pool  in  which  officers  from  all  the
 States  are  selected  and  kept  there  to
 be  taken  into  the  different  Ministries
 as  higher  administrative  officers  when
 necessary.  I  should  like  to  know  if
 that  Pool  exists.

 Dr.  Katjn:  They  are  selected  for
 the  Pool  and  they  are  appointed.  The
 proposals  for  their  appointment
 come  before  the  Appointments  Com-
 mittee  of  the  Cabinet.  Mere  selection
 means  nothing.
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 When  I  intervened—I  do_  not  war’
 tn  take  the  time  of  the  House—my
 hon.  friend  was  saying,  as  I  under-
 stood  him,  that  the  people  having
 come  here  do  not  want  to  leave  Delhi
 and  these  officers  in  the  Central  Es-
 tablishment  Board  have  got  their  own
 satellites.  they  have  got  their  own
 followers  and  they  back  them  wp  and
 they  do  not  want  to  go  back  out  of
 Delhi.  That  was  what  I  was  object-
 ing  to.

 Mr.  Speaker:  The  position  is  now
 clear.  There  is  a  Central  Pool  and
 the  hon.  Member’s  allegation.  as  I  un-
 derstand  it,  is  that  people  who  are
 not  liked  by  this  Committee  have  no
 chance  of  entering  the  Pool.

 Babn  Ramnarayan  Singh  (Hazari-
 bagh  West):  Hear.  hear.  That  is  the
 point.

 Shri  Sarangadhar  Das:  Yes.  that  is
 the  point.

 Dr.  Katju:  You  are  meking  the
 point  for  them,  Sir

 Mr.  Speaker:  No,  no.
 Shri  Sarangadhar  Das:  I  know

 there  are  several  officers  in  the  Secre-
 tariat  who  are  circulating  from  one
 Ministry  to  another.  Some  of  them
 have  seen  three  or  four  Ministries.
 So  when  I  say  that  they  do  not  wish
 to  go  back  to  their  provinces,  I  am
 quite  correct.  I  think  I  will  also  be
 supported  in  this  contention  by  many
 Members  of  this  House.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  What  will  they  do  in
 the  ‘dry’  provinces  ?

 Shri  Sarangadhar  Das:  I  am  not  jea-
 lous  of  the  officers.  I  am  not  jealous
 of  their  salaries  and  4  am  not  jea-
 lous  of  the  power  they  have.  What
 I  am  interested  in  is  that  the  admi-
 nistration  should  be  of  a  very  high
 order  not  only  at  the  Centre  but  in
 the  States.  We  had  a  system  of  send-
 ing  State  officers  to  the.  Centre  to  get wider  experience  and  to  be  able  te
 do  more  efficient  work.  for  the  higher
 body  was  supposed  to  have  higher
 efficiency.  And  then  the  cfficers  used
 to  go  back  to  the  States  and  contri-
 bute  that  wide  knowledge  and  ex-
 perience  for  the  good  of  their  own
 States.  That  is  not  being  done.  Con
 sequently,  when  we  talk  of  toning
 up  the.  administration  and  in  one  place
 or  another  we  have  to  put  up  with
 these  handicaps.  how  is  it  possible
 that  the  administration  could  be  toned
 up?

 My  suggestion  is  that  this  Central
 Board  should  not  consist  of  these  Sec-
 retaries.  This  work  of  _  selecting
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 officers  for  the  Pool  should  9९  in  the
 hands  of  the  Union  Public  Services
 Commission,  or  else  directly  in  the
 hands  of  a  small  Sub-Committee  of

 the  Cabinet.  In  that  case,  there  will
 be  no  more  frustration,  as  there  is, in  certain  ranks  in  the  Secretariat
 here,  because  there  are  officers  who
 are  superseded  by  junior  >2fficers  who
 go  up  to  the  post  of  Deputy  Secretary or  some  higher  post  while  the  senior
 officers  in  the  lower  grades  remain
 where  they  are:

 There  is  another  thing  about  the
 Central  Board.  As  far  as  I  under-
 stand,  reliably,  they  also  interfere
 with  the  recommendations  of  a  Minis-
 try.  There  was  a  case  of  a  very  high officer—the  Head  of  a  Department. There  were  some  allegations  against him  ard  the  Minister  recommended
 that  he  should  be  suspended.  It  is
 said—I  say  it  is  said—subject  to  cor-
 rection—that  the  Board  tried  to  throw
 impediments  in  the  way  of  this  Minis-
 try  and  then  the  matter  was  given to  a  High  Court  Judge  who  found
 that  almost  all  the  items  of  the  alle-
 gations  were  correct.  I  do  not  know
 what  has  happened  io  the  officer,  but
 what  I  wish  to  point  out  here  is  that the  Board  is  so  powerful—-or  at  least
 some  of  the  members  of  that  Board are  so  powerful—that  they  went  to
 the  extent  of  trying  io  defend  that
 officer.  saying  that  it  was  very  wrong fo  bring  such  allegations  against a  high  officer.  This  i3  also  anvther
 proof  that  this  Board  kas  become  a
 peel

 frame  worse  than  in  the  British
 ays.

 I  wish  to  say  a  few  words  about
 economy:  Several  years  ago  the  Es-
 timates  Committee  had  made  certain
 recommendations  which  I  do  not  think
 have  yet  been  carried  out—that  is.  to
 enforce  economy  in  the  different
 Ministries.  The  Finance  Ministry  it- self  has  two  Secretaries,  each  of  them on  Rs.  4,000  a  month.  Now  this
 Ministry  was  being  managed  by  one
 Secretary  during  the  British  period. I  do  not  see  why  it  should  be  neces-
 sary  to  have  two  Secretaries  for  the same  administration.

 [Mr.  Deputy-SpEAKER  in  the  Chair]
 If  the  Finance  Ministry  has  two
 Secretaries,  how  can  ‘t  yo—with  what
 face  can  it  go—to  other  Ministries and  recommend  that  they  should effect  economy?  There  is  also  in  the
 Home  Ministry  itself  a  very  high
 officer  as  Special  Secretary.  There

 “are  two  Secretaries  in  the  Home
 “Ministry  and  I  think  the  Works,
 Housing  and  Supply  Ministry  also  has
 two  Secretaries.  I  say  that  if  one
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 Secretary  with  all  the  Under  Secre-
 taries,  Deputy  Secretaries,  Assistant
 Secretaries  and  Personal  Assistant  to.
 the  Secretary  and  then  a_  Personal
 Assistant  to  that  Personal  Assistant,.
 if  with  all  these  people  one  man  is
 not  able  to  handle  the  enlarged
 amount  of  work  then  he  should  go.
 Other  men  should  be  brought  in,  and.
 I  believe  in  the  services—-All  India.
 Services—there  are  men—individuals
 —who  can  do  the  work  singly  with.  all.
 the  staff  under  them.

 4  P.M.

 There  is  attother  thing  about  econo-
 my,  also  connected  with  the  stoppage
 of  this  pomp  and  show.  The  Minis-
 ter  has  half  a  dozen  chaprasis;  a  high
 officer  has  two  or  three:  an  Under-
 Secretary  has  one.  Again,  I  say  I  am.
 not  jealous  of  the  Minister  having
 half  a  dozen  or—if  I  am  wrong  may
 be  two—whatever  the  number  is,
 Now,  in  British  days,  say  40  or  30
 years  ago,  there  was  no_  telephone; the  te‘egraph  service  was  very  little.
 Consequently,  these  chaprasis  were
 required  to  take  a  chit  from  this  man
 to  that  man.  sometimes  take  mails.
 Mails  in  those  days  were  not  being sent  by

 post
 but  a  rman  had  to  take

 it  from  Simla  to  Delhi  or  Simla  to
 Calcutta,  to  act  as  couriers.  But.  with.
 the  telephone  and  the  telegraph  and
 all  the  modern  convenience,  it  is  not
 necessary  to  have  this  elaborate  chap- rasi’  system.

 बाबू  रामनारायण  सिहं  :  तब  रसोई
 कौन  बनाएगा  ?
 Shri  Sarangadhar  Das  4

 कौन  करेगा  ।
 बाज़ार

 What  I  am  concerned  with  is  not
 the  saving  of  the  little  money;  after
 all.  it  is  little  money  that  will  be
 saved.  But.  there  are  two  things.
 One  is  that  in  a  democracy  this  pomp
 and  show  does  not  at  all  fit  in.  Just
 today  when  I  came  a  little  early,  I
 saw  about  four  or  five  chaprasis  sit- ting  there  in  the  steps  in  the  portico
 waiting  for  the  Minister’s  car  to  come
 so  that  they  may  open  the  door  for
 the  Minister  and  take  his  portfolio
 and  the  Minister  can  walk  in  with-
 out  any  encumbrance.  In  a  demo-
 cracy  one  should  be  ashamed  of  hav-
 ing  to  rely  on  men  50  carry  his  little
 bundle;  to  carry  a  tittle  file  cr  port-
 folio.  If  any  Minister  is  going  out
 of  this  House.  the  chaprasi  is  s.and-
 ing  there  and  immediately  the  Minis-

 ter  reaches  the  purdah,  he  takes  the
 file  from  the  Minister  and  the  Minis-
 ter  goes  out  unencumbered.  This  must
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 stop.  If  the  people’  who  work  in
 various  capacities  are  not  producing
 anything  they  should  be  put  in  some-
 where  where  they  will  produce  some-
 thing.  I  do  not  know  how  many
 thousand  chaprasis  there  are  wasting
 the  nation’s  time.  It  is  not  the  little
 money  that  matters  but  they  are  wast-
 ing  the  nation’s  time  which  should
 be  usefully  utilised.  And  the  _  self-
 respect  of  these  men  must  be  re-es-
 tablishea.

 Then  I  come  to  the  Centrai  Police
 establishment.

 Babu  Ramnarayan  Singh:  What
 about  the  army  of  Ministers?

 Shri  Sarangadhar  Das:  The  Central
 Deputy  Minister  said  that  there  were
 so  many  cases  that  have  been  register-
 ed.  We  have  no  interest  in  the  .um-
 ber  of  cases  registered  but  we  are  in-
 terested  in  the  number  of  convictions.
 Saying  that  hundreds  of  cases  have
 been  registered  does  not’  bring  credit. Some  time  ago,  when  we  discussed  in
 the  Commerce  Ministry,  a  case  of  lic-
 ence  for  importation  of  two  lakhs  of
 cycles  that  was  given  by  the  Commerce
 Ministry  was  referred  to.  Some  days
 after  I  had  spoken,  the  then  Minister
 who  is  now  a  Member  of  Parliament
 said  that  he  was  the  man  who  had
 started  the  enquiry  into  this  case,  not
 only  through  the  Commerce  Ministry
 but  also  through  the  Home  Ministry.
 Then  there  was  a  question  as  to  what
 had  happened.  At  that  time.  the  lic-
 encee  who  had  taken  the  licence  had
 brought  a  case  in  the  High  Court  of
 Orissa  complaining  that  the  search
 was  illegal.  Consequently,  it  was
 sub  judice.  Now,  I  will  read  a  por-
 tion  from  the  judgement  of  the  High
 Court  of  Orissa  dated  2nd  Decemver.
 1952.  It  says:

 “It  is  further  stated  therein  that
 in  the  Police  Inspector’s  applica-
 tion  to  the  Magistrate  asking  for
 permission  for  search  warrant  that
 the  said  Company,  the  Eastern
 Mercatile  Corporation  Ltd.,  Cut-
 tack,  obtained  licence  No.  002626/
 5l  CCI,  Government  of  India  to  im-
 port  complete  cycles  to  the  tune  of
 2  lakhs  for  internal  consumption of  Orissa  State.  It  is  also  stated
 that  it  has  been  reliably  learnt
 that  this  licence  which  was  meant
 for  the  internal  consumption  of
 Orissa  State  was  black-marketed
 at  Calcutta  and  thus  a  fraud  was
 committed  on  the  Ministry  of
 Commerce  and  that  this  alse
 amounted  to  an  offence  under  the
 rod

 and  Export  Control  Act.
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 I  need  not  read  any  further.  The
 jugement  of  the  High  Court,—the-
 Chief  Justice  and  another  Judge  sitt-
 ing  together  is:

 Having,  therefore,  given  our
 best  consideration  to  the  facts  and
 circumstances  uf  the  case,  we  are-
 not  prepared  to  say  that-the  issue
 of  the  search  warrants  in  these
 cases  is  illegal.”
 The  High  Court  case  is  finished  anc”

 four  months  have  gone  by  and  I  shoula’
 like  to  know  from  the  ‘Minister  himseif
 what  steps  the  Ministry  is  taking  ६0
 pursue  this  matter.

 Pandit  M.  B.  Bhargava  (Ajmer
 South):  We  are  discussing  since
 yesterday  Demands  for  Grants  in  res-
 pect  of  the  Ministry  of  Home  Affairs
 and  the  Ministry  of  States.  No  doubt
 this  entire  huge  administrative  ap-
 Daratus  of  the  Government  of  India.
 depends  upon  the  efficiency,  honesty,
 and  integrity  of  the  services:  and  the
 Home  Ministry  is  the  backbone  of
 the  entire  adminstrative  machinery.
 Since  yesterday,  we  have  been  hearing
 unqualified  denunciation  of  our  servi-
 ces.  A  section  of  the  Opposition  has
 characterised  the  services  as  wholly:
 incompetent,  inefficient  and  corrupt. On  the  other  hand  we  have  heard
 something  in  praise  of  the  services.
 But  one  thing  cannot  be  denied  by
 any  critic.  The  past  five  or  six  years
 have  been  very  critical  in  the  history~
 of  our  country  and  it  cannot  possibly be  questioned  that  if  the  services.  on
 the  whole,  had  not  behaved  loyally,
 honestly  and  sincerely  it  wou'd  have
 been  imvossible  for  our  natioual  lea-
 ders  to  tide  over  this  great  crisis.  Con-
 sequently.  the  wholesale  denunciation
 of  our  services  :s  absolutely  unjustifi- ed  and  is  nothing  but  a  display  cf  ex-
 treme  irresponsibility.

 One  thing  we  must  keep  in  mind.
 Most  of  the  personnel  of  our  seryices
 have  come  from  the  British  days  and
 there  is  absolutely  no  doubt  that  the
 bureaucratic  arrogance  and  _  isolation-
 ism  which  characterised  the  ICS  ser-
 vice  have,  to  a  certain  extent,  perco- lated  to  our  services.  What  we
 need  is  a  revolutionary  change  in
 their  outlook  towards  the  common
 man.  The  brunt  of  the  implementa-
 tion  of  the  Five  Year  Plan  will  fall  on
 the  services,  and  before  they  can  eff-
 ectively  translate  that  plan  into  ac-
 tion.  they  must  develop  a  spirit  where--
 by  they  may  come  into  contact  with
 the  mass  of  the  population.  ‘Lhat
 element  is  now  lacking.  I  do  not
 know  what  are  the  courses  of  subjects
 faught  in  the  I.A.S..  LP.S.  and  Cen-
 tral  Secretariat  training  schools,  but  I’
 would  suggest  to  the  Home  Minister
 that  one  of  the  essential  courses  of:
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 training  is  social  science.  Our  offi-

 -cers  must  have  that  training  in  the
 field  before  they  join  the  service.  This

 _is  essential  in  the  changed  circumst-
 ances  of  the  country.

 Then,  it  cannot  be  denied  that  there
 -is  scope  for  much  economy.  Economy

 is  the  essential  need  of  the  hour.  How
 far  has  the  reorganising  wing  of  the
 Home  Ministry  succeeded  in  toning
 up  efficiency  and  effecting  economy?
 In  this  connection,  I  would  draw  your
 attention  to  the  Estimates  Committee
 report  for  950-5l.  While  scrutinis-
 ing  tne  Ministry  of  Commerce  and  In-
 dustry,  the  Committee  made  certain
 recommendations  of  a  general  ciiarac-
 ter  which  applied  not  only  to  the
 Ministry  of  Commerce  and  Industry but  to  the  entire  services.  These  re-
 commendations  were  contained  in  Re-
 port  No.  2,  signed  by  the  distinguish-
 ed  mernbers  of  the  Committee  on  9th
 February,  95l.  and  covered  a  very
 wide  field.  The  Committee  cuggest- ed  that  certain  very  remunerative  sup-
 ervisory  posts  like  Joint  Secretary,
 Additional  Secretary,  Deputy  Directur-
 General,  Under  Secretary  etc.  were,  in

 ~the  view  of  the  Committee,  absolutely
 redundant.  In  the  words  of  the  Com-
 mittee,  ‘effective  and  urgent  action”
 was.  to  be  taken  to  scrutinise  these
 posts  and  wind  them  up,  and  also  stop their  future  creation.  I  would  like
 to  know  whether  the  Home  Minister
 has  had  the  leisure  to  look  at  those  re-
 commendations.

 Also,  what  is  the  constitutional  posi- -tion  regarding  the  Estimates  Commit-
 tee  recommendations?  As  far.as  I
 know.  it  is  a  select  committee  of  the
 House  and  ordinarily  its  recommenda-
 tions  must  be  binding  on  the  Govern-
 ment.  If,  for  certain  reasons,  Gov-

 ‘ernment  are  not  in  a  position  “o  ac-
 -cept  them,  then  Government  must

 place  their  explanation  before  the
 House  together  with  the  reasons  for
 non-acceptance.

 Similarly,  in  respect  of  tenure  of
 service,  the  Estimates  Committee  re-
 commended  _  the  introduction  of  the
 practice  which  had  been  previously  in
 vogue  namely,  a  regular  interchange
 of  superior  officers  from  the  Centre  to

 ‘the  States  and  vice  versa.  That  was
 a  very  healthy  practice,  and  in  the
 Estimates  Committee’s  view.  the  pre- sent  practice  whereby  officers  are  kept at  the  Centre  for  all  times  created  a
 rigidity  and  fixity  of  mentality  which
 was  not  desirable.  In_  the  interests
 of  diffusion  of  ideas,  ideologies  and
 policies  as  between  the  Centre  and  the

 i  States,  the  Committee  recommended
 ‘the  adoption  of  the  previous  practice,
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 I  would  like  to  know  what  has  been
 done  in  this  respect.

 Then  another  very  important  re-
 commendation  of  the  Estimates  Com-
 mittee  was  about  officers  drawing above  Rs.  3000.  The  Pay  Commission
 had  recommended  that  the  highest  sa-
 lary  payable  to  an  officer  should  be
 Rs.  3000.  Government  accepted  that
 recommendation.  The  suggestion  of
 the  Estimates  Committee  was  that  in-
 fluence  should  be  brought  to  bear  upon
 those  officers  who  draw  over  its.  £000
 and  they  should  be  induced  to  surren-
 der  a  portion  voluntarily.  I  would. like  to  know  what  has  been  done  in
 this  respect.

 We  read  in  the  papers  that  the
 Punjab  Government  has  laid  Gown  a
 rule  that  officers  drawing  above  Rs.
 750  should  not  claim  dearness  or  con-
 veyance  allowance.  If  it  could  be
 done  in  Punjab.  why  could  not  the
 same  thing  be  done  here?  It  caanat
 be  denied  that  the  disparity  between
 the  official  at  the  lowest  ring  of  the
 ladder  and  the  official  at  the  top  is  a
 big  one.  The  Government  is  for  re-
 aucing  that  disparity,  and  every  year the  Finance  Minister  in  his  Budget
 speech  says  that  the  drive  and  the
 search  for  economy’  are  continuing. This  ever-continuing  search,  as  fac  as
 I  know  has  not  yielded  any  results,
 and  perhaps  it  never  will.  But  eco-
 nomy,  however  small  it  may  be,  has
 its  own  psychological  effect,  and  apart from  its  money  value,  it  is  bound  to
 create  a  good  sense  for-  the  hunesty
 and  sincerity  of  the  Government  in
 wanting  to  reduce  whatever  expendi- ture  it  can  possibly  reduce.

 Another  recommendation  of  the
 Estimates  Committee  was  in  regard  to
 the  array  of  Assistants.  Among the  ministerial  staff,  the  number  of
 Assistants  was  only  about  500  in  1939,
 but  in  95l  it  was  neariy  five  times
 that  number.  Therefore,  ihe  Esti-
 mates  Committee  suggested—and  ‘they
 gave  very  cogent  and  strong  argu-
 ments—that  much  of  the  work  done
 by  Assistants  might  be  entrusted  to
 routine  or  clerical  grade  people.  The
 practice  in  938  was  that  there  were
 three  grades  of  ministerial  stafl:  grade three  clerks;  grade  two  clerks  snd
 Assistants.  The  Estimates  Comniit-
 tee  recommended  that  grade  two
 clerks  should  be  reintroduced  and
 those  Assistants  whose  work  is  more
 or  less  of  a  routine  or  clericai  nature
 should  be  downgraded  and  brought  to
 the  rank  of  grade  two  clerks.  ‘Lhis
 would  effect  economy  and  also  im-
 prove  efficiency.

 Another  suggestion  of  the  Estima-
 tes  Committee  related  to  the  method
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 of  recruitment.  Prier  to  dhe  ‘war,
 Assistants  were  recruited  through
 competitive  examination,  That  pra-
 ctice  was  given  up  during  the  war.
 It  is  still  in  vogue  and  all  Assistants
 are  recruited.  not  through  competi-
 tive  examination  but  from  the  open
 market,  There  is  much  room  for,
 and  many  complaints  about,  nepotism
 and  favouritism.  Therefore.  the  Es-
 timates  Committee  suggested  the  ad-
 option  of  the  previous  system  of  re-
 cruitment  of  Assistants  through  ccm-
 petitive  examination.  I  would  Uke
 to  know  what  has  been  done  in  this
 respect.

 Then  the  Committee  referred  to  the
 number  of  peons,  whom  they  called
 an  “army  of  peons”.  They  said  that
 they  had  examined  the  Commerce  and
 Industry  Ministry  and  their  view  was
 that  the  number  of  peons  was  far
 above  requirements.  They  suggest-
 ed  the  introduction  of  the  messenger
 Service  system  and  reductien  of  this
 army  of  peons.  I  would  like  to
 know  whether  anything  has  been  core
 by  Government  in  this  respect.

 Then  there:  was  also  a  question  of
 economy  in  respect  of  use  of  telepho-
 nes.  It  was  suggested  by  the  Esti-
 mates  Committee  that  a  telepnone  at
 home  is  not  necessary  in  the  case  of
 all  those  officers  who  have  got  them
 now.  The  Committee  said  that  the
 cases  must  be  scrutinised  and  cnly
 those  officers  who  require  ihe  tele-
 phones  for  Governmental  purposes should  be  allowed  to  hive
 them.  It  was  also  suggested  that  a
 maximum  number  of  local  calis  should
 be  fixed  and  if  a  larger  number  of
 calls  are  put  through,  then  the  charge
 for  50  per  cent.  of  the  additional  calls
 should  be  borne  by  the  officer  himself.
 In  respect  of  irunk  calls,  the  Com-
 mittee  suggested  that  there  must  be
 a  register  opened  in  which  each  call
 must  be  entered.  This  was  suggest- ed  for  the  purpose  of  economy.  I
 would  like  to  Know  what  has  been
 done  by  Government  in  this  respect. The  Report  of  the  Estimates  Commit-
 tee  has  peen  before  Parliament  for
 the  last  two  years  and  I  would  like
 to  know  whether  Government  can
 ignore  the  recommendations  of  this
 body  which  is  but  a  reflection  of  the
 ‘opinion  of  this  House.  With  this
 ‘cry  of  economy.  with  this  criticism  all
 ‘around.  inside  Parliament  and  out-
 Side  it.  the  indifference  of  Government is  simply  understandable.

 The  second  point  that  has  emerged In  the  debate  is  in  respect  of  Part  C
 States.  It  was  contested  and  sub-
 mitted  by  some  of  my  hon,  friends that  these  Statcs  need  not  be  allowed to  exist  as  they  are  existing  today  and
 30  PSD
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 that  they  must  be  forthwith  imerged
 with  the  contiguous  area.  l  would
 Fike  ‘to  Termind  the  House  that  it  was
 after  considerable  discussion  that  the
 wrevioys  Parliament  in  November,
 95l  passed  the  Part  C  States  Bill,  as
 it  considered  it  not  possible  and  expe-
 dient  under  the  existing  circumstances
 te  merge  the  States  which  have
 got  a  history  behind  them  forthwith
 the  contiguous  area.  The  experi-
 ment  of  responsible  Government  has
 ‘been  in  existence  in  these  States  only,
 for  a  very  small  period  of  eleven
 months.  It  is  too  premature  to  give
 any  verdict  as  to  the  advisability  of
 the  experiment  or  otherwise.  My  sub-
 mission  is  that  the  question  that  was
 only  very  recently  decided  should  not

 ‘be  reopened  so  lightly.  Even,  if  it
 is  to  be  reopened  you  cannot  ignore
 the  views  of  the  people  of  those  areas
 as  also  of  the  Legislatures  which  have
 been  elected  on  adult  franchise.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  must  conciude  now.  I  find  several
 hon.  Members  are  anxious  to  speak
 and  if  each  hon.  Member  were  to  take
 three  or  four  minutes  more.  some  of
 them  will  not  get  a  chance.

 Pandit  M.  B.  Bhargava:  The  third
 point  to  which  I  would  _  respectfully draw  the  attention  of  ,the  hon.  the
 Home  Minister  is  that  the  question  of
 Abu  is  one  of  life  and  death  for  Ba-
 jasthan.  Geographically,  culturally,
 linguistically  and  historically,  that  ter-
 ritory  has  been  a  part  and  parcel  of
 Rajasthan.  Since  the  Ministry  has  al-
 ready  decided  that  the  matter  needs
 review,  I  would  submit  that  it  may  be
 expedited

 and  Abu  restored  to  Rajas-
 an,

 श्री  नाम धारो  (फाजिल्का-सिरसा):
 माननीय  उपाध्यक्ष  जी,  में...................-

 Shri  Nambiar:  (Mayuram):
 speak’ in  English.

 श्री  नामधारी  :  I  cannot  give  step-
 motherly  treatment  to  my  language.

 में  माननीय  होम  मिनिस्टर  को  मुबारक-
 बाद  देने  में  उन  भाइयों  के  साथ  शामिल  होता
 हूं  जिन्होंने  मुझ  से  पहले  उन्हें  धन्यवाद  दिया
 हैं  ।  लेकिन  तभी  मेरे  दिमाग  में  एक  सवाल
 पैदा  हुआ  कि  यह  होम  मिनिस्ट्री  इन  कम्युनि-
 लिस्टों  के  इतने  शोरशराबे  और  तूफान  उठाने
 के  ८.:जद  एक  मज़बूत  चट्टान  की  तरह
 कैसे  खड़ी  रही  और  कैसे  सारा  इन्तज़ाम
 अपना  मुकम्मिल  रक्खा  और  कोई  गड़बड़

 Please
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 [att  नामधारी]

 नहीं  होने  दी  ।  इस  प्रश्न  का  उत्तर  खुदबखुद
 मेरे  पास  आ  गया  कि  जैसे  कैलाश  पवन  एक

 “बड़ी  मज़बूत  चीज  है,  उसी  तरह  इस  महकमे
 के  मालिक  भी  तो  कैलाश  के  नाथ  पति  उसके
 मालिक  हें,  इस  वास्ते  यह  कोई  ताज्जुब  की
 बात  नहीं  ।  और  में  इसी  सिलसिले  में  अपने
 भाइयों  का  ध्यान  ज़रा  भगवान  विष्णु  के
 चित्र  की  तरफ  दिलाना  चाहता  हूं,  भगवान

 विष्णु  को  चार  भुजायें  हें  और  चारों  भु जानों
 में  से  हमें  एक  एक  ऐडमिनिस्ट्रेशन  का  सार
 मिलता  हैं।  एक  भुजा  में  चक्र  है,
 चक्र  का  मतलब  स्पीड  से  होता  है,  इस  कलयुग
 के  काल  में  थोड़ी  सी  आयु  होने  से  एक  सेकेन्ड
 भी  जाया  नहीं  करना  चाहिये  t  दूसरी
 भुजा  में  शंख  है,  यह  शंख  उस  प्रोपेगंडा  से
 बचाने  के  लिये  है  जिसके  जरिये  यह  लोगों
 को  एक्सप्लायट  करते  हैं  और  धोका  देते:

 हैं,  उत  मौके  से  बचाने  के  वास्ते  वह  शंख

 हाथ  में  रकबे  हैं,  आज  जो  लोग  अमनो  उंगली
 में  खून  लगाकर  शहीद  होने  वाली
 पार्टी  के  साय  हो  गये  हें,  वह  पार्टी  जिसने
 पिछले  सौ  वब  में  भारत  मात्रा  को  आजाद
 कराने  के  लिये  कुरबातों  को,  आज  यह  उसके

 मुकाबले  में  खड़े  हो  गये  हैं,  तो  दत्त  16 ह
 के  द्वारा  लोगों  को  उन  कम्युनिस्टों  के  मिथ्या
 प्रचार  से  साववान  करना  है।  तीसरी

 भुजा  में  लक्ष्मो  जी  खड़ो  हें  जिसका  मतलब

 यह  हुआ  कि  हमें  सदा  अपने  मुल्क  को
 फाइनेंशियल  पोजीशन  को  पाउन्ड  रखना  है,
 क्योंकि  जिस  देश  की  आशिक  पोजीशन
 कमज़ोर  हो  जाती  है,  वह  देश  दुनियां
 में  चल  नहीं  सकता  ।  और  चौथी  भुजा
 में  गदा  है,  डंडा  हैं  और  वह  होना  निहायत
 ज़हरी  हैं  और  में  समझता  हूं  कि  भगवान  विष्णु:
 का  जो  मेंने  वर्णन  किया  हैं  उससे  हमें  पूरा
 सबक  मिल  जाता  है  कि  किस  तरह  हमें  अपने:
 देश  का  शासन  कार्य  चलाना  चाहिए  और
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 मेँ  तो:  समझता  हूं  कि.  अगर  हम  अपने
 ऐडमिनिस्ट्रेशन  को;  उनके.  नक्शे  कदम  पर
 चलायें  तो  हम  अपने  देश  का  भलीभांति

 सफलतापूर्वक.  इन्तज़ाम  कर  सकते  हैँ  L

 में  अपने  उन  हिन्दू सभाई  और  रामराज्य
 परिषद  वाले.  भाइयों  की  सेवा  में  यह  निवेदन
 करना  आहत  हुं  कि  आप  क्यों  उत  कम्पू-
 लिस्टों  के.  साथ.  घुस  कर  बैठे  हुए  हैं,  ऑ्रापके
 और  उनके  बीच  में.  तो  कुछ  भो  कौमन  नहीं:
 हैं।  में  बड़े  अदब  से.  कहता  चाहूंगा  किः

 दुनियां  में  प्रत्यक्ष  को  प्रमाण  कौ  जरूरत  नहीं
 होती।  आपने  देखा  कि  किस  प्रकार  महात्मा
 गांधी  ने  सत्य  और  अहिंसा  परु  चलकर  रामा
 की  शक्ति  से  बड़े  बड़े  हवाई  जहाजों,  एट
 बमों  और  तोपों  आदि  का  मुंह  बन्द  कर
 दिवा  और  एक  मात्र  उस  राम  को  शक्ति
 से,  रघुपति  राघर  राजा  राम  के  बन  पर.
 देश  को  विजयश्री  पहनाई  और  देश  ने
 आजादी  प्राप्त  कीः  इसलिये  में  कहता
 चाहता  हूं  कि  उस  राम  को  जिसको  आप
 और  हम  दोनों  नमस्कार  करते.  हैं उस  राम
 के  नाम  लेकर  और  उनकों  भक्ति  बज  से
 जित  लोगों  ने  भारत  के  लिये  ग्रिडको  प्रात
 की,  उत  लोगों  और  पंडित  जवाहर  लान
 झरोखे  देशभक्त  वीरों  की  मुखालफत  करके
 आप  कहों  के  भो  नहों  रहेंगे  ,  में  आपको:
 सावधान  किये  देता  हूं  कि  दुनियां  को  कोई
 ताकत  भी  जब  तक  ट्र  थ  यानो  सच्चाई  हमारे
 पास  है,  हमको  खत्म  नहों  किसको,  लेकिन
 अगर  हममें  सच्चाई  अब  नहों  रह  गई  है,
 तो  फिर  जरूर  हमारा  अन्त  हो  जाता  चाहिये,
 में  तो  इस  बात  के  हक़  में  हु।  राम  नाम  में
 कितना  शक्ति  है,  इसका  प्रत्यक्ष  प्रमाण  मेंने
 आपके.  सामने  बतलाया  ।  इसी  सिलसिले
 में  में  आपसे  अर्ज  करूं  कि  गईं  दफा  जयपुर
 में  में  तकरीर  कर  रहा  था  तो  मेरे  ऊपर

 यह  सवाल  किया  गया  कि.  वह  सीता  माता
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 जो  अपनी  रसोई  में  झाड़ू  देते  वक्‍त  जीव

 धनुष  को  एक  हाथ  से  उठाकर  झाड़ू  दे  दिया
 करती  थी,  और  जो  धनुष  स्वयंबर  में  रावण
 से  उठाया  नहीं  गया  ।  उन  सीता  माता
 को.  रावण  कैसे  उठाकर  ले  गया  ?
 लेकिन  जवाब  मुझे  मिल  गया,  सीता  माता
 जगदम्बा  थी  और  सर्वशक्तिमान्  थी,  लेकिन
 उनके  पतिदेव  और  आराध्य देव  ने  कुटिया
 के  बाहर  जो  उनके  लिये  एक  लकीर  खीच
 दी  थी  मर्यादा  बांधी  थी,  उसका
 उन्होंने  उल्लंघन  किया  और  पार्ट  प्रकट

 हुआ  इसलिये  बल  जाता  रहा  और
 इस  कारण  रावण  उनका  हरण  करने  में
 कामयाब  हो  सका,  तो  इससे  हमें  यही  सबक
 लेना  चाहिए  कि  हमें  अहंकार  छोड़  महात्मा
 जी  के  पदचिन्हों  और  बताए  हुए  मार्ग  पर
 भक्तिभाव  से  आगे  बढ़ते  रहना  चाहिए  ।

 तो  मेरे  अर्ज  करने  का  मतलब  यह  है
 कि  बात  तो  यह  होनी  चाहिए  थी  कि  धर्म
 की  ताकत  से  यह  चीज  प्राप्त  होती  है  ।
 सेक्रिफाइस  करनी  होती  है,  पंडित  जवाहर
 लाल  नेहरू  ऐसे  ही  श्री  कर  यहां  नहीं  बैठ
 गये  ।  अपनी  फंमलीज  की  कुर्बानी  के
 बाद  यहां  आये  ।  आप  लोगों  को  इस  बात
 को  सोचना  चाहिए  और  झगड़े  को  मिटाना
 चाहिए,  बढ़ाना  नहीं  चाहिए  v

 कश्मीर  के  बारे  में  इतनी  चर्चा  हुई
 जो  कि  मेरे  समझ  में  नहीं  आई  ।  आप
 को  मालूम  है  कि  हमारी  गवर्नमेंट  सेकुलर
 गवर्नेमेन्ट  है,  सेकुलर  गवर्नेमेन्ट  कौन  होती
 है  !  गवर्नमेंट  आफ  गाड  |  जैसे  ईश्वर
 की  खुदाई  में  सब  इन्सानों  को  बराबर  का
 हक  है  उसी  तरह  सेकुलर  गवर्नमेंट  में
 हर  इन्सान  बराबर  के  हक  से  रह
 सकता  है  ।  तो  सेकुलर  गवर्नमेंट  का  हमारे
 ऊपर  क्या  असर  हुआ  ?  आप  यह  देखिये
 कि  हमारा  इससे  इतना  फायदा  हुआ  है  कि
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 आज  पाकिस्तान  एक  थाइलैंड  बन  गया  हैं
 और  तमाम  मुसलिम  पावर्स  हमारी  दोस्त
 हैं  |  हिन्दुस्तान  के  लिये  ब्रिगेडियर  उस्मान
 जैसे  आदमियों  नें  जान  दी,  हमारी  गोमाता
 की  रक्षा  के  लिए  हमारे  मुसलमान  भाइयों
 ने  जोर  दे  कर  दिल्‍ली  में  गोबर  बन्द  करवाया  $

 यह  हमारी  सेकुलर  गवर्नमेंट  और  हमारी
 सेकुलर  पालिसी  का  असर  हुआ  है,  इसे  आप
 को  देखना  चाहिए,  इसमें  हम  लोगों  को  झगड़ा
 नहीं  करना  चाहिए  ।  अगर  हमारी  सेकुलर
 पालिसी  न  होती  तो  पंजाब  एक  किराया
 बन  गया  होता  ।  ४

 [Panpir  THAkuR  Das  BHarGava  in  the
 Chair]

 आज  पंजाब  मौलाना  आजाद  और  पंडित
 नेहरू  की  सेकुलर  पालिसी  की  वजह  से  बचा

 हुआ  हैं  नहीं  तो  वहां  लाखों  आदमियों  का
 खून  हो  गया  होता  हिन्दू  तो  बड़ी  भारी
 खोज  थी,  वह  एक  समुद्र  था  जिस  में  आस्तिक
 भी  आ  सकता  था  और  नास्तिक  भी  आ  सकता
 था।  इस  लिये  आप  बड़े  हिन्दू  बनिये _
 छोटे  हिन्दू  न  बनिए  जिस  में  आप  सारे

 मुल्क  की  तरक्की  कर  सकें  |

 जब  में  नें  कश्मीर  के  मामले  को  देखा
 तो  उस  में  मुझे  गड़बड़  की  बात  ही  नजर  नहीं
 आई  ।  २२  अक्तूबर  को  अटैक  होता  है,
 २३  अक्तूबर  को  राजा  साहब  भाग  जाते  हैं,
 २२  तारीख  को  अटैक  होता  है  और  मुज्जफर-
 बाद  में  नेशनल  कान्फ्रेन्स  के  लीडर  मास्टर
 अब्दुल  अजीज  को  गोली  से  मार  दियों  जाता
 है  ।  उस  के  बाद  बारामूला  में  एक  नेशनल
 कान्फ्रेन्स  के  लीडर  को  दरख्त  से  बांध  कर
 चौदह  गोलियों  से  मारा  जाता  है  ।  दूसरी
 जगह  पुंछ  में  नेशनल  कॉन्फ्रेस  के  लीडर
 को  उल्टा  लटकाया  और  नीचे  से  आग  लगा
 कर  खत्म  फिया  गया  ।  उस  क  बाद  भी
 वहां  के  मुसलमानों  नें  क्या  क्‍या  जल्द  सहे  $
 अगर  उनके  दिल  में  मुसलमान  होने  का  ख्याल
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 श्री  नामा  री]

 होता  तो  बड़े  प्रेम  स ेकलमा  शरीफ  पढ़  कर
 अपने  पाकिस्तानी  भाइयों  से  मिल  सकते  थे  ।
 सोचना  तो  यह  चाहिए  था  कि  उस  तूफानी
 बदतमीज़ी  में  भी  जब  कि  जम्मू  में  मुसलमानों
 का  खात्मा  हो  रहा  था  यह  लोग  हमारे  साथ

 रहें  १  इस  सब  को  देख  कर  कम  से  कम  हम
 को  सब  बातों  का  फैसला  प्रेम  स ेकरना  चाहिए
 था  i  उन्होंने  झंडे  की  बात  को  मान  लिया  और
 सदरे  रियासत  की  बात  को  भी  मान  लिया।
 जब  तक  राष्ट्रपति  जी  कन्फर्म  नहीं  करेंगे
 तब  तक  कोई  आदमी  सदरे  रियासत  नहीं  हो
 सकता  ।  इन  हालात  में  क्‍या  जरूरत  है

 मुल्क  में  गड़बड़ी  फैलाने  की  ?  अगर  थोड़ी

 सहूलियत  से  गौर  किया  जाय  तो  कोई  गड़बड़ी
 की  बात  इस  में  आपको  नजर  नहीं  आयेगी  ।

 राज प्रमुखों.  के  बारे  में  में  ने कल  दो  तीन
 बातें  सुनी  ।  में  तो  इस  बात  पर  यकीन
 करता  हूं  कि  जो  सच्चाई  की  बात  हैं  उस
 को  अपने  बाप  से  कहने  में  भी  हज  नहीं  होता  ।

 कौर  हमारी  तो  सभ्यता  ही  हैं  कि  “रघुकुल
 रीति  सदा  चलि  आई,  प्राण  जाहिं  पर
 बचन  न  जाही  0  अगर  हम  अपने  वचनों

 से  [कभी  भी  हटेंगे  ठीक  न  होगा  ।  हम
 तमाम  रियासतों  को  दो  कैटेगिरी  में  रखते

 हैं  -  एक  तो  हमारे  नेशनल  हीरोज  हैं

 जिन्होंने  खुद  ब  खुद  अपनी  रियासतें  आफर

 की  हें  जैसे  ग्वालियर  है,  पटियाला  है,  जयपुर
 है  दूसरी  कैटेगिरी  ऐसी  रियासतों  की  है  जैसे

 हैदराबाद,  कश्मीर  और  जूना  गढ़  जिन्होंने
 हम  से  मिल  कर  काम  नहीं  किया  और  हमको
 सर्जन  बन  कर  काम  लेना  पड़ा  है  ।  उनके
 साथ  बाप  अपनी  मर्जी  से  जैसा  चाहे  ट्रीटमेंट
 कीजिये  +  हमने  राज प्रमुखों  को  अफसर
 बना  कर  के  नहीं  रखा  है,  हम  ने  तो  उन  की
 (स्परिट  देखी  है  उन  को  नैशनल  हीरोज़  मान
 कर  उन  की  जगहों  पर  कायम  किया  है  |

 अपको  भी  इसी  नुक्ते  नजर  से  सोचना  चाहिये  ।
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 दूसरी  बात  में  सिख  भाइयों  से  कहना
 चाहता  हूं  कि  वह  किसी  गलतफहमी  के
 शिकार  न  हों  ।  क्‍यों  कि  जहां  तक  हर
 हिन्दुस्तानी  के  साथ  गवर्नमेंट  के  ताल्लुक
 का  सवाल  हैँ  वह  तो  सब  के  साथ  यूनिवर्सिटी
 हमें  है,  वह  सब  के  साथ  एक  सा  सुलूक
 करना  चाहती  है,  यह  बात  दूसरी  है  कि  किसी
 की  लीडरशिप  में  कमो  आती  हो  इसलिये  वह
 लोगों  को  गुमराह  करने  की  बात  करे  ।
 में  नें  देखा  अखबार  में  कि  जो  बड़ी  भारी
 अकालियों  की  कान्फ्रेन्स  हुई  उस  में  उन्होंने
 ऐसी  बातें  कहीं  जो  ठीक  नहीं  हे  ।  में  नहीं
 चाहता  कि  सिक्ख  कौम  मिसलीड  हो  क्‍यों
 कि  सिक्ख  कौम  के  साथ  मुझे  हमदर्दी
 है  ।  वह  तो  हमारे  बहादुर  सिपाही  हैं,  लेकिन
 वह  इतने  नेक  नियत  हें  कि  वह  बहुत  जल्द
 'प्रोपेगेंडा  के  शिकार  हो  जाते  हैं  ।  इस  लिये
 में  उनको  सावधान  करना  अपना  फर्ज  समझता
 हूं  ।  उन्होंने  कहा  कि  पेप्सू  ओनलो  नान

 कांग्रेस  मिनिस्ट्री  थी  जिस  को  उन्होंने  हटाया
 लेकिन  यह  बात  बिल्कुल  गलत  है  ।॥  पेप्सू
 की  बात  को  छोड़िये  क्‍योंकि  वहां  हज़ारों
 सिर्फ  तीन  आदमियों  की  मैेजारिटो  थी  ।
 पंजाब  की  कांग्रेस  मिनिस्ट्री  को  जिस  में  ८०
 आदमियों  की  मैजोरिटी  थी,  उसको  पहले  खत्म
 किया  ।  असल  बात  यह  कि  में  तो  यह
 समझता  हूं  कि  राष्ट्रपति  जी  की  पालिसी
 बड़ा  मुबारक  खयाल  हैं  ।  वह  किस  वजह
 से  ?  इस  वजह  से  कि  हिन्दुस्तान  में  जितनी
 मिनिस्ट्रियां  हें,  कांग्रेस  या  नान  कांग्रेस  वह
 इस  डर  से  करप्शन,  नेपाटिज्म  वगैरह  को  दूर
 कर  देंगे  ।  यह  सवाल  मैजोरिटी  या  नान-
 मैजोरिटी  का  नहीं  है  ।  सवाल  एफिशिएन्सी
 का  है।  इस  लिये  यह  कहना  गलत  बात  हैँ  कि
 नान-कांग्रेस  मिनिस्ट्री  पर  अटैक  किया
 गया  ।  सब  से  पहले  कांग्रेस  मिनिस्ट्री  को
 खत्म  किया  गया।
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 दूसरी  बात  यह  कही  जाती  है  कि  सिक्‍खों
 में  से  गे  इयूल्ड  कास्ट  के  लोगों  के  साथ  बड़ा  बुरा
 सलूक  हुआ  t  हिन्दुओं  की  ३४  जातें  ले  लीं
 और  सिक्‍खों  की  सिर्फ़  चार  जाते  लीं।  में  ने
 सरदार  पटेल  की  स्पीच  का  पुराना  रिकार्ड
 भी  देखा।  उस  में  पहले  द्ञानी  कर्तार  सिंह  ने

 कहा  कि  सिक्‍खों  में  कोई  जात  पात  नहीं  है,
 कोई  शेडबूल्ड  कास्ट  नहीं  है,  लेकिन  जब  देखा
 कि  मिठाई  बंटने  लगी  है  तो  कहने  लगे  कि  हम
 में  गंड्यूल्ड  कास्ट  भी  हे  ।  तो  उस  वक्‍त
 नहों  ने  कॉम्प्रोमाइज  किया  कि  हमारी  चार
 जातें  ले  लो  तो ठीक  हो  जायगा  ।  मेँ  समझता

 हूं  कि  उन्हों  ने  सिक्‍खों  के  साथ  बड़ी  भारी
 डिससविस  की,  चीज़  को  ग़लत  रिप्रेज्ञेन्ट  करके  ।
 यहां  कोई  रिलिजन  का  सवाल  नहीं  था
 बाप  सिक्ख  है,  बेटा  हिन्दू  है।  तो  हिन्दू  तो

 ३४  में  आ  जाते  हें  लेकिन  सिक्स  नहीं  आते  हें  ।
 में  उन  से  कहना  हूं  कि  जहां  तक  सिक्‍खों  का
 सवाल  है  उन  के  लि ग्रे  सब  ठीक  हो  जायेगा  ।
 बैकवर्ड  क्लासेज  कमीशन  बन  चुका  है।  उस
 में  सारी  बातें  देखी  जायेंगी  और  जो  वाजिब
 होगा  वह  किया  जायेगा;  लेकिन  उनको

 पोलिटिकल  हु  पीटर  नहीं  बनाने  दिया  जायेगा
 कि  वह  कहें  कि  सरका र  नने  सिक्ख  क़ौम  के  साथ
 सनत  काम  किया  ।  ऐसी  एसी  ही  बातें
 सिक्कों  को  ग़लत  बतलाई  जाती  है  ।  आप
 को  में  यूरोप  दिलाता  हूं  कि  सेकुलर  गाने-
 कमेन्ट  हो  जाने  में  हर  धर्म  की  रक्षा  करना,  हर
 मशहूर  से  प्रेम  करना  हर  इन्सान  का  फ़र्ज
 है  ।  आप  को  याद  होगा  कि  सिक्‍खों  की
 कृपाण  की  पवित्रता  के  लिये  अंगरेजी  राज्य
 में  सिक्खों  को  कितनी  जद्दा  जल्द  करनी  पड़ी  ।
 बड़े  बड़े  लीडर  क़ैद  हुए  ।  और  बाद  में
 अंग्रेजों  न ेकृपाण  को  आज़ाद  किया  t  लेकिन
 हमारी  गवर्नमेंट  कृपाण  की  पवित्रता  का
 ख्याल  करते  हुए  उस  को  आजाद  रखा  और
 अपने  विधान  में  एक्टर  किया  कि  यह  सिर्फ़
 सिक्‍खों  के  लिये  किया  गयां  है।  लोगों  में
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 गलतफ़हमी  फैलाते  हें  कि  सिक्‍खों  की  सर्विस

 नहीं  हें,  उनके  साथ  कोई  फ़ालोईंग  नहीं  है  ।
 में  समझता  हूं  कि  जैसे  ध्यान चन्द  ज॑से  हाकी  के
 प्लेयर  कोई  हो  तो  उस  को  टीम  में  खिलाया  ही
 जायगा  ।  चूंकि  सिक्‍खों  को  गुरु  की  बख्शी

 हुई  चीज़ें  हे इस  लिये  वह  खुद  ही  अपने  आप
 झा  जाती  हें।  पंजाब  के  तीन  मिनिस्टर  सिक्ख

 हैं,  इन्स्पेक्टर  पुलिस,  चीफ़  सेक्रेटरी,  होम
 सेक्रेटरी,  इन्स्पेक्टर  जनरल  कश्मीर,  और
 सेन्टर  मे  एक  नहीं  दो  मिनिस्टर  सीक्वल  ।  यह
 बात  दूसरी  है  कि  गुरु  साहब  के  सिख  यहां  हो
 गये  हे,  दूसरे  नहीं  हुए  हे  ।  इसका  इन्तज़ाम
 नहीं  किया  जा  सकता  ।  मेरे  अर्ज़  करने  का
 मतलब  यह  है  कि  मुझे  अकाली  जनता से  प्रेम
 है,  तमाम  सिक्‍खों  ककी  सेवा  करने  के  लिये

 हम  तंयार  हे,  लेकिन  जो  लोग  लीडरशिप  के
 लालच  में  आकर  प्रोपेगेंडा  कर  के  प्रबल  बेदा
 करना  चाहें  उन  से  में  कहूंगा  कि  वह  सिक्खों
 के  साथ  भलाई  नहीं  कर  रहे  हें  ।  लाहोर  में
 इस  पालिसी  ने  मुसलिम  लीग  का  झंडा  फाड़ा
 और  हमारे  हज़ारों  और  रावलपिडी  के  बहुत  से

 हिन्दू  और  सिक्ख  तबाह  हुए  ।  अरब  सिक्‍खों
 को  भ्रम  न  होना  चाहिये  ।  अगर  उन  को
 अम  में  डाला  गया  और  उन  को  मुसीबत  में
 डाला  गया  तो  उन  की  तबाही  का  कौन  ज़िम्मे-
 दार  होगा  ।  मं  अपील  करता  हूं  बुजुर्गों
 की  है सियत  में  में  हट लीडर  की  इज्ज़त-करता

 हूं  कि  वह  मुल्क  को  आगे  जाने  के  लिये  छोड़  दें  tv
 आप  में  खरे  जो  लोग  ताश  खेलते  होंगे  वह  जानते

 होंगे  कि  एक  से  दी  मारा  जाता  है  तीन  से  दो
 को  और  बादशाह  से  .ब  ग़म  को  मारा  जाता  है
 लेकिन  बादशाह  को  पक्का  मार  देता  है  ॥
 यानी  यूनिटी  से  सब  कुछ  हो  सकता  है  ।
 ता  इस  का  मतलब  यह  है  कि  सिक्खों  को

 इकट्ठा  होना  चाहिये  ।  हम  सब  की  खिदमत
 करने  को  ले पार  हें,  हम  किसी  को  न्‌क़सान
 नहीं  पहुंचाना  चाहते  ।  जरगर  एक  आदमी
 बड़ा  पुराना  लीडर  है  तो  ठीक  है,  मुबारक  है  )
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 श्री  नामधारी]
 हम  झख्यी  तौर  पर  उप  को  इज्ज़त  करते  को
 तैयार  हैं,  लेकिन  अगर  आप  भो  बच्चे  को
 मारना  शुरू  कर  देंगे  तो उस  को  तो  रोकना  ही
 पड़ेगा  ।  किसी  तरह  हमारी  क़ौम  तो

 तबाही  से  बचे  |

 उन्हों  ने  तो  सरदार  हुकुम  सिंह  जैसे  नेक
 आदमी  को  प्रेसी  डे  टी  से  निकाल  दिया।  जितने

 पहले  अकाली  प्रेस भेंट  थ ेबाबा  खड़ग  सिंह  और

 दूसरे  लोग  जिन्हों  ने  क़  रबानियां  करके  सिक्खों
 को  शान  को  चमकाया  था  उन  सब  को  निकाल
 दिया।  में  आखिर  में  यह  कहना  चाहता  हूं
 कि  लोगों  को  धोखा  दिया  जा  रहा  है  कि  तक़सीम
 कांग्रेस  ते करवाई  1  में  कांग्रेस  को  ३०  साल
 से  देख  रहा  हूं  ।  मुस्लिम  लीग  ने  डिमांड

 क्रिया  ौर  अकालियों  ने  आजाद  पंजाब  मूवमेंट
 शुरू  किया  डिवीज़न  से  एक  दो  साल  पहले  ।
 में  ने  अपोज़ीशन  को  लीड  किया  ।  सिर्फ़
 एक  यह  था  कि  बाउंडरी  चिनाव  पर  हो  जाय
 या  रावी  पर  हो  जाय  ।  कांग्रेस  को  कम्यून-
 लिस्टों  न ेकारगर  कर  लिया  और  वह  मजबूर
 हो  गई  इस  बात  को  मानने  के  लिये  तौ

 खुद  ने  तो  तक़सीम  की  और  लोगों  को  मरवाया
 और  आप  ही  चौधरी  बन  रहेगें  ।  में  ज़्यादा
 वक्‍त  नहीं  लेना  चाहता  ।  १५  मिनट  का  वक्‍त

 मुझे  मिला  है।  टाइम  के  लिहाज  से  तो  यह
 ठीक  है  लेकिन  मेरी  कैपेसिटी  और  वाल्यूम  को
 देखते  हुए  यह  वक्‍त  कम  मिला  है  V

 एक  बात  में  और  कह  देना  चाहता  हूं
 बैकवर्ड  क्लास  कमीशन  के  बारे  में  ।  यह
 कहा  जा  रहा  है  कि  ११  मेम्बरों  में  से  सिर्फ़
 एक  ही  सिक्ख  मेम्बर  है।  मुल्क  की  आबादी
 ३३  करोड़  है।  इस  हिसाब  से  ३  करोड़  पर
 एक  मेम्बर  होना  चाहिये  '  मगर  सिक्‍ख  तो
 yo  लाख  ही  हैं  फिर  भी  एक  मेम्बर  सिक्ख
 बनाया  गया  है  ।  तो  इस  सारी  बात  को
 सोचना  चाहिये  in  म॑  इस  से  ज़्यादा  कुछ  नहीं
 कहना  चाहता  ।  में  सभ  से  यही  अपील
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 करता  हूं  कि  जहां  तक  हो  सके  ताकत  को

 बढ़ा,  प्रेम  को  बढ़ाओ  और  मिसेज  का  फ़ायदा
 देखो,  जाती  फ़ायदा  न  देखो  ।  मं  तो  एं  लान
 करता  हूं  कि  अगर  ने  शन  मुझे  चपरासी  का  काम
 भी  दे  तो  में  उसे  उख्य  के  साथ  करूंगा  |

 Shri  N.  Sreekantan  Nair:  Our  ccl-
 leagues  on  either  side  of  the  Jfouse
 have  already  dealt  at-  length  with  the
 workings  of  the  Ministry  of  Stiteg  in
 general  and  the  grievances  of  my
 State  in  particular.  I  would  ike  to
 raise  only  some  of  the  points  that
 were  left  out.

 Firstly  I  would  like  to  point  out
 emphatically  that  this  poor  iand_  has
 not  yet  dispensed  with  the  system  of
 Rajpramukhs  and  continues  to  pay  a
 sum  of  Rs.  4.40,80,000  as  privy.  purse
 every  year.  We  have  to  put  an  end
 to  this  anachronism  and  the  sooner  it
 is  done  the  better.

 Another  matter  of  great  importance
 which  I  would  like  to  point  out  to  this
 House  is  about  the  great  injustice
 shown  to  the  ex-State  employees  be-
 fore  and  after  they  were  integrated  in
 the  federal  services.  The  categorisa-
 tion  has  been  made  on  the  basis  of
 the  salaries  they  were  drawing  under
 the  State  Governments.  As  the  State
 Government  was  paying  very  !ow  sal-
 aries,  naturally  these  people  were  plac-
 ed  at  the  lowest  rung  of  the  ladder.
 In  the  Postal  and  Telegraphs  Depart-
 ment  thousands  of  employees  >f  the
 State  with  20  and  25  years  of  service
 were  given  a  start  on  Rs.  60  with  the
 result  that  all  clerks.  all  over  India,
 who  were  recruited  upto  950  are  se-
 nior  to  these  people.  The  zases  of
 other  Government  departments  are
 also  not  different.  So  I  would  re-
 quest  the  hon.  Minister  of  this  House
 to  consider  a  practical  way  out.  Tra-
 vancore-Cochin  State  may  be  consi-
 dered  as  a  separate  zone  or  as  a  se-
 parate  units  and  promotions  within
 that  unit  may  be  given  to  the  officers
 in  that  unit  itseif.  That  I  feel  is  the
 only  way  out  of  this  situation

 Another  question  which  is  agitating a  section  of  the  people  of  the  State
 and  also  of  the  officers  is  the  integra-
 tion  of  services  between  Travancore
 and  Cochin  State  employees.  Iy  old
 friend  Mr.  Iyyunni  has  been  very much  agitated  over  this  issue  and  has
 gone  to  the  extent  of  advocating  an
 Advisory  regime  in  the  State.  But  I
 am  sure  the  Government  and_  this
 House  are  aware  of  the  considered
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 opinion  not  anly  of  the  various  politi
 cai  iies  in  my  State  but  also  of  the
 Legisiature  of  tne  Slate  regarding  the
 question  of  the  applicability  or  other-
 wise  of  article  374  of  the  Constitution
 to  Travancore-Cochin.  We  have
 strongly  protested  and  we  do  uit
 that  article  to  be  taken  away  in  so.
 far  as  Travancore-Cochin  State  !s  con-
 cerned.  As  for  Mr.  Iyyunni,  I  would
 like  to  inform  this  House  without  a
 suspicion  of  doubt  or  dispute  that  his
 is  the  lone  voice  among  a  people  of
 92  lakhs.  I  admit  there  is  some
 ground  for  complaint  so  far  as  the
 proposed  categorisation  and  integra-
 tion  of  services  are  concerned.  But
 Mr.  Iyyunni  sees  only  one  side  of  the
 picture.  “here  is  another  side  to  the
 picture

 There  was  an  crder  during  war
 time  that  officers  should  not  be  given
 a  permanent  lien.  The  Travancore
 State  observed  that  order  to  the  very
 Jetter  and  even  when  the  popular
 Ministry  was  installed  in  power,  they
 ‘did  not  change  it  before  the  integra-
 tion.  Nothing  was  done,  so  much  so,
 that  officers  in  Travancore  State  had
 been  under  temporary  employment
 getting  fhree  or  four  promotions  and
 vet  having  their  lien  on  the  lowest
 rung.  On  the  other  hand.  the  Cochin
 Government,  under  the  clever  leader-
 ship  of  Panamballi  Govinda  Mencn:
 not  only  confirmed  all  the  officers  just
 on  the  eve  of  imtegration  but  also
 Zave  them  double  promotions.  undesi-
 rable  promotions.  So  naturally  hun-
 dreds  of  officers  in  the  Travancore
 State  have  lost  their  seniarity.  But
 I  am  not  worried  about  fhe  officers.
 What  I  want  to  say  is  that  the  poor staff  of  the  lower  rumg  have  been
 ignored  in  both  States.  The  poor
 employees  of  both  States  are  getting such  a  low  salary  that  it  would  be  a
 disgrace  to  claim  them  to  be  servants
 under  the  Indian  Union.

 Another  matter  which  I  would  like
 ‘to  bring  to  the  notice  of  the  House  is
 that  the  dearness  allowance  of  ‘pen-
 ‘Sioners  in  Cochin  is  higher  fhan  ‘that
 in  Travancore.  The  Pensioners  in
 Travancore  have  been  agitating  and
 ‘the  ravancore-Cochin  ‘Government
 initially  gave  them  some  hope.  But
 now  they  have  refused  to  implement it  on  the  plea  vf  lack  of  finance.  These.
 poor  pensioners  and  the  lower  grade
 employees  should  get  some  help  from
 the  Government  and  T  do  not  ‘care
 what  happens  to  the  ‘higher  ‘services
 an  either  Travancore  vr  ‘Cochin.

 As  to  corruption  or  other  -charges
 against  the  Ministry,  I  concur  _  fully ‘with  my  friend  Mr.  Ixyunni.  I  also
 «oncur  with  ‘fhe  opinions  expressed by  Mr.  Chacko  in  this  Hause  regard-
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 ing  the  greater  ecdnomic  aid  io  my
 State.  But,  I  have  to  record  my
 strong  protest  to  what  he  said  about
 the  Travancore-Cochin  High  Court
 (Amendment)  Bill.  A  member  of
 the  Praja  Socialist  Party  introduced
 the  Bill  in  the  Travancore-Cochin  Le-
 gislative  Assembly.  Then  the  Govern-~
 ment  gave  the  member  and  the  House
 an  assurance  that  it  would  be  brought to  the  Centre  and  _  proper.  legislation.
 made.  It  has  been  the  considered
 opinion  of  the  Travancore-Cochin  Le-
 gislature  and  it  has  been  supported
 by  all  the  various  political  parties  in
 the  State.  and  I  am  astonished  to
 find  that  a  Member  of  the  Congress
 Party,  a  Member  who  ought  to  be  un-
 der  the  discipline  of  the  Congress  in
 his  State  stood  up  here  to  oppose
 that  legislation.  (Interruption).  An-
 other  Member  supported  it.  I  want
 only  to  point  out  to  this  House  one
 difference  regarding  the  Bill  and  that
 is  in  the  original  Bill  placed  before
 the  Legislature,  Quilon  and  Mave-
 likkara  District-Courts  were  also  in-
 eluded  within  the  jurisdiction  of  the
 Trivandrum  Bench  of  the  High  Court.
 They  should  also  be  included  in  the
 Bill.  Then  only  will  it  serve  the
 purpose  for  which  it  was  introduced.

 Shri  A.  M.  Thomas  (Ernaculam):
 Why  not  a  Bench  of  the  High  Court
 in  each  district?

 Shri  N.  Sreekantan  Nair:  You  may
 do  whatever  you  like;  I  have  no  ob-
 jection.

 I  would  also  invite  the  attention  of
 the  House  to  the  most  important  pro-
 blem  that  faces  the  country,  especial-
 ly  my  State.  We  are  really  anxious
 for  an  Aikya  Kerala.  This  is  the
 proper  time  for  forming  the  Kerala
 province.

 Now.  I  come  to  the  working  of  the
 Home  Ministry.  I  find  that  under
 Sub-head  A  and  C  of  Demand  No.  52,
 ‘there  are  two  schemes,  one  for  Train-
 ‘ing  of  Central  Secretariat  officers  in
 Part  A  States  and,  the  second  for
 Training  of  Indian  Administrative  Ser-
 vice  Probationers.  These  cost  1,25,000
 and  4,11,600  respectively.  Under  Sub-
 head  D.  there  is  a  Secretariat  Training
 sschool,  claiming  -1,14,000.,  I  do  not
 understand  why  _  these  different  in--
 stitutions  should  be  set  up  for  allied
 studies,  unless  it  be  an  application  of
 Apartheid  in  bureaucracy.  I  also  find
 that  the  revised  estimates  of  1952-53,
 Ihave  not  been  taken  into  considera-
 ‘tion  when  the  estimates  for  ‘1953-54
 ‘were  prepared.

 Se
 Demand  No,  83,

 the  allotment  for  7७3  officers  for  ‘1983-
 54  is  Rs.  +1,84,000.,  I  find  that  for-  the
 cyear  1952-53,  the  Demand  for  63  em-
 wloyees  has  been  only  1.65,000..  for  ten
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 {Shri  N.  Sreekantan  Nair}
 members  of  staff  whom  we  are  utilis--
 ing  in  addition,  this  year.  we  are
 spending  only  Rs.  9.000  less  than
 what  is  demanded  for  next  year.  As
 far  as  Demand  No.  54  is  concerned,
 that  is  Delhi.  out  of  the  total  of
 -1.51.00.000.,  Rs.  +1,45,00,000,,  is  taken  up
 by  the  Police.  Together  with  De
 mand  No.  53,  the  total  amount  spent
 on  Police  comes  to  Rs.  -2,14,00.000_,  It
 is  not  the  expenditure  on  Police.  but
 it  is  the  police  mentality  of  the  ad-
 ministration  about  which  I  am  worri-
 ed  Now,  the  Congress  Raj  is  a  Police
 State.  The  Damocles  sword  hangs
 over  the  Press  and  even  posters  are
 going  to  be  penalised.

 On  page  three  of  the  Summary  of
 the  report,  the  Government  is  express-
 ing  its  glee  over  the  working  of  the
 Preventive  Detention  (Second  Amenj-
 ment)  Act,  1952.  I  know  it  is  not
 possible  and  there  is  no  meaning  in
 requesting  this  House  or  the  Govern-
 ment  to  rescind  that  Act.  But,  I  ap-
 peal  that  there  may  be  some  unifor-
 mity,  some  kind  of  elementary  justice in  the  working  of  this  Act  in  the
 various  States.  I  come  from  fravan-
 core  Cochin  State.  I  know  what  the
 conditions  prevailing  there  are.  The
 situation  in  Mysore,  Hyderabad  and
 Bombay  are  also.  no  better.  The
 position  of  the  convicts  and  prisoners in  my  State  is  much  worse.  I  would
 appeal]  to  the  Minister  and  ‘o  this
 House  that  instead  of  running  after
 reckless  reports  and  making  indefinite
 promises,  some  simple  reforms  may
 be  introduced.  We  have  to  put  an
 end  to  the  system  of  awarding  stripes as  punishment.  We  should  also  allow
 the  prisoners  at  least  the  faciiity  of
 smoking  bidi  and  using  tobacoo.  For
 a  bit  of  tobacco,  for  a  bidi  prisoners
 sf  both  sexes  in  jails  all  over  India
 are  tempted  to  commit  all  sorts  of  un-
 natural  offences,  of  which  we  should
 be  ashamed.  At  least  give  them  this
 facility  so  that  our  conception  of
 hygiene  and  our  conception  of  mora-
 lity  may  be  bettered.

 Regarding  the  communalistic  dis-
 turbances_  in  Kashmir.  already  the
 hon.  Member  Annie  Mascarene  has
 referred  to  that.  I  feel  that  we  ought to  go  to  the  root  of  the  question.  I
 do  not  agree  certainly  with  the  policy of  repression  that  is  going  on.  By
 this  repression  you  are  only  going  to
 worsen  the  conditions  which  you  are
 fighting  to  avoid.  .  By  this  repression.
 you  are  enhancing  the  prestige  of
 these  people,  the  sections  which  are
 anti-national,  and  are  really  anti-de
 mocratic  You  are  strengthening  the
 hands-of  the  communalists  Unfor-
 tunately,  that  has  been  the  policy  of
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 the  Congress:  im  the  past  as  it  is  today.
 In  the  past  you.  fanned  the  flames  of
 Muslimy  communalism:  and  attemple&
 to  use  it  as  a.lever  for  the  national
 struggle.  When:  things  went  out  of
 their  control.  they  turned  to  Hindu
 communalism  and  attempted  to  pia-
 cate  itt  That.  is  why  Dr.  Syama
 Prasad  Mookerjee  entered  the  Cen-~
 tral  Congress  Cabinet.  Now.  when
 he  has  gone  out,  when.  hp  has  found
 that  the  time  is  favourable  to  fan  the
 flame  of  communalism,  and  play  the
 first  fiddle  and  not  the  second  iiddle'
 ‘to  anybody  else,  naturally  you  feel
 that  the  country  is  in  danger.  You  are
 not  going  to:  tackle  the  problem  eflec~
 tively.  What  is  the  definite  approach
 that  you  have  for  this  question?  Let
 us.  go.  to  the  root  of  the  question  I
 say..  ‘something  is  wrong  in  the  State
 of  Denmark  There  is  something
 wrong  in  the  administration  of  Kash-
 mur.  Otherwise,  certainly,  the  move-~
 ment  would  not  have  ssumed  such
 mass  proportions.  Let  us  send  some
 non-communal  representatives  from
 this  House  to  study  the  question  at
 first  hand.  Then,  let  us  go  to  tne
 People  and  tell  them,.  there  have  been
 mistakes,  we  will  rectify  them.  Let
 us  take  the  people  into  confidence.  Are
 you  prepared  for  that?  No,  it  is  too
 much  for  you.  4  know  you  are  not.
 prepared  to  take  the  people  into  your
 eonfidence.  You  fear  the  leftist  pur-~
 ties  more  than  you  fear  the  commu~
 nalists.  You  are  going  to  hand  cover
 the  fate  of  360  million  people  to  tliese
 seif-same  communalists  tomorrow:
 rather  than  turn  and  seek  the  hele  of:
 the  leftist  forces  in  this  country.

 Another  important  point  that  I  would.
 like  to  stress  is  this.  I  am  referring
 to  the  speech  of  the  hon.  Home  Minis~
 ter  when  the  question  of  arrests  in
 Delhi  was  taken  up  in  this  House.  Re-
 peated  references  to  the  findings  of  the
 Supreme  Court  set  up  a  very  bad  pre- cedent.  The  Home  Minister  was
 rubbing  on  the  wrong  side.  It  seem-
 ed  to  be  in  the  Mark  Antonian  refrain
 an  Shakespeare.  “And  yet,  Brutus  is
 an  honourable  man.”  In  the  same
 strain,  the  Home  Minister  repeated  ud

 nauseam.  “There  opinion  is  law.”  That.
 ¥  think  casts  aspersions  on  the  deci-
 sions  taken  by  the  Supreme  Court.  I
 also  want  to  say  that  the  Judges  of
 the  Supreme  Court  should  not  be  lur-
 ed  or  misled  and  we  should  not  throw
 temptations  in  the  path  of  the
 Supreme  Court  Judges  by  oflering  the
 retired  Judges’  some  lucrative  posts.
 like  that  of  a  Governor.

 I  have  many  more  things  to  say.
 But.  as  my  time  is  up,  I  have  to  clcse.
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 श्री  राधा  रमण  (दिल्ली  नगर)  :  सभा-
 पति  जी,  कल  से  आज  तक  संसद्‌  के  बहुत  से
 सदस्यों  के  भाषण  सुनने  का  मुझे  अवसर  मिला
 और  यहां  पर  बहुत  सारी  बातें  होम  मिनिस्ट्री
 और  स्टेट्स  मिनिस्ट्री  के  बारे  में  कही  गई  ।
 में  गृह  मंत्री  को  देश  में  शान्ति  और  अमन  कायम
 रखने  के  लिये  मुबारकबाद  देना  चाहता  हूं  ।

 कहने  को  तो  हम  सब  बहुत  बड़ी  बड़ी  बातें  गृह
 मंत्री  और  गृह  मन्त्रालय  के  विक्रय  में  कह  सकते
 हैं,  मगर  मुझे  दुःख  होता  है  कि  इन  सदस्यों  में
 ऐसे  भी  हमारे  मित्र  हें  कि  जो  बिना  सोचे  विचारे
 हमारे  मंत्रियों  के  कामों  पर  कड़ी  आलोचनाएं
 कर  देते  हें  और  ऐसे  ऐसे  सख्त  इल्जाम
 लगा  देते  हें  कि  जिन  की  बनियाद
 में  कुछ  भी  नहीं  पिता  कल  जब  में
 संसद  की  एक  बहिन  मस् क़रीन  जी  के
 विचारों  को  सुन  रहा  था  तो  मुझे  बड़ा  दुःख
 हुआ  कि  एक  जिम्मेदार  बहिन  ने  गृह  मन्त्री  के
 कार्यो  पर  ऐसी  ऐसी  आलोचनाएं  कों  जिन  की
 हम  उन  से  आशा  नहीं  कर  सकते  थे।  यह  ठीक
 हूँ  और  हमारे  मंत्री  समय  समय  पर  इस  बात
 को  मानते  हें  कि  देश  में  जो  निशा  हम  अपने

 गृह  कार्यो  का  या  अपनो  सर्विसेज  का,  सरका री
 मुलाजिमों  का,  और  उन  के  चरित्र  का  देवता
 चाहते  हैं,  वह  नक्शा  हम  को  अभो  तक  देखने
 को  नहीं  मिला  है।  हमारे  देश  में  यह  बात
 हम  अच्छी  तरह  से  जानते  हें  और  मानते
 आये  हें  कि  कुछ  ऐसे  करप्शन  इत्यादि  के
 मामले  आते  हैं,  मेलएऐडमिनिस्ट्रेशन  (mal-
 administration)  के  मामले  आते
 हैं  कि  जिन  को  देख  कर  हमें  दुःख
 होता  हैं  और  हमारी  यह  इच्छा  होती  हैं  कि
 हम  शीघ्रातिशीघ्र  उन  से  नजात  पावें।
 मगर  मेरा  अपना  यह  अनुभव  हैं  और
 अपने  उस  अनुभव  की  बिना  पर  में  तमाम
 भाइयों  और  बहनों  से  जो  संसद्‌  के  सदस्य  हैं
 कहना  चाहता  हूं  कि  सारी  उंगलियां
 एक  सी  नहीं  हैं  ।  हमारी  सरकार  के  जो
 मुलाजिम  हैं  उन  में  बहुत  अच्छे  अच्छे  व्यक्ति
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 भी  मौजूद  हें  और  ऐसे  आदमी  भो  मौजूद  हें
 कि  जिन  के  कामों  की  वजह  से  हमें  शर्म  उठानी
 पड़ती  है  ।  मेरा  यह  अनुभव  हुआ  हैं  कि  जब:
 कभी  भा  कोई  ऐसा  मामला  मेरे  सामने  आया

 हैँ  तो  सब  से  पहले  में  ने  स्वयं  ही  उप  की  छान-
 बीन  की  है  ओर  उस  छान-चीन  करने  के  पश्चात ः
 जब  मुझ  को  यह  विश्वास  हो  गया  कि  इस  में
 सरकारी  मुलाज़िम  का  दोष  हे  तो  में  ने  उस,
 मामले  को  उठाया  t

 5  P.M.  e
 पहले  जो  मुझे  उत्तर  मिला  वह  बहुत  ही:

 निराशाजनक  था  ।  जैसे  सोमवार  तोर  पर
 मिला  करता  हैँ  वह  मुझे  भी  मिला,  लेकिन
 जब  मेंने  पुनः  मंत्री  महोदय  को  और  उनके
 सरकारी  मुलाज़िमों  को  अपनी  जांच  के  विषय
 में  एक  कड़ी  चिट्ठी  लिखों  ओर  मेंने  उनको
 बताया  कि  हम  लोग  संसद्‌  में  इसलिये  नहीं
 बैठते  हें  कि  जो  कुछ  आपके  कानों  में  डाला  जाय;
 उसको  आप  सुनकर  मामूली  तौर  पर  अपने
 मुलाज़िमों  के  सुपुर्दे  कर  दें  और  उसका  एक
 साधारण  सा  उत्तर  हमें  दे  दिया  जाय।  जब
 मेंने  दुबारा  लिखा  तो  उक्त  पर  कुछ  का  वही
 हुई  और  ऐसे  सैकड़ों  केसेज  हमारे  सामने

 मौजूद  ह  कि  जिन  के  फसलों  से  मुझे
 काफ़ी  संतोष  हुआ  |

 अभी  चन्द  दिन  का  जिक्र  हैं  कि  यहां  की
 डिस्ट्रिक्ट  जेड  के  अन्दर  एक  आदर्शों  काफ़ी
 सख्त  बीमार  था  और  मरने  के  निकट  हो  गया

 था,  मेंने  दिल्ली  की  सरकार  को  लिखा  कि  एक
 ऐसे  व्यक्ति  को  जेल  में  रखना  जो  कि  मृत्यु  की
 घड़ियां  गिन  रहा  हो  और  किसी  क्षण  भो  मर

 सकता  हो  किलो  भो  सरकार  के  लिये  उचित
 बात  नहीं  हैं  और  उसको  जेल  से  रिहा  कर  देना
 चाहिये  ।  उसका  उत्तर  मुझे  हस्ब  मामूल
 निराशाजनक  मिला,  लेकिन.  में  चुप  न  बेठा  और
 में  न ेफिर  अधिकारियों  को  लिखा  कि  में  पूरी
 जांच  पड़ताल  करके  इसी  नतीजे  पर  पहुंचा  हूं.
 कि  इस  व्यक्ति  को  छोड़ना  हो  सरकार  के  हि:
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 [श्री  राधा  रमण|
 में  होगा  और  उस  व्यक्ति  के  भी  हित  में  होगा
 और  मुझे  यह  कहते  हुए  खुशी  होती  हैं  कि
 मुझ  इस  कार्य  में  सफ़लता  मिली  और  बह
 व्यवित  जेल  से  रिहा  कर  दिया  गया,  मगर  दुःख
 केवल  इस  बात  का  है  कि  जो  काम  फ़ौरन  चौबीस
 घंटे  के  भीतर  २  किया  जाना  चहिये  था,  उसको
 करने  में  एक  इकता  लग  गया  और  वह  व्यक्ति

 -  केवल  स्वयं  ४८  घंटे  तक  ही  जेल  से  बाहर

 आकर,  जीवित  रहा  और  तत्पश्चात्‌  मर
 गये  1

 इसी  तरह  एक  दूसरा  केस  में  आप  को
 बताऊं  कि  यहां  दिल्ली  के  स्टेशन  पर  एक  औरत
 को  इस  बात  के  लिये  बुरी  तरह  मारा  पीटा
 गया  था  कि  उस  पर  यह  इलजाम  था

 श्प्कि  उसने  चोरी  की  है  लेकिन  वह
 इलज़ाम  वास्तव  में  सही  नहीं  था,  वह
 क्रेस  जब  मेरे  सामने  आया  तो  मे ंने  उसके

 बारे  मे  सरकार  को  लिखा  और  मंत्री  जी  को
 भी  लिखा  जो  रेलवे  विभाग  से  सम्बन्ध  रात

 हैं,  वह  भी  मामला  बहुत  दिनों  तक  चलता
 रहा  और  पहले  तो  उसी  तरह  का  एक  साधारण

 उत्तर  मुझ  को  दे  दिया  गया,  लेकिन यह  बात
 जांच  करने  पर  ठीक  साबित  हो  चुकी  थी  कि
 उस  औरत  को  बिला  किसी  वजह  के  मारा
 गया  है  और  इतनी  ज़ोर  से  मारा  गया  है  कि  उस
 की  चमड़ी  तक  उधड़  गयी,  मेंने  फिर  उसके

 :  बारे  में  लिखा  और  कोशिश  की  और  मुझे
 संतोष  है  कि  मेरे  प्रयत्न  के  फलस्वरूप  उस

 पुलिस  इंस्पेक्टर  को  जिसने  उस  औरत  को  मोरा
 =  था  वहां  से  हटा  दिया  गया  और  उसको  सस्पेंड
 ४  (Suspend)ax  दिया  गया।  हमारे  भाइयों  में

 यह  दोष  हैँ  कि  हम  यह  चाहते  तो  हें  कि  हमारे
 देश  में  से  करप्शन  हटे  और  देश  में  सुधार  हो
 भर  यहां  के  सरकारी  मुलाज़िम  सही  तौर  से

 =  अपना  काम  करें,  मगर  हम  बहुत  सारी  बातें  जो
 उनके  मुताल्लिक  कहते  हैं  उनकी  अच्छी  तरह

 >से  जांच  पड़ताल  नहीं  करते  और  बेबुनियाद
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 चीज़ों  को  लेकर  सारे  देश  के  अन्दर  चर्चा  करते
 हैं  और  अपनी  सरकार  को  भला  बुरा  कहते
 हैं  जिससे  न  तो  हम  कोई  अपनो  बीस  करते
 हैं,  न  सरकार  की  खिद्मत  करते  हें  और
 न  मुल्क  की  ही  खिदमत  करते  हैं  t  में  अपने
 भाइयों  और  हितों  से  जो  इस  संसद्  में  काम
 करते  हैं  यह  निवेदन  कहूंगा.  कि  उन्हें  चाहिये
 कि  वह  ऐसे  स्पैस्फ्रिक  (specific)  इलज़ाम
 जो  खास  2  उनकी  निगाह  में  आते  हें,
 उनके  बारे  में  अच्छी  तरह  जांच  पड़ताल  और
 छानबीन  करने  के  बाद  सरकार  और  अधि-
 कारियों  के  साथ  उनके  विषय  में  पत्र  व्यवहार
 करके  उन  मामलों  क़ो  निपटावें  और  उन्हें
 उनकी  आखिरी  मंजिल  तक  पहुंचावें  और

 मुझे  यह  विश्वास  हैँ  कि  हमारे  मंत्रियों  की.
 भी  यह  बढ़ी  इच्छा  और  ख्वाहिश  हैं
 कि  जो  ऐसे  कैसे  और  इलज़ाम  उनके
 सामने  लाये  जायें,  उनको  वह  दूर  करें  ताकि

 मुल्क  के  अन्दर  तरक्की  हो  और  देश
 निरन्तर  उन्नति  के  पथ  पर  अग्रसर  हो  सके
 आवश्यकता  इस  बात  की  भी  हूँ  कि  यहां
 के  सरकारी  मुलाज़िम  भी  अपने  कामों  और
 उत्तरदायित्व  को  अच्छी  तरह  समझें  और

 निभने  का  प्रयत्न  करें।  इसलिए  हम  सब  का

 यह  कर्तव्य  हैँ  कि  गृह  मंत्रालय  के  कठिन
 परिश्रम  और  लगातार  कोशिश  से  देश  के
 अन्दर  जो  एक  शान्ति  और  अमन  नजर  आती

 है  उसको  बनाये  रखने  के  लिये  और  अपने  देश
 को  और  मजबूत  और  उन्नत  करने  के  लिए  हम
 सब  मिलकर  हमारे  सामने  की  कुरसियों  पर
 जो  मंत्रिगण  बैठे  हुए  हैं  उनके  साथ  सहयोग
 करें  और  उनका  हाथ  बटायें  और  इस  क़िस्म
 की  जो  बातें  और  कैसे  हमारे  नोटिस  में
 आयें,  उनकी  पहले  अच्छी  तरह  से  छानबीन
 करने  मंत्रियों  की  खिदमत  में  पेश  करें  ताकि

 वह  उनको  हल  करने  के  लिये  और  उनके  बारे
 में  फ़ैसला  देने  में  ठीक  क्रम  उठा  सकें  |
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 दूसरी  बात  जिसकी  ओर  में  आपका
 ध्यान  आकर्षित  कराना  चाहता  हूं  और  जिसकी
 बाबत  कल  भी  यहां  पर  ज़िक्र  किया  गया  वह

 हुँ  हमारे  मुल्क  के  अन्दर  राजप्रमुखों  की
 “संस्था  है  ।  यह  मांग  की  गई  है  कि  यहं  राज-

 प्रमुख  और  साथ  में  प्रिवी  पसे  की  जो  प्रथा  है

 यह  बहुत  जल्द  खत्म  को  जानी  चाहिये  ।  में
 उस  भावना  से  जो  इस  मांग  में  निहित  हैं,

 “सहमत  हूं  कि  हमारे  देश  के  अन्दर  जो  यह  राज-

 “प्रमुख  की  संस्था  बनायी  गयी  और  बड़ी  २
 लियां  प्रिवी  पर्स  की  उन  राजा  महाराजाओं
 'को  दी  गईं,  यह  प्रथा  वास्तव  में  कोई  बहुत
 अच्छी  नहीं  मालूम  पड़ती  जब  हम  उन  राजाओं

 “के  पिछले  कारनामों  पर  दृष्टिपात  करते  हैं  कि
 उन  राजाओं  ने  पिछले  ज़माने  में  क्या  किया।
 उनके  कारनामों  और  काले-इतिहास  का  स्मरण
 -करके  हमारे  दिल  में  जो  एक  जख्म  है  वह  फिर
 'ताजा  हो  जाता  है,  में  इस  प्रथा  को  समाप्ति
 "से  पूर्णतया  सहमत  हूं  और  हम  बराबर  आवाज
 उठाते  आये  हें  कि  यह  संस्था  बुरी  है,  इसे  फौरन
 खत्म  किया  जाना  चाहिये,  और  यह  भी  सही  हैं
 “कि  हम  इस  प्रथा  को  जारी  रखकर  अपने  साथ
 5एक  अन्याय  कर  रहे  हैं।  कोई  भी  सभ्य  समाज
 इस  को  जारी  रखना  नहों  चाहेगा  -  लेकिन
 साथ  ही  हमें  यह  भी  याद  रखना  चाहिये  कि

 :हमारे  नेताओं  ने  उन  देशो  रियासतों  के  शासकों
 से  कुछ  एग्रीमेंट  क्यें  हें  और  उन  एग्री-
 ेंटस्‌  के  फलस्वरूप  यह  राजप्रमुख  संस्था  बनी
 “और  उनको  हमने  प्रिवी  पर्सन  देना  तय  किया  1

 यह  होते  हुए  भी  हम  चाहते  हें  कि  यह  संस्था
 “और  प्रिवी  पसंद  खत्म  हों,  तो  उसके  लिए
 “जरूरत  इस  बात  की  है  कि  हम  अपने  मुल्क  में  एक
 'ऐसे  समाज  का  निर्माण  करें  कि  जिस  समाज

 में  शोषण  बिल्कुल  खत्म  हो  जाय  और  जिसमें
 “अमीरी  बिल्कुल  खत्म  होजाये,  यानि  जिन
 -लोगों  के  पास  दोलत  है,  उसका  राष्ट्रीयकरण
 'हो  जाय  और  बह  दौलत  उन  चन्द  पूंजीपतियों

 सके  पास  न  रह  कर  देश  की  दौलत  बन  जाय
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 और  जब  हम  क्या  करने  में  सम्  होजायेंगे
 तो  आप  देखे  कि  बगैर  कहे  हो  आपका  यह
 काम  सुलभ  हो  जायगा  |  इसलिए  में  तो  आपसे
 अजे  करता  हूं  कि  आप  बजाये  इस  तरह  को
 बातें  कह  कर  उन  लोगों  को  नाराज़  करें,  इन
 बातों  को  छोड़कर  इस  बात  को  कोशि  करें
 कि  हमारे  देश  में  से  यृंजीवार  का  नाश  हो  ।

 पार्ट  सी  स्टेट्स  की  बाबत  हमारे  कानों
 में  बराबर  यह  कहा  जाता  है  कि  पार्ट  सी०

 स्टेट्स  को  पास  की  दूसरी  स्टेट्स  के  साथ  मर्ज

 (merge)  कर  देना  चाहिये  और  इस  संसद्‌
 के  बहुत  से  सदस्यों  ने  इस  हेतु  पहले  भी
 बहुत  जद्दोजहद  की  मगर  आखिर  में  संसद्‌  में
 काफी  गौर  के  बाद  यह  फैसला  किया  गया  कि
 सरकार  का  हर  जगह  प्रजातंत्री  शासन  स्थापित
 करना  फर्ज  हैं  और  इसलिए  पार्ट  सी  स्टेट्स
 कायम  की  गयीं  और  वहां  काम  हो  रहा  हैं,
 लेकिन  यह  बड़े  ताज्जुब  की  बात  हैं  कि  अभी
 उनको  कार्य,  करते  हुए  मुश्किल  से  एक  वर्ष  भी
 नहीं  गुज़रा  हैं  कि  उनको  मर्ज  करने  के  लिए
 आवाज़  सुनी  जाने  लगी  है,  मेरी  समझ  में  ऐसी
 मांग  गैर  वाजिब  और  असंगत  है  1  में  समझता

 हूं  कि  इस  संसद्‌  और  हम  सब  लोगों  का  यह
 फर्ज  हैं  कि  हम  ने  जो  फंपला  किया  है  और  यह
 पार्ट  सी  स्टेट्स  को  प्रजातन्त्री  शासन  प्रदान
 किया  हैं  उस  पर  पाबन्द  रहें  और  इस  बात  का

 तजुर्बा  हासिल  करें  कि  हमारा  यह  प्रयोग  कहां
 तक  सफल  हुआ  हैं  fl  यह  आपको  और  हमको
 अच्छी  तरह  से  जानना  हे  कि  देश  के  लिए  ही
 हम  जीते  हें  और  देश  के  लिए  ही  हम  कुर्बान
 होना  चाहते  हें  -  विश्वास  रखिये  कि  अगर
 किसी  समय  भी  हमने  ऐसा  समझा  कि  यह  पार्ट
 Uo  बी०  या  सी  ०»  स्टेट्स  जो  हमने  बनाई
 हें,  देश  के  हित  में  उन  स्टेटों  को  दूसरी  स्टेटों  में
 मर्ज  कर  देना  चाहिये,  या  हमने  ऐसी  आवश्यक्ता

 महसूस  की,  तो  हम  उन्हें  मर्ज  करने  से  भी  नहीं
 हिचकेंगे,  हमारे  सामने  देश  का  हित  सर्वोपरि

 @  ओर  सब  बात  पीछे  है।
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 Mr.  Chairman:  There  are  very  many
 hon.  Members  who  anxious  to  speak,
 and  therefore.  I  am  a  bit  strict.  I
 would  request  the  hon.  Member  to
 bring  nis  remarks  to  a  close.

 श्री  राधा  रमण  :  अब  में  एक  बात  सिर्फ
 और  अपने  करूंगा  कि  मुझे  इस  बात  की  बड़ी
 खुशी  है  कि  हमारे  राज्य  मंत्री  ने इस  बात  की
 घोषणा  की  है  कि  देहली  में  पुलिस  के  सम्बन्ध
 में  एक  नई  स्कीम  जो  डेढ़  साल  पहले  हमारे
 सामने  रक्खी  गई  थी,  वह  स्वीकार  कर  ली
 गई  है,  पहले  वह  बीच  में  ही  रोक  दी  गई  थी
 क्योंकि  उस  स्कीम  के  सम्बन्ध  में  स्टेंडिंग
 कमेटी  ने  इतराज़  किया  था,  अब  उसको  फिर
 से  चालू  किया  गया  है  1  दिल्ली  शहर  में  अमनो-
 अमान  क़ायम  रखने  के  लिए  यह  बहुत  जरूरी
 हो  जाता  है  कि  हम  देहली  की  पुलिस  को  बहुत
 ज्यादा  मज़बूत  बनावें  ताकि  हमारे  शहर  में  जो
 भी  शरारत  करने  वाली  ताकतें  हें  और  जो
 शान्ति  के  लिए  गम्भीर  खतरा  सिद्ध  हो  रही  हें,
 उनको  दूर  रखने  और  खत्म  करने  में  हमारा
 पुलिस  विभाग  सफल  हो  सके  ।  बातें  तो  में  और
 मी  बहुत  सी  आप  से  कहना  चाहता  था,
 लेकिन  वक्‍त  नहीं  है।  आखिरी  बात  में  देहली  की

 जुडीशरी  की  बाबत  कहना  चाहूंगा  ।  हमारे
 देहली  के  अन्दर  जो  न्यायालय  हें  और  न्याय
 करने  की  जो  मशीनरी  है,  उसमें  न्याय  प्राप्त
 करने  में  लोगों  को  काफी  देर  तक  प्रतीक्षा  करनी

 होती  है  और  देर  लगने  के  साथ  उनका  रुपया
 भी  काफी  बाद  होता  है,  इसलिए  ज़रूरत  इस
 बात  की  है  कि  ऐसा  प्रबन्ध  किया  जाय  ताकि

 हमारे  यहां  न्याय  जल्दी  और  सस्ता  हो,  और
 आज  जो  पबलिक  के  अन्दर  एक  तरह  का  भाव
 हैँ  कि  अदालतों  के  अन्दर  पूरी  तरह  से  इनसाफ
 नहीं  मिलता  है,  वह  दूर  करने  का  प्रयत्न  किया
 जाय।

 इस  मामले  में  भी  आप  ने  एक  स्कीम

 मंजूर कर  ली  हैं  और  वह  यह  है  कि  न  सिर्फ एक
 सूब  से  ही  वरन  दूसरे  सूबों  से  भी  जजेस  बुलाये
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 जायें।  में  यह  अर्ज  करना  चाहता  हूं  कि  यह
 बहुत  ज़रूरी  है  a मगर  आप  जब  दूसरे  सूबों  से
 जजेज.  बुलाते  हैंतो  उस  में  इतने  अच्छे

 टेबलेट्स  नहीं  आ  सकते  क्योंकि  वह  लोग  अप  ने
 अच्छे  आदमियों  को  नहीं  भेजते  ।  आज  दिल्ली
 के  अन्दर  ऐसे  वकील  मौजूद  हें  जिन  की  खुद-
 मात  इस  मामले  में  हासिल  की  जा  सकती  हैं

 इन  शब्दों  के  साथ  में  यह  उम्मीद  करूंगा
 कि  हमारे  राज्यों  के  मंत्री  इन  दो  तीन  बातों  पर
 गौर  करेंगे  जो  में  न ेआप  के  सामने  रक्खी  हैं
 और  कायदों  के  अन्दर  ऐसा  सुधार  करेंगे  जिस
 से  यहां  की  जनता  को  कुछ  आराम  हासिल  हो
 सके  ।

 Dr.  Lanka  Sundaram  (Visakhapat- nam):  I  have,  despite  illness.  deczid--
 ed  to  intervene  in  this  debate,  as  a  re-
 sult  of  a  statement  made  yesterday  by my  hon.  friend  Swami  Ramananda
 Tirtha,  in  the  course  of  which  ne  made
 a  reference  to  me  and  my  attitude  to.
 the  problems  of  Hyderabad.  He  said
 that  I  am  free  lancer,  and  as  such  ap-
 parently  he  tried  to  imply  that  I  can
 run  helterskelter  in  regard  to  °  my views  with  reference  to  the  fortunes
 of  his  State.  I  submit  that  my  hon.
 friend  Swami  Ramananda  Tirtha  has been  less  than  fair  to  me  either  per-
 sonally  or  in  my  capacity  as  the  Presi-
 dent  of  the  All  India  Linguistic  States
 Conference.  Everybody  in  this  House
 and  also  outside  knows  the  remorse—
 tessly  consistent  manner  in  which  I
 individually,  and  in  my  capacity  as
 the  president  of  the  organisation  fur
 the  linguistic  division  of  the  country have  declared  that  there  is  no  alterna-
 tive  to  the  immediate  dismemberment
 of  the  Hyderabad  State.  accompanied
 by  the  deposition  of  the  Nizam  who  is
 now  called  the  Rajpramukh.  If  my hon.  friend:  Swami  Ramananda  Tirtha.
 has  any  more  doubts  about  it—I  dare
 say  he  knows  it  himself  personally—
 very  soon  we  are  coming  to  his  own
 city,  where  our  All-India  conference  is
 scheduled  to  meet.  Actually,  it  is
 not  I  who  is  a  free  lancer.  but  my
 hon.  friend  opposite.  I  know  some-
 thing  about  the  affairs  of  the  Hydera- bad  State  Congress;  long  before  the
 police  action.  it  was  my  house  in  New
 Delhi  which  was  the  heaven  of  the
 Hyderabad  State  Congress,  which  had
 then  no  friends.  My  _  hon.  friend
 Knows  also  that  I  was  co-opted  as’  a
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 member  of  the  committee  of  action  of
 the  Hyderabad  State  Congress,  long.
 long  before  the  police  action.  Here  i
 have  noted  down  how  the  freelancing
 effect  is  not  on  me,  but  on  the  oppo-
 site  side.  I  know  my  hon.  friend
 ‘Swami  Ramananda  Tirtha  is  very  fond
 of  a  particular  colour,  saffron,  but  his
 saffron  assumes  the  multi  coloured
 phase  of  a  rainbow.  When  it  is  expos-
 ed  to  the  glare  of  positional  politics.

 "Before  the  police  action,  Swamiji  and
 some  of  his  colleagues.  along  with
 some  of  us  who  did  not  belong  to  the
 State.  but  who  were  anxious  to  has-
 ten  the  freedom  movement  in  that
 State.  and  incidentally  also  the  free-
 dom  movement  in  this  country,  were

 ‘completely  and  irrevocably  committed
 ‘to  the  disintegration  of  the  Hydera-
 bad  State  as  weil  as  the  deposition  of
 the  Nizam.  In  fact.  my  hon.  friend
 presided  over  the  Nizamabad  sessio2

 “Of  the  State  Congress  in  1950...

 Swami  Ramananda  Tirtha  (Gulber-
 ga):  I  did  not  preside  over  that.

 Dr.  Lanka  Sundaram:  You’  were
 the  mainspring.  as  the  president  of
 the  Hyderabad  State  Congress.  With
 the  blare  of  trumpets.  this  very  same
 idea  of  the  disintegration  of  the  State.

 -and  the  deposition  of  the  Nizam  was
 presented  to  the  public  as  a  platform ‘of  action  which  could  not  be  delayed
 any  further.  Actually,  recently  after

 ‘the  Nanalnagar  session  of  the  All
 India  Congress;  my  hon.  friend  Swami
 Ramananda  Tirtha  retired  to  Bombay for  a  few  days.  from  where  he  issued

 -a_statement  favouring  the  deposition
 of  the  Rajpramukh  and  the  disintegra- tion  of  the  State.  But  here  I  find
 that  he  has  been  obliged  to  change  his
 tune.  I  regret  to  say,  but  I  do  say. in  all  fairness  to  my  hon.  friend  Swami
 Ramananda  Tirtha  that  he  is  naw  try-
 ing  to  ride  three  horses  at  a  time,  not

 “one—(i)  his  own  State  Congress  (ii)
 the  Ministry  in  his  own  State;  and
 ‘(iii)  the  States  Ministry  of  the  Gov-
 ‘ernment  of  India  here.  Otherwise  I
 “would  not  have  expected  from  him  the
 statement  he  made  yesterday  wherein
 he  said  that  he  believes  in  counsellors
 and  so  he  wants  counsellors  for  Part
 B  States.  I  would  not  pursue  any further  my  personal  parley,  if  any—I am  sure,  I  have  none  on  my  side—with
 my  hon.  friend  Swami  Ramananda

 “Tirtha.
 Coming  to  the  basic  points,  I  must

 Say  that  something  has  been  done  at
 the  highest  level,  both  in  Delhi  and  in
 Hyderabad,  to  frustrate  the  move-
 ments  for  the  dismemberment  of  the
 Hyderabad  State  and  the  deposition  of

 the  Rajpramukh.  I  regret  to  say  this,
 but  I  have  to  say  it  in  this  connec-
 ‘tion.  I  do  not  wish  to  go  into  the
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 possible  reasons  behind  this  change  On
 front  but  I  am  here  to  say  without
 any  fear  of  contradiction.  that  noth-
 ing  can  hope  to  stop  the  movement  for
 the  dismemberment  of  the  Hyderabad
 State.  It  is  time  they  understood  the
 position.  In  view  of  the  fact  that  the
 Andhra  State  is  coming  into  being  any
 moment.  the  repercussions  of  the  crea-
 tion  of  the  new  Andhra  State  wiil  be
 felt  immediateiy  in  Hyderabad.  and  I
 would  therefore  urge  that  the  disinte-
 gration  should  taxe  place  without  pas-
 sion  or  prejudice  and  without  any
 commotion.  because  I  am  most  anxi-:
 ous  that  this  country’s  admin‘strative
 machinery.  and  the  administrative  sys-
 tem  must  be  completely  reorganised
 without  the  least  possible  frictiun  or
 irritation  to  anybody.

 Having  said  this.  I  would  like  to
 turn  my  attention  to  the  Home  Minis-
 try  and  its  activities  described  in  the
 annual  report  placed  before  us.  I
 was  listening  to  the  progress  of  Se
 debate  yesterday,  I  almost  felt  that
 my  hon.  friend  the  Home  Minister  was
 blushing  almost  like  a  bride,  really,  at
 the  uncalled  for  encomiums  which
 were  sought  to  be  paid  to  him.  as  re-
 gards  the  administration  of  ihe  Home
 Ministry.  In  fact,  some  Membors
 likened  it  to  Ram  Rajya  and  so  on.
 But  I  may  present  to  him  a  quotation from  one  of  the  papers  in  the  coun-
 try.  a  friend  of  the  Congress.  the
 Hindu  of  Madras.  dated  the  28th  inst.,
 tant  with  reference  to  the  debate  which
 took  place  the  other  day.  on  the  24th
 of  this  month,  in  this  House.  This  is
 what  it  says:

 “In  so  far  these  findings  of  the
 Supreme  Court  constitute  a  reflec-
 tion  on  the  general  conduct  of  per-
 sons  possessed  of  powers  over  the
 liberties  of  the  citizen.  it  is  a  mat-
 ter  which  should  be  the  concern  of
 Parliament.  may  be.  in  a  different
 form  from  that  in  which  it  comes
 up  before  the  judiciary......  Now,
 having  regard  to  the  clear  finding
 of  the  Supreme  Court  about  the
 illegality  of  the  detention  and  cer-
 tain  other  serious  irregularities  of
 procedure  noted  by  their  Lord-
 ships.  one  would  have’  thought that  the  Government  would  have
 taken  the  opportunity  to  express their  regret  for.the  conduct  of  the
 officers  concerned,  and  to  give  an
 assurance  of  its  non-recurrence.”
 As  regards  the  attitude  taken  up

 by  the  hon.  Minister,  the  paper  adds:
 “It  would  be  disastrous  (bui  not

 surprising)  even  if  a  few  execu-
 tive  officers  interpreted......  some  of
 his  own  statements  in  the  House.
 as  being  tantamount  to  a  condone-
 tion  of  official  breaches  of  the
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 Constitution  relating  to  Funda-
 mental  Rights  of  the  individual.”

 After  all,  what  did  the  Supreme
 Court  say?  Unfortunately,  the  most
 important  portion  of  their  judgment was  not  mentioned  by  any  af  my
 colleagues,  and  so  I  would  like  to
 quote  from  the  judgement  of  the  Sup- reme  Court:

 “This  Court  has  often  reiterated
 before  that  those  who  feel  cailed
 upon  to  deprive  other  persons  of
 their  personal  liberty,  in  the  dis-
 eharge  of  what  they  conceive  to
 be  their  duty,  must  strictly  and
 scrupulously  observe  the  forms
 and  rules  of  law.  That  has  not
 been  done  in  this  case.  The  peti-
 Henete

 now  before  us  are  there-
 fore.......

 «Dr.  Katju:  Was  this  addressed  to  the
 magistrate?

 Dr.  Lanka  Sundaram:  The  magis- trate  is  under  your  control.  and  it
 is  your  responsibility,  as  far  as  this
 House  is  concerned.

 Dr.  Katju:  I  am  _  not  respunsible for  the  magistrate,  in  his  judicial  ca-
 Pacity.

 Dr.  Lanka  Sundaram:  My  _  hon.
 friend  has  a  very  easy  way  of  dealing with  problems  of  this  fundamental
 character.  The  point  I  am  trying  to
 make  is  this.  that  there  must  be  a
 sense  of  security  in  the  mind  of  the
 individual.  that  the  law  will  be  pro-
 perly  interpreted.  and  will  be  on  his
 side  and  not  against  him.

 Mr.  Chairman:  May  I  ask  the  hon.
 Member  whether  he  wants  that  the
 executive  should  interfere  with  the
 judiciary.

 Dr.  Lanka  Sundaram:  _  Sir,  that  is
 a  legal  argument.  which  I  need  not
 possibly  expand  beyond  a  certain
 point.  as  stated  in  the  judgment  of
 the  Supreme  Court,  that  insteau  of  ex-

 Dr.  Katju:  But  what  have  I  done  for
 which  I  should  express  regret?

 Dr.  Lanka  Sundaram:
 are.

 There  you

 Dr.  Katju:  How  can  I  express  re-
 gret  for  something  that  I  have  not
 done?

 Dr.  Lanka  Sundaram:  I  leave  the
 point  at  that.  because  we  will  have
 further  occasions  to  refer  to  it,  when
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 the  review  of  the  Preventive  Detention
 Act  comes  up  before  the  House  very
 soon.

 I  now  want  to  address  myself  for  a
 few  seconds  to  the  problems  of  the-
 Home  Ministry.  I  would  like.  with
 your  permission,  Sir,  to  direct  the  ct-
 tention  of  the  Bouse  to  the  responsi--
 bility  of  the  Home  Ministry  in  regard:
 to  their  employment  policies.  and  their-
 policies  with  regard  to  the  rizhts  of
 employees.  not  only  of  the  Central:
 Government  and  quasi-Central-Govern--
 ment  employees.  but  by  implication.
 employees  all  over  the  country.  The
 Government  of  India  today  is  per-
 haps—why  ‘perhaps’—actually—the-
 biggest  employer.  Anything  between
 25  and  30  lakhs  of  people  are  involv—
 ed—either  in  direst  employrnent  or  in
 quasi-employment,  and  so  on  and  so»
 forth.  The  country  looks  up  to  the
 Home  Ministry  for  the  laying  dowm
 and  the  carrying  out  of  rules  and  re-
 gulations  intended  for  the  prctection
 of  the  rights  of  these  workers.  I  am
 not  going  to  speak  about  trade  union-
 ism  today,  but  I  am  referring  to  a
 matter  of  very  vital  importance.  Since
 the  past  few  days  I  have  been  rather
 worried  about  the  manner  in  which
 the  ‘law  and  order’  situation.  as
 claimed  normally  by  my  hon.  friend,
 Dr.  Katju,  has  arisen  out  of  the  dis-
 satisfaction  and  irritation  inherent  im
 the  lack  of  a  consistent  and  fair-mind-
 ed  policy  towards  employees  in  gene-
 ral.  Everywhere  today  in  this  coun-
 try  there  is  retrenchment  under  the
 plea  of  rationalisation—jute,  tea.  coal-
 fields  and  so  on  and  so  forth.  Why.
 today  at  this  very  moment  at  Visha~
 khapatnam  83  people  have  been  dis-
 charged  summarily  from  service  from
 the  shipyard—the  shipyard  for  which:
 the  responsibility  is  that  of  the  Gov--
 ernment  of  India.  I  am  making  a
 reference  to  it.  Sir.  with  your  per-.
 mission.  I  hove  the  House  will  bear-
 with  me  if  I  make  one  point.  namely.
 that  everywhere  the  Government  607
 India  in  the  position  of  employer  is
 short-circuiting  the  laws  of  the  land.
 in  order  to  create  special  situations.  I
 will  explain.  Yesterday  a  notice  was
 served  on  the  workers  asking  them
 peremptorily  to  get  out  of  the  siip--
 yard.  Normally  4  days’  notice  iy
 given—time  notice.  But  now  they
 are  offered  cash  payment  in  Jieu  of
 notice.  They  are  turned  out.  And
 how  are  they  turned  out?  Section
 44  is  to  be  declared  and  the  entire:
 military  might  of  the  Government  put:
 behind  the  shipyard,  and  so  on  and  sa:
 forth.  Now,  the  House’  will  agree
 with  me  that  this  is  a  way  in  which
 not  only  the  rights  of  workers  are
 side-tracked  and  stabbed  from  behind,.
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 but  situations  involving  law  and  cr-
 der  are  created.  In  other  words,  if
 they  had  been  given  _l4  days’  notice
 they  would  have  the  right  to  approach
 the  arbitration  and  conciliation  ma-
 chinery  available  in  this  country.  A
 reference  could  have  been  made  iv  the
 Labour  Commissioner,  Madras.  An  Ad-
 judication  Tribunal  could  have  been
 set  up.  In  situations  of  this  charac-
 ter.  workers  are  prevented  from  enjoy-
 ing  the  rights  they  are  entitled  under
 the  law  of  the  land.  If  any  incidents
 happen  on  account  of  ignorance  or  ir-
 ritation.  then  the  heavy  arm  of  the
 law  wouid  come  upon  them,  and  my
 hon.  friend.  Dr.  Katju.  would  stand.  up
 and  say:  ‘It  is  a  law  and  order  situa-
 tion’.  3

 T  am  most  anxious  that  my  hon.
 friend  should  urder  a  review  of  the
 manner  in  which  the  rights  of  workers
 and  their  terms  and  conditions  ०
 service  are  being  regulated  under  the
 various  Government  departments,  the
 manner  in  which  recognition  is  grant-
 ed  or  not  granted  to  trade  unions—
 because  the  rights  of  collective  bar-
 gaining,  of  association  and  combination,
 are  always  there  without  which  the
 relationship  between  the  employer  and
 the  employed.  as  far  as  the  Govern-
 ment  of  India  is  concerned.  cannot  be
 regulated.  I  do  hope  that  this  con-
 structive  suggestion  I  am  placing  be-
 fore  the  House  wiil  be  looked  into  by
 my  hon.  friend.  and  that  he  wiil  take
 steps  to  see  that  there  is  one  set  of
 uniform  conditions  for  all  vategories of  workers.

 In  the  annual  report  of  the  Home
 Ministry  there  is  a  paragraph-—I  dare-
 say  you  must  have  seen  it—which  says
 that  there  are  separate  rules  provided for  the  Railway  Ministry  employing one  million  workers  in  this  country.
 Why  should  it  be  ४०?  Why_  these
 different  rules?  The  Home  Ministry is  responsible  for  the  country  as  a
 whole.  I  do  hope  my  hon.  friend
 will  look  into  this.

 One  final  word,  Sir.  I  want  to
 make  a  brief  reference  to  the  Sche-
 duled  Castes  and  Tribes  of—shall  T  say

 Andhra  Desa—of  Dandakaranya—a
 Part  of  my  constituency,  about  which
 not  much  has  been  heard  in  _  this
 House.  It  is  only  fair  that  I  should
 raise  my  little  voice  here  in  favour  of
 some  attention  being  devoted  te  the
 Scheduled  Tribes  people  of  the  Agen- cles  of  the  Godavari  and  Visakl:apat- nam  districts.  I  know  the  annual  re-
 Port  of  the  Commissioner  will  come
 before  us.  I  am  prepared  to  wait  till
 then,  but  what  3  am  trying  to  say  is
 that  600,000  people  in  this  hinterland of  India,  which  is  the  belly  of  this
 country,  are  completely  neglected.  I
 would  suggest  that  Mr.  Srikant  may
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 go  there.  My  hon.  friend.  the  Minis-
 ter  himself  may  go  there  and  estab-
 lish  contact  with  one  particular  por-
 tion  of  the  country  which  is  -omolete---
 ly  ‘black’.  in  the  sense  that  70009  has
 so  far  attempted  to  enter  it,  because
 it  is  most  inaccessible  and  ts  neglect-
 ed.  This  plea  I  make  because  !  feel
 that  there  should  be  no  ‘black’  and

 -‘white’  patches  in  this  country  as  re-
 gards  the  policy  towards  the  Schcdul-
 ed  Castes  and  Tribes.  I  3:50  say  this.
 because  I  belong  to  a  doubie-member
 constituency,  and  I  am  elected  also  by

 the  Adivasis.
 Dr.  Krishnaswami  (Kancheepuram):

 Sir.  may  I  make  a  personal  appeal  at
 the  outset  to  my  hon.  friends  opposite
 and  to  the  Minister  for  Parliamentary
 Affairs  in  particular?  We  have  been
 witnessing  debates  on  the  various  cut.
 motions  for  the  vast  few  days  and  the
 one  feeling  which  has  sprung  upper-
 most  in  the  minds  of  many  of  us  in  the
 Opposition  is  that  we  obtain  no  rep-
 lies  to  the  queries  raised  by  us.  that
 we  have  general  references  to  all  things
 under  the  sun,  without  any  special  re-
 ference  to  the  particular  subject  under
 review.  It  is  a  matter  for  regret  that
 Parliamentary  debate.  to  which  very
 Rreat  impagrtance  is  attached  in  a  de
 mocracy.  and  more  particularly  in  an
 infant  democracy  becomes  futile~
 preciseiy  because  my  hon.  friends—It
 make  this  charge  in  all  humilitv.  and
 seriousness,  do  not  take  their  duties~
 seriously.

 This  avart.  let  me  advert  to  the  ad-
 ministration  of  the  Ministry  of  Home
 Affairs  and  States.  .I  address  my  re-
 marks  directly  to  the  Minister  for~
 Home  Affairs  and.  States  because  I
 feel  that  the  Ministry  under  his  charge
 occuvies  a  vivotal  position  in  the
 country’s  set-up.  50  far  as  I  can-
 make  out.  up  to  the  present.  the  Gov-
 ernment  in  considering  the  great
 issues—the  issues  of.  civil  libertv.  the
 administrative  reorganisation  of  Sta-
 tes  and  the  partition  of  the  South—has
 not  displayed  anything  like  a  sense  of
 responsibility.  There  has  been  con-
 siderable  —  shilly-shallying  and  dilly-
 dallying  with  these  manifestly  impor-
 tant  problems.  I  do  not  propose  to
 make  a  detailed  reference  to  civil’
 liberties  in  our  country.  partly  because
 I  do  not  have  the  time  to  deal  with
 them  at  length.  Moreover  this
 House  will  be  called  upon  to  review
 the  whole  question  of  preventive  de
 tention  and  civil  liberties  sometime
 later  in  November  when  we  will  have
 probably  a  great  opportunity  to  make
 a  detailed  and  searching  inquiry  into
 the  various  sins  of  omission  and  com-
 mission  of  our  Home  Ministry.  The
 Home  Minister  points  out  that  we  will
 have  only  one  day;  but  even  ene  day
 would  be  enough  to  bring  to  the  notice
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 -of  our  people  all  the  various  infring-

 ments  on  civil  liberty  that  have
 been  committed  by  the  Govern-

 :  ment.  But  there  is  one  inci-
 dent  which  cannot  be  ignored  ard
 which,  I  hope  the  Home’  Minister
 would  particularly  take  note  of.  and
 furnish  us  let  me  hope  a  satistactory
 reply.

 My  hon.  friend,  Dr.  Lanka  Sunda-
 -  ram,  in  the  course  of  his  speech  point-

 ed  out  that  the  unlawful  detention  of
 ~three  hon.  Members  of  this  Parlia

 ment  was  dealt  with  by  the  Govern-
 ‘ment  in  a  cavalier  fashion  I  entirely

 agree  with  him  that  this  issue  was  not
 properly  considered.  My  hon.  friena.

 ‘the  Home  Minister.  in  the  course  of  his
 reply  on  a  previous  occasion  on  this
 subject  and  in  the  course  of  various
 interjections  during  Dr.  Lanka  Sunda-
 ram’s  speech,  in  a  spirit  of  levity  said

 -that  he  was  not  responsible  for  con-
 trolling  the  judiciary,  that  the  errors
 of  the  subordinate  judiciary  were
 bound  to  be  corrected  by  the  superior
 judiciary.  But  I  would  like  to  point out  that  while  the  law  protects  judi- cial  officers  including  Magistgates  fram
 liability  to  persons  injured  even  by
 grievously  or  manifestly  wrong  oruers

 “passed  by  them,  there  is  a  responsibi-
 lity  which  the  Executive  has  to  the
 injured  citizen.  Reparation  for  in-
 jury  which  has  been  done  is  the  mani-
 fest  duty  of  the  State  and  the  Execu-
 tive.  I  would  like  to  bring  tu.  the
 notice  of  my  hon.  friend  a  very  impor-
 tant  case  which  figured  large  in  the
 Law  reports  of  the  United  Kingdum—

 -the  case  of  Adolf  Beck  who  had  been
 sent  to  prison  not  because  the  Magis-
 trate  or  the  Judge  did  not  know  what
 the  law  was  but  because  there  wae  2
 misapprehension  of  the  facts  of  the
 case.

 There  was  gross  miscarriage  of  jus-
 -tice  but  the  Home  Minister  in  the

 House  of  Commons  got  up  and  made
 :a  handsome  apology  for  what  had  oc-

 curred.  It  did  not  follow  that  by  so
 doing  he  was  control!ing  the  judiciary
 What  is  required  of  a  civilised  Gov-
 ernment  is  an  expression  of  regret
 for  any  injury  that  might  be  inflicted
 on  an  individual,  Where  a  wrong  is
 committed  by  a  private  individual.
 no  one  can  seriously  complain  against
 the  Government  because  the  law  al-
 lows  him  full  scope  for  redress,  But

 ~where  the  injury  is  inflicted  by  a
 State  agency  acting  in  the  exercise

 -of  official  authority,  the  position  is
 manifestly  different.  And,  if  the  State

 agency  interferes,  in  addition,  with
 ~the  fundamental  rights  of  the  citizen,
 sas  in  the  case  of  these  three  hon.

 Members  of  Parliament.  who  were
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 prevented  from  discharging  their
 duties,  the  well-being  and  welfare  of
 the  community  is  involved.  I  was,
 therefore,  surprised  when  my  hon.
 friend,  in  reply  to  the  debate  did  not
 consider  it  proper  to  indulge  in  an
 expression  of  regret  for  the  injury
 that  had  been  inflicted.  While  he
 spoke,  he  was  speaking  as  though  it
 was  merely  a  case  of  the  inferior
 judiciary  being  corrected  by  the
 superior  judiciary  Every  tyra
 knows  that  the  subordinate  judi-
 ciary  is  bound  to  be  corrected  by
 the  superior  judiciary.  In  fact,  we
 lawyers,  whenever  we  frame  _  our
 grounds  of  appeal  begin  with  the  plea
 that  the  lower  court  has  ated
 erroneously  and  pray  the  High  court

 to  interfere  on  behalf  of  our  client.
 But,  there  is  a  duty  on  the  part  of
 the  Executive,  especially  where  there
 has  been  an  infringement  of  a  funda-
 mental  right  and  where  hon  Members
 have  been  prevented  from  discharging
 their  Parliamentary  duties  to  express
 gracefu'ly  regret,  to  make  reparation
 for  the  injury  done  and  by  expressing
 regret  indicate  to  the  Magistracy  that
 in  future  at  least  such  errors  will  not
 be  acquiesced  in  and  that  they  ought to  be  more  careful  in  their  interpre-
 tation  of  our  guaranteed  rights.

 Having  disposed  of  this  matter,  let
 me  advert  to  the  question  of  partition
 of  the  South.  My  hon.  friend  knows
 and  it  is  now  common  knowledge  that
 we  decided  to  cross  the  rubicon  in
 December  last  when  the  Prime  Minis-
 ter  made  his  famous  declaration  of
 policy  on  the  constitution  of  the
 Andhra  State.  I  should  have  thought
 that  the  Home  Ministry,  the  moment
 that  declaration.  was  made,  would
 take  certain  consequential  steps  and
 would  have  had  those  steps  imple
 mented  before  it  thought  of  an  en-
 auiry  being  conducted  by  the  Chief
 Justice  of  the  Rajasthan  High  Court.
 As  it  is.  the  position  as  it  emerged  is
 extreme'y  difficult  for  common  peuple like  myself  to  understand.  The  Chief
 Justice  of  Rajasthan  was  deputed  to
 make  a  roving  enquiry  into  financial, political  and  social  problems  without
 any  definite  decision  being  taken  on
 political  issue  by  the  Government.
 What.  for  instance.  was  the  meaning of  having  a  tedious  and  irritating  dis-
 cussion  on  whether  Madras  should  be
 the  temporary  capital  of  Andhra
 when  you  had  not  taken  steps  ,or
 rather  when  you  had  not  even  en-
 visaged  the  steps  to  be  taken  regard-
 ing  fixation  of  a  permanent  capita) for  the  new  Andhra  State.  As  a  re-
 sult  of  your  not  having  made  clear
 vour  intentions.  as  a  result  of  your not  having  a  sett'ed  policy.  what  hav-
 pened  was  that  the  citizens  of  the
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 gesiduary  State  obtained  the  impres-
 sion,  perhaps  justifiably,  that  a  tem-
 porary  capital  would,  as  in  Wonder- land  mean  a  permanent  capital.  A
 great  deal  of  heat  and  passion  was
 generated,  heat  and  passion  which  we
 all  regret  and  which,  many  of  us
 tried  our  best  to  calm  but  which  was
 rendered  impossible  because  the  Union Government  had  not  understood  ©  its
 responsibilities  properly.  {  am  sorry
 to  have  to  speak  in  this  strain,  but
 feeling  as  I  do  strongly  I  must  point
 sout  that  the  approach  to  the  problem
 of  partition  of  the  South  was  and  is

 ‘comp'etely  wrong.  In  the  first  place
 we  ought  to  understand  that  the  parti-
 tion  of  a  State  stands  on  a  different
 footing  from  the  partition  of  India
 and  Pakistan.  Whereas  in  the  pre-
 sent  case,  we  envisage  these  two
 States  being  units  of  the  Indian
 Union  in  the  case  of  partition  of
 India  and  Pakistan  we  visualised  the
 creation  of  two  sovereign  States.
 ‘Consequently,  when  we  make  an  in-
 ventory  of  the  assets  and_  liabilities
 in  the  two  units  of  the  Union,  our
 approach  is  bound  tv  be  different.
 What  has  been  the  attitude  of  our
 ‘Government?  By  not  having  thought- ‘out  these  matters  clearly,  not  having clarified  your  position,  all  sorts  of
 controversies  have  been  allowed  to
 crop  up,  and  as  a  result  of  such  con-
 troversies  arising,  the  House  knows
 that  the  South  today  is  nothing  else ‘but  a.  House  divided  against  itself, and  I  go  further  and  charge  the  Union
 ‘Government  with  being  interested
 ‘deliberately  in  promoting  feelings  of
 hatred,  disruption,  and  disunity  in

 the  South.  (Interruption.)  I  am  glad
 that  I  have  been  interrupted  bzcause
 this  gives  me  an  opportunity  for
 elaborating  the  thesis  which  I  pro-
 ‘pounded’  elsewhere  that  the  Home
 Ministry  has  been  responsible  for  pro-
 moting  ‘disruption  and  disunity  in  the
 South.  What  would  you  expect—and this  is  a  point  which  I  wish  to  sut
 before  my  hon.  friend.  ‘the  Home
 Minister—what  would  you  expect  my
 -hon.  friend  to  do  when  a  State  is
 ‘being  partitioned?  When  a  State  is
 Partitioned.  I  should  have  thoueht ‘that  the  Home  Minister  would  follow
 the  precedents  set  up  by  those  who
 previously  created  new  States  out  of
 ‘old  “States  within  the  Union.  This
 division  of  States  is  nothing  new.
 ‘Sind  and  Orissa,  for  instance,  were
 Separated.  But.  we  know  how  exactly ‘the  assets  and  liabilities  were  divided ‘then.  Section  55(2)  wf  the  Govern-
 ment  of  India  Act.  1935.  has  laid
 ‘with  unsurpassed  clarity  the  princi- Ple  on  which  the  assets  and  liabilities
 should  be  divided  88  between  the
 residuary  State  and  the  new  State Ou  may  choose  to  ignore  you  may
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 choose  to  say  that  you  will  not  accept
 them  into  precedents;  but,  at  any
 rate,  here  is  a  principle  which  we
 have  to  take  into  account.  Instead  of
 that  we  had  infructuous  discussions
 about  how  much  compensation  should
 be  paid,  and  how’  the  compensation
 should  be  extracted  and  what  princi-
 ple  should  be  evolved  in  finding  out
 who  should  pay  compensaticn.  The
 duty  of  the  Union  Goverrment  js
 clear.  Once  it  is  decided  to  form  a
 new  State,  it  is  its  responsibility  to
 provjde  the  new  State  with  finances;
 it  is  its  duty  to  see  that  the  new
 State  is  put  on  its  feet;  it  is  its  duty
 to  give  the  new  State  sufficient  oxygen
 so  that  it  may  survive.  and  not  pass
 the  baby  on  to  the  residuary  State  of
 Madras  already  impoverished  by
 division,  Have  you  fulfilled  your
 duty?

 In  the  Budget  which  was  introduce@
 some  weeks  ago,  no  provisiun  hag
 been  made  for  the  capital  expenditure
 to  be  incurred  by  the  new  State  in
 building  a  capital.  In  the  later
 statement  made  by  the  Prime  Minister
 there  is  no  reference  to  anything  like
 ‘a  permanent  capital’.  There  is  only
 a  reference  to  a  temporary  capital
 and  ‘a'l  that  we  are  told  is  that  the
 financial  consequences  of  such  lova-
 tion  would  be  examined  later  on.
 What  I  should  have  wished  for  and
 what  many  of  us  in  the  South  devout-
 ly  wish  for  is  an  outright  declaration
 of  policy  of  how  you  are  going  to
 stablise  the  new  State  and  its  near
 neighbour  the  residuary  State  of
 Madras.  After  all  the  Madras  State
 is  a  neighbour  06  Andhra  Desa  and,  in
 the  long  run,  we  have  to  live  in  amity
 with  the  new  Andhra  State.  I  realise
 that  un'ess  and  until  the  Union  Gov-
 ernment  plays  the  game  fairly,  there
 is  a  chance  of  bad  blood  developing
 and  all  qur  relations  becoming  more
 embittered.  It  is  a  prospect  which  I
 do  not  view  with  equanimity.  But.
 what  the  attitude  of  the  Union  Gev-
 ernment  and  the  Ministry  for  Home
 Affairs,  in  particular  is.  I  have  not
 been  able  to  make  out  at  all  because
 from  the  Prime  Minister’s  statement
 une  does  not  know  where  we  are  and
 all  that  we  have  obtained  from  it  is
 soft  words.  Soft  words  do  not  butter
 parsnips,  A  solvent  and  stable  new
 Andhra  State  is  a  matter  of  prime
 importance  to  citizens  of  the  residuary
 State  of  Madras,  because  we  have  to
 live  together  and  promote  ultimately
 the  unity  of  the  South  which  is  some-
 thing  we  have  fo  treasure  and  cherish
 if  we  are  to  prosper.  I  repeat  that  by
 its  policy  of  shilly-shallying  and  dilly-
 da!lying,  we  have  had  the  whole  State
 divided,  nut  only  geographically  but
 even  psychulogically  and  it  would  take
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 years  of  patient  toil  and  statesman-
 ship  before  a  Union  of  hearts  emerges. We  may  if  we  are  wise  take  revenge on  the  Union  by  bringing  home  to  the
 minds  of  our  people  the  essential
 lack  of  humanity  displayed  by  this
 Government  in  its  treatment  of  these
 grave  problems.  Give  the  new
 Andhra  State  and  the  residuary  Mad-
 ras  State  a  chance  to  live  together  in
 amity.  Give  the  Andhra  State  chance
 to  prosper.  Do  not  try  to  make  it  a
 failure,  and  thus  act  in  a  way  which is  detrimental  to  the  fundamentzl  in-
 terests  of  the  South.  I  am  sorry  to
 have  to  speak  in  this  strain,  but  I have  always  found—and  |  hope  I  am not  hard  on  the  Home  Minister—I
 have  always  found  him  taking  up  an attitude  of  extreme  laissez-faire,  an
 attitude  of  extreme  indifference.

 Dr.  Katju:  Against  whom,  and about  what?
 Dr.  Krishnaswami:

 these  problems,
 Dr,  Katju:  I  leave  it  to  you  to decide  for-  yourself.
 Dr.  Krishnaswami:  We  cannot  de-

 Cide  for  vurselves  because  the  two States  have  to  be  units  of  the  Union and  the  Union  Government  has  _  to
 Play  a  dominant  part.  As  a  matter of  fact,  if  it  had  been  a  case  of  our
 deciding  by  ourselves,  the  enuncia-
 tion  of  the  new  policy  by  the  Prime Minister  in  December  need  not  have
 been  made:  the  new  policy  was  a  re- vision  of  the  old.  The  Prime  Minis- ter’s  statement  gave  us  the  definite
 indication  that  you  would  go  ahead with  the  formation  of  the  Andhra State,  whether  there  was  agreement between  the  citizens  of  the  residuary State  of  Madras  and  the  Andhras  or not.  Therefore,  it  is  up  to  you  to  live up  fully  to  your  responsibilities  and to  give  the  new  Andhra  State  such sources  of  revenue  as  you  can  imme-
 diately  spare  and  such  other  sources
 later  as  will  make  it  stable.  There
 is.no  use  ०६  saying,  “Oh,  There  is  a
 Five  Year  Plan  in  the  offing.”  If
 Fealities  are  to  be  taken  into  account. if  fairness  and  justice  are  to  moti.
 vate  your  actions.  the  peace  and
 stability  of  peninsular  India.  of  the residuary  State  of  Madras  and
 Andhra,  must  be  considerej  to  be more  important  than  the  fulfilment of  a  Five  Year  Plan  which  confers  if at  all  only  remote  benefits  on  th South.

 .  °

 Towards  all

 Shri  6.  H.  Deshpande  (Nasik—Ccn- tral):  I  rise  to  support  the  Demands -Placed  before  the  House  on  behalf  of ‘the  Home  and  States  Ministries.  and I  do  so  wholeheartedly.  Generally
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 speaking,  during  the  last.  year  the
 affairs  of  the  Home  and_  States
 Ministries  have  been  handled  very
 satisfactorily.  Throughout  the  coun-
 try,  inspite  of  repeated  efforts  for  un-
 necessary  provocations,  peace  kas  pre-
 vailed,  and  for  this  our  thanks  are
 not  only  due  to  the  Ministers  or  the
 officers  concerned  in  the  Department.
 but  our  thanks  are  mainly  due  tc  the
 people  in  the  entire  country  for  the
 way  in  which  they  have  _  bchaved.
 They  had  to  pass  through  difficult
 times,  but  they  have  realised  the  im-
 portance  of  observing  peace,
 They  were’  disturbed  by  many
 problems  which  could  not  be
 solved  all  of  a  sudden  or
 within  a  ‘short  time,  but  vet,  as  I
 have  said,  inspite  of  provocations  our
 people  have  behaved  very  nicely,  A
 sense  of  responsibility  has  grown  up,
 and  this  is  a  very  good  augury  for
 our  prosperous  future.

 There  have  been  attacks  in  this
 House  since  yesterday  on  the  services
 and  the  manner  in  which  they  are
 discharging  their  duties.  I  do  not
 want  to  say  that  our  services  are  perm
 fect,  or  that  there  is  no  scope  for  im-
 provement,  or  that  they  might  not
 have  committed  mistakes.

 Dr.  Lanka  Sundaram:  Then  what
 do  you  say?

 Shri  G.  H.  Deshpande:  T  would
 fell  my  hqn.  friend  that  he.  laughs best  who  laughs  tast.  I  will  presently tell  the  Opposition  Members  what  I
 do  want  to  say.  Let  them  compare
 the  work  that  has  been  done  by  our
 services  during  the  last  five  years with  the  work  done  by  officers  in  any other  country  in  Asia.  They  might
 have  committed.  mistakes,  but  gener-
 ally  speaking  they  have  stood  the
 test,  Our  thanks  are  due  to  them  for
 our  being  where  we  are.  I  ‘have  no
 doubt  that  a  change  has  come  over
 them.  Only  yesterday,  a  certain  offi-
 cer  was  named,  who  I  iearn  now  is
 the  Commissioner  in  ‘Tripura  and
 Manipur.  The  same  gentleman  was
 the  Collector  of  my  district  for  two
 or  three  years  and  from  my  personal
 knowledge  I  know  with  what  efficiency. with  what  sincerity,  and  with  what
 patriotism  he  was  working.  He  func-
 tioned  in  my  district  on  momentous
 occasions  when  things  were  disturbed
 throughout  India.  He  preserved
 peace;  he  preserved  tranquillity;  he
 worked  as  a  patriot.  I  cannot  ima
 gine  how  he  might  have  cnanged  now.
 People  simply  want  to  make  capital
 by  such  criticism.  That  is  why  in
 season  and  out  of  season  they  go  on
 criticising  the  officers.  It  is  no  use
 running  down  the,  officers  as  a  class,
 After  all,  they  are  also  sons  of  the
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 soil.  It  is  not  as  if  you  can_  bring
 merituricus  people  from  outside  and
 substitute  them  immediately  for  olfi-
 cers  in  service.  It  is  not  that  they
 are  the  only  sinful  people,  so  you  get
 them  out  and  replace  them  with  very
 good  Officers.  If  they  have  jrawbacks,
 the  drawbacks  are  there  in  the  coun-
 try  itself.  If  you  want  to  raise  the
 standard  of  morality  ‘of  the  services,
 that  can  only  come  about  when  the
 general  standard  of  morality  in  the
 country  as  a  whole  improves,  While
 I  agree  that  there  is  scope  fur  improve-
 ment,  I  think  that  the  Home  Ministry
 is  discharging  its  duties  in  this  res-
 pect  very  properly.  Only  this  mern-
 ing,  reference  was  made  as  to  how
 things  are  being  done.  So,  4  wiil  not
 go  into  it.

 Now,  as  regards  Part  C  States,  if
 you  will  cast  a  cursory  glance  over
 the  small  pamphlet  that  has’  been
 distributed  to  us.  you  will  find  that
 tremendous  efforts  have  been  made  for
 the  welfare  activities  in  these  States.
 An  attempt  is  being  made  to  estab-
 lish  !aw  and  order  there,  to  give  im-
 petus  to  the  nation-building  activities
 there,  to  bring  them  in  line  with  the
 other  parts  of  the  country,  and  so  on.
 I  have  no  doubt  that  in  future,  all
 these  small  pockets  in  India  ill  come
 up  to  the  standard  of  the  76९5६  of  the
 country  and  there  would  be  no  need
 for  maintaining  these  Part  C  States.
 They  will  be  merged  with  the  ad-
 joining  States.  If  we  carry  on  our
 work  with  patience  and  in  the  way
 Wwe  are  doing  now,  ,very  soon  there
 will  be  no  necessity  for  maintaining
 these  Part  C  States.

 I  have  heard  a  lot  of  criticism  in
 this  House  regarding  the  way  in
 which  the  question  of  the  backward
 classes,  the  scheduled  castes  and  the
 scheduled  tribes  is  being  handled.  I
 come  from  a  district  where  nearly  25
 per  cent,  of  the  population  cousists  of
 scheduled  castes  and_  tribes.  No
 doubt,  much  has  to  be  done.  But  it
 does  not  mean  that  little  has  been
 done.  Let  us  think  of  the  Harijans.
 Are  they  the  same  as_  they  were
 twenty-five  years  ago?  Is  the  lot  of
 the  aboriginal  tribes  the  same  as
 some  years  before?  Is  the  lot  of  the
 Scheduled  tribes  the  same  as  some
 years.  befgre?  Tremendous’  changes have  been  made,

 Shri  N.  Sreekantan  Nair:  Their
 condition  is  worse.

 Shri  6.  H.  Deshpande:  Economical-
 ly,  socially  and  educationally  great Progress  has  been  made.

 Shri  N.  Sreekantan  Nair:  In  every
 Fespect  they  are  worse.

 Mr.  Chairman:  Let  him  proceed.
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 Shri  G.  H,  Deshpande:  I  would
 ask  my  hon.  friends  to  read  what  has
 been,  done  for  these  people.  If  there
 are  people  who  having  eyes  refuse
 to  see,  who  having  ears  will  not  hear,
 who  having  brains  refuse  to  under-
 stand,  I  have  nothing  to  say,  But  as
 far  as  the  scheduled  castes  and  tribes
 are  concerned,  considerable  im-
 provement  has  come  about.  I
 am  very  well  acquainted  with
 the  situation  in  the  Bomvay
 State.  If  you  will  read  the  report
 about  the  progress  uf  the  backward
 classes  in  Bombay  State.  you  will  ftiud
 that  great  progress  has  been  made  so
 far  as  education  is  concernec.  So  far
 as  social]  status  is  concerned,  these
 people  are  much  better  off.  They  are
 quite  free  from  the  clutches  wf  the
 sahukara  and  zamindars.  They  are
 not  required  to  pay  very  heavy  land
 rent.  Government  is  there,  always
 trying  to  help  them.  Educationally,
 great  progress  has  been  made.  Free
 boarding  houses  have  been  establish-
 ed.  Not  only  is  primary  education
 given  to  them  free  of  charge,.  even
 secondary  education  in  Bombay  is
 given  to  them  free  of  charge.  Not
 only  is  it  free  of  charge  in  the  schccls.
 but  even  in  colleges,  education  is
 given  to  them  free  of  charge.  Gov-
 ernmerit  has  started  hostels  for  them,
 and  there  is  not  a  single  district  in
 Bombay  where  Government  are  not
 maintaining  a  hostel.  All  these  things must  be  seen  in  order  to  understand
 how  progress  is  being  made.  There
 are  people  who  want  to  ignore  all
 these  things.  They  want  to  spread  a
 counsel  of  despair  among  the  public.
 They  always  minimise  the  2chieve-
 ments.  It  is  done  with  a  motive.
 They  do  not  want  to  see  that  people
 should  realise  these  things  and  con-
 solidate  and  improve  India.  If  condi-.
 tions  improve,  they  will  have  to  close
 their  shop.  That  is  what  is  before
 them,  That  is  why  all  these  efforts
 are  being  belittled  by  them.

 Then  I  would  like  t#say  one  thing. So  far  as  these  tribes  are  converred,
 so  far  as  the  scheduled  caste  people and  echs7'4  tribes  are  concerned,  I
 have  no  doubt  that  something  ore
 ought  to  be  done.  But  look  at  the
 attitude  that  my  hon.  friend  Mr.
 Rajabhoj  takes!  When  we  _  throw
 open  wells  for  Harijans  they  advise
 their  people  not  to  go  there;  when
 we  open  schools  they  advise  their  fel-
 low  caste  people  not  to  attend
 them.  They  advise  the  Harijans  not
 to  associate  themselves  with  so  ca'led
 easte  Hindus,  because  if  untouchabili-
 ty  is  removed,  whose  leaders  will
 they  be?  They  will  be  unemploved.
 There  are  some  people,  who  if  there
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 {Shri  0.  H.  Deshpande]
 are  no  strikes  in  India,  will  be  un-
 employed.  I  say  this  with  a  sense  of
 responsibility.  I  have  seen  many
 times  strikes  being  organised  without
 any  economic  reason.  to  the  detriment
 of  the  interests  of  the  general  masses
 of  labour.

 So  I  want  to  say  that  the  Home
 Department  and  the  States  Depart- ment  during  the  year  under  considera-
 tion  have  discharged  their  duties  ex-
 cellently  well.  There  is  some  scope for  improvement.  but  they  are  pro
 ceeding  on  sound  lines  and  that  is why  I  say  I  support  the  Demands

 श्रीमती  मणिबेन  पटेल  (करा  दक्षिण):
 चेश्नरमन न  साहब,  कल  शाम  को  और  आज
 जो  आबू  के  बारे  में  ज़िक्र  हुआ  है  उसी  कारण
 से  मुझे  आज  बोलने  के  लिये  खड़ा  होना
 पड़ा.  है,  नहीं  तो  पहले  में  ने  इस  बहस  में
 शरीक  होने  की  बात  नहीं  सोची  थी।

 बहुत  सी  स्टेटों  से  मेरा  कुछ  न  कुछ
 सम्बन्ध  रहा  है  ।  हन  ने  स्वतंत्रता  प्राप्त
 को,  उस  के  पहले  और  बाद  में  अलग  अलग
 स्टेटों  क ेमामले  समय  समय  पर  किस  तरह  से
 हल  किय  गये  हे.  उस  का  जितना  तजुरबा
 मुझे  है,  शायद हो  मस्त  हाउस  में  किसी  को
 होगा  ।  सभी  देशी  राज्यों  का  विलोनीकरण,
 सारे  देश  का  रुपाल  करके  और  लोगों  के  हित
 का  ख्याल  कर  के  किया  गया  था  ।  तो

 क्या  सिरोही  स्टेट  के  बारे  में  यह  नहों  सोचा
 गया  होगा  ?  प  छोटी  सी  स्टेट  के  मामले

 «  में  दूसरा  ख्याल  रखने  की  बात  कहना  क्या
 सही  बात  है  ?  सरकार  की  तरंफ  से  सिरोही
 का  मामला  किस प्रकार  से  हल  किया  गया
 है  उस  का  पूरा  चित्र  करो  यहां  नहों  रखा
 गया  है  ।  मुझे  एक  एक  कदम  की  पूरी
 जानकारी  है  ।  एक  दलील  यह  भी  दी
 गई  कि  सन्‌  १६५०  तक  सिरोही  स्टेट  को

 नहीं  मिलाया  गया  और  विधान  के  पास
 होने  के  अगले  ही  दिन  मिला  लिया  गया  ?
 १६५०  के  पहले  स्वयम्‌  गोकुल  भाई
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 के  आग्रह  से  नहीं  मिलाया  गया  था  ।  उन्होंने
 सन्‌  १६५०  में  कहा  था  कि  उस  के  मिलाने
 से  राजस्थान  में  उन  को  स्थिति  मुश्किल  हो
 जायेगी  ।  इसलिए  पहले  मध्यस्थ  सरकार
 की  तरफ  से  सिरोही  स्टेट  को,  बम्बई  स्टेट
 में  चलने  दिया  जाय  7  और  आगे  चल
 कर  मिलाया  जाय  ।  इस  प्रकार  भो  कहा
 गया  है  कि  जबरदस्ती  सिरोही  को  काटा
 गया  और  कुछ  हिस्सा  राजस्थान  में  और

 कुछ  हिस्सा  बम्बई  में  मिलाया  गया  है
 यह  बात  भी  ठीक  नहों  है.।  गोकुल  भाई
 उन  दिन;  पौिरोही  के  प्रतिनिधि  थे  और
 जैसे  सब  स्टेटों  के  मामले  उन  के  प्रतिनिधियों
 को  ले  कर  हल  किये  गये  थे  उसी  तरह  सिरोही
 के  मामले  में  गोकुलधाम  को  साथ  लिया
 गया  था,  और  जब  सिरोही  स्टेट  के  बारे
 में  बम्बई  स्टेट  के  साथ  बहस  हुई  तो  गोकुल
 भाई  और  स्टेट  मिनिस्ट्री  के  एक  आफिसर.
 बम्बई  गये  थे,  उन्होंने  बम्बई  के  अफसरों  के
 साथ  मश्विरा  किया  और  गोकुल  भाई  स्वयम्‌
 सिरोही  का  नक्शा  ले  गये  थे  |  जिसमें  डिमार-
 केशन  लाईन  (demarcation  line)

 खुलने  की  थी  कि  किस  प्रकार  से  कौन  सा
 भाग  बम्बई  स्टेट  में  मिलाया  जाय  और
 कौन  सा  भाग  राजस्थान  में  मिलाया  जाय  ।

 इस  की  काफी  चर्चा  हुई  और  बाद  में  यहां
 आ  कर  उन्हों  यानो  गोकुल  भाई  ने  सरकार
 के  पास  रिपोर्ट  को  कि  उन्होंने  क्या  क्‍या

 किया  है  ।  बात  तो  यह  है  कि  जयपुर  कांग्रेस
 के  पहिले  सिरोही  को  बम्बई  में  मिलाने  का
 विचार  था  परन्तु  गोकुल  भाई  स्वागत
 समिति  के  चेयरमैन  थे  दहने  और

 /  राजस्थान  के  कार्यकर्ताओं  ने  यह  कहा
 कि  आज  अगर  सिरोही  बम्बई  स्टेट  में
 मिलाया  जाएगा  तो  हमारा  काम  श्कील
 हो  जायेगा  -  हमें  दूसरा  स्वागताध्यक्ष  चुनना
 पड़े।  t  इसलिये  उत  वक्त  वह  कामनहों
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 किया  गया  था।  यहै  दुःख  की  बात  है  कि  इस
 सब  बात  में  गोकुल  भाई  शरीक  थे  फिर  भी
 सब  चीजों से  इन्कार  करते  हैं  ।  ऐसी  हालत
 में  क्या  किया  जाये  ।  गुजरात  प्रदेश  समिति
 ने  आबू  के  बारे  में  जो  प्रस्ताव  पास  कर  के
 सरकार  के  पास  भेजा  है  उसमें  से  थोड़ा
 सा  भाग  में  आप  के  सामने  पढ़  कर  सुनाना
 चाहती  हूं,  सारा  पढ़  कर  में  आप  का  समय
 नहीं  लेना  चाहती  :

 “The  G.P.C.C.  wisely  did  not  pro- test  when  areas  which  must  have been  legitimately  included  in  Guja- rat  were  placed  in  other  States  at the  time  when  different  areas were  included  in  various  States because  it  felt  that  the  situation of  the  country  and  the  unity  of India  were  of  primary  importance. The  G.P.C.C.  did  not  make  any  de- mands  nor  did  agitate  for  them. But  when  Rajasthan  has  started an  agitation  for  the  Abu  area  and Carries  it  on  so  furiously,  the G.P.C.C.  strongly  declares  its claims  for  Dungarpur,  Banswada and  such  other  areas  which  have been  included  in  Rajasthan.  The people  of  some  of  these  areas  have, in  fact,  passed  resolutions  asking for  merger  with  Bombay  State.

 This  Committee,  therefore.  re- quests,  the  Central  Government not  to  reopen  this  question  as  it wou'd  be  unwise  to  do  so.  If, however.  it  is  reopened  the  evil effects  of  such  an  unwise  step will  not  remain  confined  to  the Abu  Area  only  but  will  spread  to the  people  of  other  States,  and  will create  bitterness  and  tension  all Over.

 If  in  spite  of  these  considera- tions.  the  question  is  to  be  re- Opened  a  Commission  for  the  de- marcation  of  the  boundaries  of  the
 Bombay  and  Rajasthan  States
 should  be  appointed.  That  Com-
 mission  should  allow  an  oppor- tunity  for-  presentation  of  Bombay
 State’s  claims  regarding  the Gujarat  areas.”

 गोकुल  भाई  बार  बार  शाबू  जाते  हैं
 और  लोगों  के  अन्दर  वैमनस्य  पैदा  करने
 की  बातें  करते  हैं  -  राजस्थान  के  प्रधान
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 भी  वहां  जाते  हें,  वह  बंबई  स्टेट  के  खिलाफ
 प्रचार  करते  हे  अगर  बम्बई  स्टेट  के  प्रधान

 डूंगरपुर  और  बसवारा  वगैरह  जगहों  में
 जा  कर  राजस्थान  सरकार  के  विरुद्ध  मीटिंग
 करें  तो  राजस्थान  को  कैसा  लगेगा  ।

 डूंगरपुर  और  बसवारा  वगैरह  से  गुजरात
 कांग्रेस  कमेटी  के  पास  और  स्टेट  मिनिस्ट्री
 के  पास  चिट्ठियां  तथा  तार  आए  हे  कि  वे
 बम्बई  स्टेट  में  मिलना  चाहते  हें  ।  आज
 मध्य  भारत  सौराज  मांगता  है,  वह  मध्य
 भारत  के  बीच  में  पड़ा  है  ।  राजस्थान
 क्यों  नहीं  देगा  ?  कल  एक  भाई  ने  कहा
 कि  भांसी  डिवीजन  के  कुछ  गांव  बुंदेलखंडी
 हैं  इसलिये  वे  विन्ध्य  प्रदेश  को  दिए  जाने
 चाहियें  '  इसलिये  मे  सरकार  से  कहती
 हूं  कि  जब  रिडिस्ट्रीब्यूशन  आफ  ब्राउन्डीज
 (re-distribution  of  boundaries)

 को  लिया  जाय  तब  यह  सब  प्रश्न
 उठाए  जाने  चाहियें।

 दूसरी  बात  यह  है  कि  कल  यहां  राजाओं
 की  प्राइवेट  प्रापर्टी  का  जिक्र  हुआ  था,  और

 यह  भी  कहा  गया  कि  यह  सब  झगड़ा  राउन्ड
 दि  टेबल  (  round  the  table  )बैठ
 कर  तय  किया  गया  था  ।  यह  ठीक  नहीं
 है।  मुझे  हर  एक  बात  मालूम  है  कि  कैसे

 यह  सब  बात  तय  की  गई  थी  ।  राजाओं
 से  पहिले  लिस्ट  (list)  मांगी,  उसे
 चैक  (check)  करके  मिनस्ट्री  का
 भेजा  ।  सब  जगह  करीब  पापुलर  मिनिस्ट्री
 थीं।  उस  के  बाद  चर्चा  करके  बात  तय
 की  गयी  ।  बात  तो  यह  है  कि  अकसर

 -पापुलर  रिप्रेजेन्टेटि्ज  राजाओं  को  जितना
 देना  चाहते  थे,  स्टेट्स  मिलिट्री  ने  उस  से
 कम  दिया  है  7  आज  भी  मूझे  मालम  है
 कि  कई  स्टेटों  के  अन्दर  कोई  कोई  मिनिस्टर
 राजाओं  को  ज्यादा  देना  चाहते  हे  ।  आज
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 [श्रीमती  मणिबेन  पटेल]
 यह  कहना  कि  सरकार  ने  उन  को  ज्यादा
 दिया  है  यह  बिलकुल  गलत  बात  है  ।

 यहां  प्रिविलिजज़  (privileges)  के
 बारे  में  जिक्र  किया  गया  था  कि  हम  को

 मालूम  नहीं  है  कि  प्रिविलेजेज़्  का  क्‍या
 मतलब  है  7  सही  बात  तो  यह  है  कि
 अगर  आप  व्हाइट  पेपर  को  पढ़िये  तो  उस
 में  सब  कुछ  दिया  गया  है  कि  किस  को  क्‍या
 प्रिविलेजेज  है  ।

 प्रीवि  पास  (  privy  purse )  की
 बातं भी भी  कही  गई  है  ।  करीब  २८१  में  से
 १८६  ऐसे  हे  जिन  को  ज्यादा  से  ज्यादा

 एक  लाख  और  कम.  से  +भ  दो  सौ  दिया
 जाता  है

 6  PL  MM.
 ज्यादातर  तो  इस  में  वे  हे  जो  कि  विधवा

 है  और  जो  स्त्रियां  ह ेऔर  उन्हें  उनके'  लाइफ
 टाइम  (life  time)  तक  ही  देना
 है।

 सी०  क्लास  स्टेट्स  (‘C’  class  states)
 का  खर्चा  करीब  पांच  या  साढ़े  पांच  करोड़
 प्रति  वर्ष  है  ।राज  के  सैट  अप  के  कारण  वह
 आग  बढ़ता  ही  जायगा  ।  में  तो  सरकार
 से  यह  कहूंगी  कि  इन  सी०  क्लास  स्टेट्स
 को  वह  बगल  की  स्टेटों  में  मिला  दें  और
 जो  यह  साढ़े  पांच  करोड़  रुपया  उन  पर
 खर्च  किया  जाता  है  वह  रुपया  उन  लोगों
 की  उन्नति  पर  खर्च  किया  जाये  |

 आज  राजाओं  की  प्रिवी  पस॑  पर  बहुत
 हल्ला  हो  रहा  है।  लेकिन  जब  यह  राज प्रमुख
 बनाये  गये  थे  तब  तो  सब  राजी  थे  और  खुश
 थे  ।  आज  जब  हमने  उनकी  सत्ता  ले  ली
 है  और  वह  अपना  बचाव  नहीं  कर  सकते  तो
 उनके  लिये  यह  हल्ला  किया  जा  रहा  है  3
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 ७
 क्या  यह  हमारे  लिए  उचित  है  ?  कल
 किसी  ने  यह  भी  कहा  कि  प्रीवि  पसे  को  दो
 साल  के  लिए  सस्पेंड  कर  दिया  जाये  ny  में

 कहती  हूं  कि  हम  अपनी  इस  पालियामेंट
 को  दो  साल  के  लिए  ससपेंड  क्‍यों  न  कर  दें

 और  हम  सब  फाइव  इससे  प्लान  में  लग  जायें  1
 आपको  मालूम  है  कि  जब  यह  हाउस  चलता

 है  तो  दस  पन्द्रह  हजार  रुपया  रोज  का  खर्चे

 होता  है।  अभी  दो  दिन  के  लिए  जब  अपर

 हाउस  बुलाया  गया  तो  आपको  मालूम  है
 कि  कितना  खर्चा  हुआ  ।  डेड  लाख  से
 ज्यादा  खर्चा  हुआ  है  ।  तो  जब  हम  यह
 बात  दूसरों  के  लिए  कहते  हें  तो  उसको
 अपने  ऊपर  ही  क्यों  न  लागू  करें।  अगर

 ऐसा  करें  तो  ज्यादा  अच्छा  होगा  ।  क्योंकि

 हम  तो  दावा  करते  हे  देश  की  सेवा  करने  का  ।

 वह  लोग  तो  ऐसा  दावा  नहीं  करते  ।  जिस

 तरह  से  राजाओं  ने  सरकार  से  कवेनेन्ट

 (covenant)  को  पालन  करने
 को  कहा  और  हमारे  प्राइम  मिनिस्टर  ने

 इस  हाउस  के  फ्लोर  (floor)  से  यह
 कहा  था  कि  हम  अपने  व  (word)  को
 आनर  (honour)  करेंगे।  इसी  तरह
 से  जब  स्टेटों  का  फाइनैंशल  इंटीग्रेशन  किया
 गया  उस  वक्‍त  जो  वर्ड  दिया  गया  था  तथा
 सरकार  की  तरफ  से  दस्तखत  किए  गए  थे

 उसका  भी  आनर  करना  चाहिए  ।  अगर

 हमारी  सरकार  इस  तरह  नहीं  करेगी  तो

 कोई  उसके  बड  का  भरोसा  नहीं  करेगा
 आपकी  मुश्किलात  हें  यह  ठीक  है  7  इसी
 लिए  किसी  न  किसी  तरहसे  रास्ता  निकालना

 चाहिए  ।  लेकिन  आपने  जो  बडे  दिया  है
 उसका  पूरा  पालन  करना  चाहिए  1  एक
 बात  मुझे  कौर  कहनी  है  जिसका  ज़िक्र  अभी

 आखिर  के  मेम्बर  न ेकिया  था।  यह  आन्ध्र
 के  लोग  अजीब  हे  ।  कुछ  भी  हो  सारा

 दोष  सरकार  के  सिर  पर  डाला  जाता  है  ॥
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 अगर  वहू  कैपिटल  तय  कर  देती तो  यह
 कहा  जाता  कि  उसने  कैपिटल  तय  कर  दिया
 इससे  हमको  इतनी  मुश्किलो  रही  है  ।आज
 अगर  उन  पर  छोड़  दिया  कि  जो  चाहो  करो,
 आपस  में  मिलो  और  तय  करो  कि  टैम्पोरेरी

 कैपिटल  (temporary  capital)  कहां
 होनी  चाहिए,  तो  उसका  दोष  भी  सरकार
 पर  रखा  जाता  है  कि  सरकार  ने  यह  काम

 नहीं  किया  ।

 मुझे  इस  समय  पर  जो  बोलने  का  मौका
 दिया  गया  उसके  लिए  में  आपका  आभार
 मानती  हूं  और  में  ने  जो  बाउंड  रीज़  के  रि-

 डिस्ट्रीब्यूशन  के  बारे  में  कहा  उस  पर सरकार
 कीक  तरह  ते  सोचे  और  तभी  इस  मामले
 को  उठाये  जब  इस  पर  अच्छी  तरह  से  विचार
 कर  लिया  जाय  ।

 Shri  Punnoose  (Alleppey);  The  hon. Member  from  Bombay  was_  saying that  we  on  this  side  do  not  hear
 though  we  have  ears  and  do  not  see
 though  we  have  eyes.  There  may  be
 that  type  of  deficiency  or  disease.
 But  I  was  wondering  whether

 oe gentlemen  ‘who  say  that  everything  is
 going  on  as  it  ought  to  be  and  that
 we  have  progresed  as  we  should  have,
 are  not  suffering  from  what  is  called double  vision.  Well,  a  great  scientist once  discovered  an  elephant  in  the
 moon  and_began  to  weave  a  theory about  it.  But  after  some  time  it  was
 found  to  his  disappointment  that  a
 rat  had  crept  into  his  telescope!  I
 ‘would  ask  the  hon.  Members  of  the
 other  side  to  examine  whether  the
 tat  has  crept  into  their  telescope.

 After  these  five  years  how  are  we
 to  settle  accounts?  Is  it  enough  for
 hon  Members  on  the  other  side  of
 the  House  to  shout  that_we  have
 Prospered?  Or  is  it  enough  that  some
 of  us  here  a'so  should  join  that  army who  sing  their  praise?  There  are  mi-
 llions  of  people  in  the  country  who
 have  ‘to  decide  it.  You  say  that  they
 have  done  a  lot  for  the  Harijans  and
 the  Scheduled  Castes.  But.  in  all  res-
 pect  I  would  ask  the  hon.  Member from  Bombay  what  has  he  heard
 from  the  mouths  of  Harijan  Members on  the  other  side  of  the  House.  on  his
 own  side.  Throughout  yesterday  and
 on  many  occasions  today  we  have
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 found  a  surprising  amount  of  ynani-
 mity  in  the  opinions  expressed.  No
 matter  whether  it  was  a  Congzcess  !ee-
 der  from  Hyderabad  or  a  Ccommunist
 Member  here  or  another  Member
 from  Assam,  from  every  side  you heard  three  slogans—I  know  your aversion  for  slogans—and  these  were:
 number  one.  abolish  Rajpramukhs; number  two,  damocratise  and  estab- lish  responsible  Government  in  Fart

 .C  States:  and  number  three,  do
 away  with  this  bureaucracy  (which is  but  another  word  for  corruption). These  three  demands  have  been  put forward.  Congressmen  demand  it.  the P.S.P.  support  it,  and  the  Communists are  uncompromisingly  for  it.  I  ask:
 for  whom  are  you  keeping  this Nizam  of  Hyderabad,  these  Rajpra- mukhs  of  States,  and  our  great  friend
 there  in  PEPSU,  the  Maharaja  of Patiala?  For  whom?  Congressmen  do
 not  want  them,  the  P.S.P.  are  against
 them,  and  the  Communists  are  un-
 compromisingly  against  them:  Then
 for  whom  are  you  keeping  them?
 That  is  for  Dr,  Kailash  Nath  Katju, for  whom  we  all  have  respect,  to answer.  Your  own  men  do  not  want them.  Then  why  keep  them?  The  fact is  that  the  present  India.  India  in
 1953,  is  really  India  in  947  minus the  British  Rulers.  Everything  else  is there.  After  ali,  in  the  life  and  ex-
 perience  of  the  people  there  is  ab-
 solutely  no  difference,  while  in  this
 House  they  shout,  glory  to  the  Con-
 gress  Government.

 Well  take  for  example  the  execu-
 tive.  I  was  very  much  impressed  by the  eloquent  defence  given  by  that
 side,  I  do  nut  minimise  your  at-
 tempts  to  curb  the  evils.  But  this  is a  disease  that  cannot  be  cured  piece- meal.  Either  you  cut  at  the  root  or
 you  suffer  from  it.  I  do  understand, officers  can  be  very  good  servants. But  they  should  be  servants.  They should  7०६  become  masters.  But  that is  what  is  happening.  The  Ministers’ rule  is  a  euvhemistic  expression.
 They  da  not  rule,  they  only  reign.  In
 fact,  everyone  of  our  Ministers,  Minis- ters  of  the  States  and  all  those  people, whom  we  respect,  at  the  Centre,  are
 being  led  helplessly  and  sometimes
 hopelessly  by  their  Secretaries,  They are  in  the  hands  of  the  Secretaries, the  Under-Secretaries  and  the  vast
 army  vf  officers.  Some  of  the  police officers  in  my  State,  whom  sometimes we  meet  when  we  are  free.  have  told me  during  the  last  few.  months:  “Well, Mr.  Punnoose,  please  do  not  misunder-
 stand’  us;  we  are  not  against  you:
 when  the  British  were  here  they  or-
 dered  us  to  arrest  you  and  Congress- ynen  and  give  you  blows;  we  did.
 “hen  the  Congress  came;  they  asked
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 {Shri  Punnoose]
 us  to  arrest  you,  we  arrested  you  and
 gave  you  blows;  tomorrow  you  may come  here  and  when  you  come  and
 ask  ys  to  arrest  Congressmen  we  will
 arrest  them  and  give  them  blows.”
 Here  is  a  set  of  people  who  are  more
 than  Ministers.  They  say  Ministers
 might  come  and  go  but  we  are  here  for-
 ever  responsible  to  none,  responsive  to
 none!  As  long  as  this  set-up  is  there, nu  matter  whoever  be  the  able  men  at
 the  helm  like  the  gentleman  who  are
 sitting  there  now  or  even  men  more
 revolutionary  are  there,  nothing  good can  come  to  this  country.

 Shri  S.  V.  Ramaswamy  (Salem):  The
 a

 Member  is  not  addressing  the
 air.
 Shri  Punnoose:  I  am  sure  the  chair-

 man’s  eyes  are  everywhere.
 I  will  come  to  the  institution  of

 Rajpramukhs.  Why  not  we  abolish  it?
 What  is  the  moral  argument  against  it?
 What  is  the  political  argument  against
 it?  The  other  day  in  the  Travancore-
 Cochin  State  Assembly  the  Revenu

 Minister  was  replying  that  the  Raj-
 pramukh  of  Travancore-Cochin  has  got
 a  landed  property  of  6469  acres.  A
 small  area!  My  friend  Mr.  Chacko  and
 others  are  fighting  for  new  lands  in
 Andamans.  We  are  suffering  from
 acute  density  of  population  and  at  the
 same  time  the  Rajpramukh  can  own
 so  many  acres.

 Then  what  about  the  dismemberment
 of  Hyderabad  and  the  formation  of
 the  Vishala  Andhra  which  we  demand
 what  about  the  Aikya  Kerala  which
 we  demand?  What  about
 the  Karnatak  which  we  demand  and
 what  about  Maharashtra?  Your  plea
 that  India  is  going  to  be  dismembered
 by  this  is  bogus  because  the  number  of
 Linguistic  Provinces  formed  wil)  be
 one  less  than  the  present  number.
 The  fact  is  that  you  want  to  display
 democracy  alone  while  everything
 below  remains  as  it  was  before.  The
 same  social  elements,  same  _  social
 classes  are  entrenched  in  power  with
 the  result  that,  while  you  shout  the  word
 democracy.  people  down  below  who
 work  and  toil,  lead  a  miserable  life.  If
 We  mean  business.  let  us  begin  with  it,
 Let  us  have  no  Raipramukhs.  let  us
 bring  these  officers  under  the  control  of
 the  people.  Whenever  an  _  occasion
 comes,  I  will  be  able  tostatehow  it
 ran  be  done.  and  let  linguistic  States
 he  formed  immediately.  With  these
 few  words.  I  conclude.

 Mr  Chairman:  The  hon.  Minister  for
 Home  Affairs  and  States,

 3l  MARCH  953  Demands  for  Grants  (3410.

 Shri  Sivamurthi  Swami  (Kushtagi):. I  have  to  make  a  statement  orily  for
 five  minutes  to  represent  the  dissatis-
 faction  and  undesirable  feelings  of
 Karnatak  people  over  Bellary  District
 after  the  Prime  Minister’s  statement
 regarding  Andhra  State.

 Mr.  Chairman:  Order.  order.  There are  a  good  many  Members  anxious  to
 speak.  Several  of  them  have  not  even.
 made  their  maiden  speeches.  We  are
 running  against  time.

 Shri  Sivamurthi  Swami:  Only  two.
 minutes.

 Mr.  Chairman:  The  hon.  Member
 should  not  take  up  thig  attitude.  He
 begins  speaking  himself  without  my’

 calling  him.
 Dr.  Katju:  We  have  had  a  rather

 unusual  feature  inasmuch  as  two  Min-
 istries  have  been  discussed  at  once  but
 I  think  it  has  been  a  satisfactory  pro-
 cedure  because  after  all.  the  Ministry of  States  and  the  Ministry  of  Home
 Affairs  deal  with  the  same  matter,

 namely  the  preservation  of  tranquillity and  the  maintenance  of  law  and  order
 in  the  States  and  I  look  forward  to  the
 day  in  a  very  few  years  when  we  will
 have  only  one  Ministry,  the  Ministry of  Home  Affairs.  for  the  whole  of
 India.  India  is  a  big  home  whether
 you  divide  it  into  A,  8  or  C  and  it
 ought  to  be  cared  for  as  one  big  home.
 So  far  as  the  Part  8  States  are  con-
 cerned.  in  seven  years’  time  under  the
 Constitution,  all  the  distinction  will

 come  to  an  end  So  far  as  Part  C
 States  are  concerned.  3  shall  take  them:

 up  in  a  minute.
 I  do  not  propose  to  keep  the  House

 for  a  very  long  time  and  therefore  it
 may  be  that  I  may  omit  to  deal  with
 some  of  the  minor  points  raised  here
 but  I  should  like  to  assure  hon.  Mem-
 bers  that  I  have  taken  note  of  every
 single  important  point  that  has  been
 mentioned  and  I  need  not  say  that  I
 shall  pay  the  most  earnest  attention  to
 all  the  suggestions  made.

 T  shall  deal  with  the  States  Ministry
 first.  The  House  kas  heard  various
 points.  not  so  much  with  the  welfare
 of  the  peovle  of  these  States.  A  point
 was  raised  about  financial  integration
 hunt  a  great  deal  of  attention  was  paid
 to  the  institution  of  Rajpramukhs.  the
 privy  purses  and  orivate  property.
 Therefore.  in  a  way.  the  debate  became
 #  debate  on  the  ex-Rulers  of  Indian
 States.  So  far  as  the  Rajpramukhs  as
 an  institution  is  concerned  the  House
 is  aware  that  we  are  bound  by  our
 pledges  and  I  am  rather  obliged  that
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 my  hon.  friend  from  Hyderabad,
 Swami  Ramananda  Tirtha  recognised this  reature.  He  aiso  said  that  he  was

 in  no  way  very  eager  to  proceed  hastily
 but  he  put  it  in  the  right  way,  namely that  he  hoped  that  the  Rajpramukhs
 might  be  persuaded  to  agree  to  a

 change.  That  approach,  I  respectfully
 suggest,  is  the  proper  approach  in  this
 case.  I  am  _  speaking  from  some  ex-
 perience.  Rajpramukhs,  as  an_institu-
 tion,  involve  expenditure.  It  also

 involves  sentimental  considerations
 and  psychological  approach.  My  hon.
 friend  Swami  Ramananda  Tirtha  dealt
 with  the  sentimental  matters.  So  far  as

 the  financia!  approach  wag  concerned,
 I  think  he  rightly  did  not  lay  stress  on
 it.  I  have  been  in  Bengal  and  in
 Orissa..  The  Governor  appointed  by
 the  President  is  only  ६  constitutional
 head  of  the  State  but  under  the  sanc-
 tion  of  the  President.  You  may  take
 it  that  the  Governor  is  a  source  of

 fairly  considerable  expenditure.  He
 gets  3  salary,  he  gets  a  sumptuary
 allowance,  touring  charges  and  what
 not  and  all  these  come  to  Rs.  two  lakhs.

 As  compared  to  the  Governors.  I  im-
 agine  that  the  Rajpramukhs  are  gett-

 ing  a  lesser  sum.  may  be  a  lakh  here
 or  a  lakh  there.  That  does.not  matter,
 (Interrupticns).  Sir  if  I  am  interrupt- ed,  your  will  have  to  sit  till  eight  0 clock.

 Mr.  Chairman:  I  request  hon.  Mem-
 bers  not  to  interrupt  the  hon:  Minister. Let  him  proceed  in  his  own  way.  After
 all  every  hon.  Member  on  this  side  of
 ly.

 Dr.  Katju:  I  quite  appreciate  the sentimental  approach  of  my  _  hon.
 friend  Swami  Ramananda  Tirtha.  We
 were  in  Hyderabad  and  he  gave  a  hit of  history.  He  said,  “How  can  we
 Possibly  deal  with  our  Rajpramukh with  whom  we  have  had  disagreement before”.  Now  the  House  will  recollect ‘that  there  are  only  seven  Rajpramukhs

 and  my  hon.  friend  has  been  quite
 rightly  dealing  with  one  Rajpramukh

 ‘that  he  knows.  I  do  not  know  really
 what  would  have  been  his  sentiments if  he  chad  been  a  resident  of  a_neigh-
 bouring  State  whose  head  is  supposed ‘to  be  an  ideal  constitutional  ruler  even
 before  this  merger.  I  only  desire  that we  should  resist  the  tendency  to Generalise  upon  individual  experiences. In  the  South  there  are  three  Rajpra-

 mukhs.  There  may  be  differences  of
 Opinion  about  each  ar  them.  Similarly, in  Northern  India,  there  are  four.  I  do 00  wish  to  go  into  personalities.  I  do

 Suggest  that  the  right  approach  is  that We  must  proceed  in  such  a  way  that  we
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 may  not  be  charged  with  breaking  our.
 solemn  promises.  That  brings  me  to the  other  aspect,  namely,  the  privy purse.  I  have  before  me  an_  extract

 from  the  speech  which  was  made  hy Sardar  Patel  in  October,  949  in  the
 Constituent  Assembly  when  the  House

 was  discussing  article  29l  in  which
 there  was  a  constitutional  guarantee

 given  about  all  these  Agreements  and
 Privy  purses,  and  what  not.  23
 should  like  to  read  the  last  para  of Sardar  Patel’s  speech.

 “The  capacity  for  mischief  and
 trouble  on  the  part  of  the  Rulers  if

 the  settlement  with  them  would.
 not  have  been  reached  on  a  negoti- ated  basis  was  far  greater  than
 could  be  imagined  at  this  stage. Let  us  do  justice  to  them;  let  us
 Place  ourselves  in  their  position
 and-then  assess  the  value  of  their

 sacrifice.  The  Rulers  have  now
 discharged  their  part  of  the  obliga- tions  by  transferring  powers  and

 by  agreeing  to  the  integration  of
 their  States.  The  main  part  of  our
 obligation  under  these  Agreements is  to  ensure  that  the  guarantees....

 I  wish  the  House  should  follow  this,~
 ..that  the  guarantees  given  by us  in  respect.  of  privy  purse  are

 fully  implemented.  Our  failure  to
 do  so  would  be  a  breach  of  faith

 and  seriously  prejudice  the  stabi-
 lisation  of  the  new  order.”

 Shri  Punnoose:  What  about  the
 guarantee  to  the  nation?

 Dr.  Katju:  That  was  in  1949;  we  are
 now  in  March  1953.  The  plighted  word
 remains.

 Shrj  Punnoose:  The  people?
 Mr.  Chairman:  Order.  order.

 Dr.  Katju:  The  Constituent  Assemb-
 zy  was  representative  of  the  penple. Hon.  Members  may  hold  their  views.
 They  are  a  very  revolutionary  lot.  I
 am  sure—I  do  not  know  what  to  say— either  ¢he  Rulers  or  Ex-Rulers;  many
 of  them  will  not  be,  and  I  will  not  be,
 safe  when  you  come  into  power.

 Hon.  Members:  No,  nv.  (Interrup-
 tion).

 Dr.  Katju:  You  may  take  quite  a
 different  view  and  change.  So  far  as  we
 humble  individuals  are  concerned.  we
 have  faith  in  the  word  that  we  give. So  far  as  privy  purses  are  concerned, I  should  like  to  mention  just  one  fact.

 The  House  remembers  that  there  have
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 _been  privy  purses  exceeding  ten  lakhs 0  Many  cases,  in  the  case  of  big .Rulers.  But,  they  are  oniy  for  life.

 (Mr.  Deputy-SpeaKeR  in  the  Chair]
 Whenever  there  is  a  succession,  every
 privy  purse  will  be  reduced  to  ten lakhs.  As  a  matter  of  fact.  there  have

 been  some  cases.  The  late  Maharaja of  Jodhpur  died  in  an  air  crash.  His
 .Privy  purse  has  been  reduced  from
 twenty-seven  lakhs  to  ten  lakhs.  There have  been  other  cases  by  death,  ae-
 ecognition,  retirement  or  by  historical
 _Processes.  I  was  just  calculating  this
 morning.  At  the  end  of  their  life,
 there  would  be  a_  reduction  of  about
 one  crore.  Sardar  Patel  mentioned  that
 the  total  privy  purse.  when  the  Con-

 stitution  was  being  passed.  was  some-
 where  about  5:8  crores.  After  this
 adjustment  takes  place  at  the  end  of the  first  life,  that  would  be  reduced  to
 four  crores.  I  qite  realise  that  the -times  are  changing,  and  public  opinion .is  changing.  !  am  aware  more  than

 many  hon.  Members  here  aware.
 that  the  Rulers  and  their  families  and
 their  sons  and  grandsons  are  auite
 alive  to  the  exigencies  of  the  times.
 That  approach,  I  repeat,  the  approach mentioned  by  Ramananda_  Tirtha,

 :namely  that  they  should  be  persuaded
 to  enter  into  reasonable  arrangements is  the  best.  For  us,  having  given  our

 -word,  on  behalf  of  the  people  of  India
 ain  the  solemn  Assembly,  it  would  not

 «be  fair  and  we  should  not  be  accused  of
 entering  into  unilateral  transactions.

 ~<A

 Then,  comes  the  question  of  private
 yproperties.  I  was  rather  surprised

 when  I  heard  all  that  the  ‘on.  Lady
 Member  who  just  now  spoke  mention-

 ed.  I  find  that  this  private  property
 question  was  settled  with  extraordin-
 ary  care.  Every  time  the  local  Gov-
 ernments  and  Ministries  were  consult-

 »ed,  and  the  proof  of  that  is  this.  I
 have  been  now  ten  months  in  charge

 of  this  ministry.  You  may  take  it  from
 -me  that  not  a  single  State  Government

 has  said  one  word  about  the  private
 -provertv  lists  or  suggested  that  they

 “have  been  ignored  or  that  their  views
 were  not  consulted  or  that  the  private
 property  list  is  wrong.  Some  private
 property  lists  are  still  under  considera-

 tion.  It  is  our  practice  that  our  officers
 go,  keep  the  Ministries  and  local  Gov-

 ernments  in  the  forefront  and  _  every-
 thing  icsettled  with  their  considera-

 tion.  Lastly,  I  may  sav  ‘hat  some  of
 ‘the  properties  in  these  lists  are  magni-

 ficent  palaces  and  other  _ovroperties.
 They  are  not  of  much  saleable_value. They  have  no  market.  Ir  these  hard

 «days,  it  is  difficult  to  maintain  a  palace:
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 it  is  difficult  to  maintain  a  big  house  in an  unknown  place.  It  may  be  that
 many  of  the  Rulers  may  say,  well,  we
 have  the  satisfaction  of  having  them  as

 part  of  our  private  properties.  Whoso- ever  is  going  to  live  in  Dungarpur  or
 Banswara.  They  may  consider  hand-
 ing  over  these  properties  to  the  State
 Governments  for  public  use,  thus  earn-
 ing  the  admiration  and  gratitude  of
 their  people.  Any  way,  the  suggestion that  was  made  in  the  debate  nameiy that  the  private  property  lists  have  been
 simply  framed  and  settled  in  a  hapna- zard  fashion,  that  the  people  have  had
 No  voice,  is  entirely  baseless.  This  is

 all  about  the  Ex-Rulers.

 Then,  a  point  was  raised  about  {in- ancial  integration  of  the  backward areas.  I  come  from  one  of  those  small States  myself.  I  realise  where  the  snoe
 Pinched  and  where  it  did  not.  My  own
 experience  is  that  in  so  far  as  tne
 small  States  are  concerned,  speaking very  broadly,  their  economic  condition

 -—I  again  repeat  the  economic  condi- tion  of  the  people  was  in  many  ways not  so  bad  as  it  was  in  some  other
 parts  of  India.  Of  course,  conditions
 differ  from  State  to  State.  But.  where

 the  Ruler  was  enlightened  Ruler
 where  he  had  a  soft  heart  for  the

 ~people,  where  he  was  accessable  tu  the
 people,  the  conditioa  was  not  so_  bad.
 Assessment  was  <very  light.  Parti-
 cularly,  please  remember  that  the
 pressure  of  population  in  many  of these  States  is  not  heavy.  In  Malawa.

 Madhya  Bharat,  the  density  is  only about  90  or  80  per  square  mile  as
 U.P.  or  the eastern  districts  of  the  U.P.  But.  the backwardness  consists  in  other  things. Take  medical  relief.  The  States,  parti- cularly  the  Union  States,  were  well  off

 because  every  Ruler  big  or  small  had  a
 hospital  or  a  dispensary  or  something. The  backwardness  consisted  in  educa-
 tion.  The  Rulers  were  not  fond  of
 maintaining  schools.  Communications

 were  bad;  and  things  of  that  descrip- tion.  So  far  as  that  matter  is  concern-
 ed,  the  Finance  Commission  has  dealt
 with  it  and  the  Government,  at  the
 time  of  integration  entered  into  a
 solemn  agreement  with  some  of  the
 Unions.  Saurashtra,  Madhya  Bharat,
 Hyderabad  also,  where  they  said  they would  examine  this  alleged  backward-
 ness  and  do  their  best  to  help  them.

 And  something  was  said  about’  the
 Five  Year  Plan  and  the  Part  B  States
 not  having  their  share.  It  is  not  quite
 fair  because  I  have  now  got  the  figures
 from  the  Planning  Commission.  I
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 think  they  have  dealt  with  the  Part  B
 States  on  a  fairly  liberal  and  generous
 ‘scale.  For  instance.  I  find:

 BabancE  AVAILABLE  FROM  REVENUE
 ACCOUNT:

 Contr.bution  from  the  States—
 Part  A  States  Rs.  730  Crores.
 Fart  B  States’  »  9  4

 Additional  Reveries  to  be  raised—
 Part  A  Siates..  Ts.  767  Crores.
 Part  B  States  ”  3 ज»

 Loans  from  the  Market—
 Part  A  States  Rs.  72  Crores.
 Part  8  Stutes..  3  i?  i

 @W.tuilsawal  from  Reserves—
 Par:  A  States  Rs.  46  Crores
 Part  B  States  we  »  22  ”

 Now,  the  area  is  large,  and  the  popula-
 tion  also  is,  4  think,  one  to  four.  Now,
 as  Minister  oi  States  and  as  a  resident
 ot  one  ot  these  Inaian  States  myself  I
 believe—I  am  afraid  my  hon.  friend
 (to  cau  him  tne  Finance  Minister)  has

 come  tc  hold  the  opinionthatIam  an
 aavocate  tor  these  Part  8  States  so  far
 as  tne  Cabinet  ls  concerned;  and  as  a
 Minister  of  States,  it  is  my  duty  to  put
 forward  their  claims  with  all  the
 Strength  that  I  possibly  can,  and  he
 hhas  aealt  with  us  fairly  in  une  manner,
 wiz.  the  Chambal  Project  has  got  on

 -to  the  Plan.  When  it  is  completed,  it
 will,  we  hope...

 Shri  Radhelhal  Vyas  (Ujjain):  But  he
 jhas  not  given  a  single  pie  Ior  this  year.

 -Dr.  Katju:  That  is  now  your  job.  I
 ‘have  done  my  job.  I  am  sure  he  looks
 very  austere.  but  he  has  got  a  very
 soft  heart  anda  very  sympathetic
 heart.  He  has  done  well.  He  has
 Promised  us  all  possible  help,  but  he

 -has  no  money  in  his  own  pocket.  He
 -has  got  to  raise  it  from  other,  people.
 -Anyway  that  is  the  situation.

 Now,  I  come  to  the  Part  C  States.
 ‘There,  the  House  has  noticed  the  politi-
 cal  climate  and  rather  differed  violent- ly.  Some  hon.  Members  said:  “Nothing
 doing.  This  ought  to  be  abolished.
 They  are  a  drag  on  India.”  Another hon.  Member  who  spoke  for  Delhi  said:
 “What  is  the  good  of  threatening  us
 with  extinction  every  day?  We  are
 out  here.  Let  us  work.”  At  the  out-

 ~Set,  I  must  say  one  thing.  I  have  never

 3l  MARCH  953  Demands  for  Grants  3476

 been  very  much  impressed  by  this
 argument  avout  what  is  calied  an
 economic  umi.  So  far  as  the  Part  C
 States  are  concernea,  the  House  would
 recollect  that  in  the  United  States
 which  have  now  lasted  for  nearly  200
 years,  the  State  units  vary  enormously
 in  size.  There  are  48  States  in  the
 Union.  At  the  one  end  you  kave  New
 York,  about  two  crores  in  population,
 with  a  city  supposed  to  be  the  biggest
 in  the  world.  I  think  eight  million  is
 the  popuiation  of  New  York,  and
 Wcalth  tabulous.  I  do  not  know  really
 as  ५०  What  is  the  revenue  oi  the  City
 of  New  York,  apart  from  the  State  of
 New  York.  At  the  other  end,  there  is
 a  small  State  like  Rhodes  Island  with
 a  population  of  hardly  three  lakhs  am
 a  nail;  one  State  with  wnicn  Il  a
 rather  familiar,  Vermont,  with  a
 Popuiation  oi  five  lakhs;  and  the
 Consiltution  is  that  each  State,  irres-
 pective  or  its  size,  sends  two  Members
 to  the  Senate  which  has  got  all  power
 over  peace  and  war  questions;  and  so
 far  as  tne  Lower  House,  the  House  of
 Representatives,  is  COhcerued,  for
 every  six  lakns,  you  send  a  representa-
 lve  with  a  minimum  of  one  to  provide
 for  the  case  of  Vermont  or  Rhodes
 Islana.  And  the  curious  thing  is  that
 Vermont  sends  one  Member  to  ४४९
 House  ०४  Representatives,  and  two  to
 the  Senate,  and  thus  they  are  function-
 ing.  But,  when  I  made  enquiries
 there—and  that  is  a  matter  which  I
 suggest  that  the  protagonists  of  the
 Part  C  States  should  bear  in  mind—I
 found  that  the  smaller  States  do  not
 try  to  emulate  the  bigger  States  in
 their  Ministerial  management.  in  their
 administration.  The  danger  is  that  the
 Part  C  States  may  become  top-heavy  in
 administration.  I  have  noticed  ‘hat
 tendency,  that  real  danger.  I  spoke
 about  it  in  Bhopal;  I  spoke  about  it  in
 Ajmer.  They  say:  “Very  well.  In
 Uttar  Pradesh  they  have  got  ten  Min-
 isters.  Why  can’t  we  have  at  least
 five?  They  have  got  ten  Secretaries.
 Why  can’t  we  have  at  least  seven?”
 There  is  a  Law  Secretary,  there  is  a
 Finance  Secretary,  there  is  a  Chief
 Secretary,  there  is  a  Public  Health
 Secretary  and  what  not.  Then  there
 is  the  Director  of  Public  Instruction.
 Director  of  Public  Instruction  in  Uttar
 Pradesh  with  63  districts.  and  Director
 of  Public  Instruction.  3€  us  say  In  a
 small  State  with  a  population  of  five
 lakhs!  So,  there  is  great  opportunity,
 and  great  desirability  there  of  co-
 ordinating  with  the  neighbouring
 States  so  far  as  these  highly  technical
 appointments  are  concerned.  You  may
 try  to  utilize  the  services  of  the  neigh-
 houring  Director  of  Industries.  Direct-
 or  of  Public  Instruction,  Registrar  of
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 Co-operative  Societies,  |  Officer-in-
 charge  of  Veterinary  Services  and  all
 that.  If  every  one  of  these  Part  C
 States  tries  to  have  an  independent
 officer  of  its  own,  they  will  come  to
 grief,  because,  in  the  first  place,  the
 officer  concerned  will  not  have  much
 to  do.  and  in  the  second  place,  the  Fin-
 ance  Minister  will  say:  “I  am  not  going to  foot  the  Bil”.  Therefore.  if  the
 administration  is  not  top-heavy,  then
 the  smallness  of  the  unit  is  not  a
 matter  of  great  concern.

 I  will  not  take  the  House  very  long.
 I  am  speaking  quite  generally.  Among
 the  smaller  States,  we  have  got  Ajmer,
 C@org  and  Delhi.  They  are  indepena-
 ent  units  because  of  long  historical
 processes.  Ajmer  kas  been  considered
 a  separate  unit,  I  believe,  from  the
 year  1803.  For  historical  reasons  the
 British  Government  was  treating  it
 separately,  and  it  was  continuea.
 Similarly,  Coorg.  And  then,  Kutch.
 Then.  we  have  Vindhya  Pradesh  and
 Himachal  Pradesh.—good  units,  and  I
 think,  they  are  good  units  for  admini-
 stration  also  provided  they  take  that
 into  consideration.  There  is  some  talk

 going  on  of  having  a  small  Joint  Public
 Services  Commission.  There  is  a  talk
 going  on  about  joining  the  judicial
 admipistration  with  the  neighbouring
 High  Courts.  I  should  like  to  add  here
 that  the  House  may  have  seen  in  the
 ‘newspapers  that  for  the  last  three  or
 four  months  I  have  been  having  talks
 with  the  Chief  Ministers  of  the  Part  C
 States  in.  which  many  questions  have
 been  placed  for  discussion.  And  we
 have  reached  agreed  conclusions  on
 every  point,  and  the  orders  are  now
 under  issue  and  the  result  will  be  that
 the  procedure  will  be  very  much
 simplified.  and  I  expect  that  the  part  C
 States  Governments  will  be  able  to
 make  muck  progress,  better  progress.

 Now,  Manipur  and  Tripura  have
 been  very  much  talked  of,  and  some
 hon.  Members  coming  from  that  part
 had  spoken  with  zeal.  Now.  I  must
 say  that  the  picture  that  they  try

 to  paint  has  absolutely  no  relation  to
 reality.  I  have  been  there  myself.  I
 have  been  at  Manipur.  I  do  not  see
 through  anybody  else’s  eyes.  I  try  to
 see  through  my  own  eyes  in  so  far  as  I
 can.  I  am  not  led  by  officers.  I  went.
 mixed  with  the  people.  And  I  had
 “heen  to  Kutch  only  the  other  day.  Now

 one  factor  was  not  mentioned.  viz..
 toth  Trivura  and  Manipur  are  border
 States.  and  they  are  of  the  utmost  str-
 ategic  importance  to  India.  Whatever
 may  be_  the  administration,  this  way  or
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 that  way,  we  cannot  possibly  tzke  any risks  in  that  State.
 Shri  Nambiar:  What  is  the  risk?

 Mr.  Deputy-Speaker:  He  has  said  it
 is  a  border  State.

 Dr.  Katju:  I  respectfully  submit  that
 the  hon.  Members  try  to  paint  a
 picture  of  utter  lawlessness.  Some-
 body  said  it  was  colonialism.  Just

 consider  it.  Here  is  a  Member  from
 Tripura  sitting  in  Parliament,  taking
 part  in  debates,  asking  questions,  and
 he  says:  “Indian  Imperialism  is  -gov-
 erning  the  ‘colonialism  of  Tripura  and
 Manipur.”  It  is  absurd.  Can  you
 imagine  it?  Are  you  a  sort  of  colony?
 That  shows  the  tendencny  that,  if  any hon.  friend  gets  the:  chance,  he  will
 run  away  with  it.

 Shri  Rishang  Keishing  (Outer  Mani-
 pur—Reserved—Sch.  Tribes):  What  I
 said  was  that  our  position  is  worse  than
 that.  of  the  colonial  people.  (Inter-
 ruptions).

 Dr,  Katju:  Now,  there  is  talk  of
 democratisation.  I  sometimes  rub  my
 eyes  when  I  hear  the  phrase.  Do  you
 know  what  is  imperialism?  If  it  were

 there,  would  you  have  been  sitting  here
 in  this  Parliament?  You  have  got  the
 privilege  of  bringing  to  light,  discuss-
 ing,  and  raising  debates  on  minute
 questions,  on  how  many  prisoners  are
 there  in  jail...  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order,
 let  there  be  no  concurrent  remarks.

 Dr.  Katju:  This  afternoon,  an  hon.
 Member  raised  questions  ‘What  about
 that  particular  field,  is  there  water.  or

 is  it  a  dry  land...?’  and  so  on,  You  are
 bringing  here  all  these  points.  You
 are  represented  here,  and  these  are  all
 elected  people,  elected  Members  from
 different  parts  of  India;  and  yet,  you
 say  there  is  no  democratisation,  and
 there  is  no  popular  rule  there.  (Inter-
 ruptions).  I  auite  realise  this......

 An  Hon,  Member:  It  is  so.

 Dr.  Katju:  I  quite  realise  that  there
 may  be  no  Legislative  Assembly  there,
 and  I  am  auite  frank.  The  way  in

 which  some  gentlemen  have  _  behaved,
 esnecially  some  political  parties  have
 behaved  there.  makes  us  a  little  suspi-.
 cious.  Conlderce,  people  say,  is  a

 plant  of  very  slow  growth  in.......
 An  Hon.  Member:  It  cuts  both  ways.
 Dr.  Katju:  What  was  _  happening

 there  last  year  in  Manipur  and  Tri-
 pura?  I  do  not  want  to  go  into  very
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 controversial  ground.  This  afternoon
 3  question  was  put,  regarding  a  case

 in  which  the  accused  were  acquitted,
 but  26  persons  are  still  ,absconding
 and  let  my  hon.  friends,  the  members
 of  the  Communist  Party.  who  know
 more  about  those  accused  than  I  do,
 consider  where  these  absconders  are.

 Sri  Biren  Dutt  (Tripura  West):  You
 will  never  find  them  out.  (Interrup-
 tions.)

 Mr.  Deputy-Speaker:  Order,  order.
 How  can  this  be  ailowed?  There  is
 soMe  interruption  or  other,  ana  hon.
 Members  go  on  interpreting  what  is
 said  this  way  or  that  way.  Let  the
 hon.  Minister  go  on  now.  Other  hon.

 Members  rave  had  their  own  say.  So,
 there  35  no  meaning  in  laughing,  or
 doing  this  or  that.  That  does  not  at
 all  add  to  the  decorum  of  the  House.

 (Interrupcions).
 Shri  Raghavaiah

 allegation  is  made...
 Mr.  Deputy-Speaker:  Order,  order.
 Dr,  Katju:  Lastly,  there  was  some

 mention  of  Andamans,  and  I  believe
 some  appreciation  was  expressed  of
 what  was  being  done  in  the  _  colonisa-
 tion  scheme.  We  propose  to  acquire about  20,000  acres  of  forest  land,  to
 ‘settle  about  4000  families  there,  and  I
 thing  a  very  large  sum,  over  a  crore
 of  rupees  has  been  sanctioned,  and
 families  are  being  sent  there.  But  the
 work  is  rather  slow  that  it  will  take
 about  two  or  three  years  to  complete the  work.  Meanwhile,  communica-
 tions  there  are  very  difficult.  I  am
 trying  my  very  best  to  improve  them.
 And  the  Communications  Ministry
 have  been  very  helpful  in  having  an
 airfield  built  up  there,  with  good  roads
 Properly  repaired  and  improved,  and
 when  that  airfield  comes  into  existence

 I  am  hoping  that  it  may  be  possible  to
 begin  with  a  weekly  service  to  Anda-
 mans.  Some  hon.  Members  of  this
 House  went  there,  and  were  enchanted
 with  that  they  saw.  When  the  com-
 munications  improve,  both  by  8९9
 vessel  and  by  air  services,  I  do  hope
 that  there  is  a  very  prosperous  future
 in  front  of  these  islands.

 (Ongoie):  85

 Some  Members  mentioned  about
 ‘that  explosive  topic—Abuv,  Views  had
 been  expressed.  That  matter  is  always
 under  consideration  and  something  will
 have  to  be  done  about  it.  Of  course,  it
 is  a  question  of  time

 Before  I  pass  on  from  the  States  Min-
 istry,  I  might  just  say  one  word  about
 the  State  Counsellors.  Now,  I  know
 that  different  views  are  held.  Speaking
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 for  myself,  if  I  had  been  in  any  one  of
 these  States  I  would  have  welcomed  the
 appointment  for  the  simple  reason  that
 unaer  the  existing  rules  the  State
 Counsellor  is  not  there  to  interfere.
 He  is  there  to  offer  advice,  if  asked.
 But  the  present  situation  is  this:
 There  is  no  State  Counsellor  in  My-
 sore,  none  in  Travancore-Cochin...

 Shri  Madhac  Reddi  (Adilabad):
 Why  in  Hyderabad?

 Dr.  Katju:  ...and  not  one  in  Saura-
 shtra.  The  appointment  is  in  abeyance
 in  Madhya  Bharat.  The  situation  real-
 ly  is  this.  We  are  not  very  keen.  If
 you  want  one,  we  will  give  you  one.

 Shri  Nambiar:  We  do  not  want.
 Dr.  Katju:  You  do  not  want.
 Shri  Nambiar:  In  Hyderabad  we  do

 not  want.

 Dr.  Katju:  I  know  you  do  not  want
 anybody  tnere.  Now,  that  is  the  situa-
 tion.  in  Hyderabad  we  have  got  the
 Financial  Counsellor  to  assist  in  the
 management  of  the  finances.

 Now,  that  brings  me  to  the  Home
 Ministry.  I  was  glad  to  hear  and  I  am
 very  grateful  for  what  was  said  about
 the  very  welcome  feature  in  the  last
 year,  namely,  that,  but  for  the  lawless-
 ness  in  some  parts  of  India  owing  to
 organised  gangs  and  dacoits,  In  ane
 particular  place  owing  to  some  impro-
 per  functioning  of  the  State  Ministry
 and  tnirdiy,  owing  to  these  everlasting
 threats  of  Satyagrahis  and  disobedience
 of  the  laws,  strikes  and  all  that—if  we
 eliminate  these  three—we  can  easily
 congratulate  ourselves  on  the  tranquil
 conditions  that  have  prevailed  in  this
 great  land  of  ours.  We  are  36  crores.
 The  whole  world  is  in  a  very  disturbed
 condition,  and  we  are  not  behind  any
 ‘Iron  curtain’.  I  think  the  liberty  that
 this  country  enjoys  in  freedom  of  ex-
 pression  and  freedom  ot  public  meeting
 is  enviable.

 Shri  Algu  Rai  Shastri  (Azamgarb
 Distt—Eas*  cum  Ballia  Distt—West):
 Rather  too  much.

 Dr.  Kaiju:  Then  the  Press.  A  won-
 derful  Press  we  have  got.  They  are
 free,  they  are  oven.  We  have  only  to
 read  the  Urdu  Press,  the  Hindi  Press
 and  even  the  English  sheets  as  to  what
 they  say  about  us.  And  yet  peace  pre-
 vails  and  that  is,  I  suggest,  possibly  the
 greatest  tribute  that  one  can  pay  to  the
 general  good  sense  of  the  community  at
 large.  All  sorts  of  things  are  said
 before  the  people  in  the  villages—a
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 [Dr,  Katju]
 new  heaven,  a  new  earth,  a  new  Jeru-
 salem,  the  poorer  people  who  are  pass-
 ing  through  troubles  and  hard  times
 are  told  by  my  hon.  friends  here,  there
 —everywhere—all  sorts  of  things,  but
 still  they  hold  fast  to  their  moorings and  they  are  not  carried  away.

 Now,  I  should  like  to  say  something
 here  about  these  constant  threats  of
 strikes.  It  is  a  very  painful  ;  feature.
 It  is  getting  late.  It  is  a  very  harmful
 thing.  What  was  permissible,  I  suggest tc  you,  when  we  were  being  ruled  by
 foreigners  is  not  permissible  today.

 Shri  Nambiar:  Why?
 Dr.  Katja:  Here  is  a  Government  to

 which  you  are  a  party.  You  are  talk-
 ing  everyday  of  democratisation  and  of
 democratic  Government,  and  tne  first
 rule  of  a  democratic  Government  is  the
 tule  of  the  majority.  (Interruptions). If  you  do  not  accept  it,  if  you  say  that
 you  are  entitled  to  break  any  law  that
 is  passed  by  this  House  or  by  the  State
 Legislatures,  if  anybody  says  like  that,
 he  is  entitled  to  break  it.  I  can  under-
 stand  a  man  saying:  ‘Well,  I  am  going
 on  fast’.  He  goes  on  fast  in  a  decent
 Manner  and  in  his  own  kouse.  Let  him
 do  it.  But  he  starts  it  in  a  place  like
 Chandni  Chowk  or  in  front  of  the  U.P.
 Assembly  on  a  piece  of  land.  People
 go  and  want  to  break  the  law.  Very
 well,  let  them  break  the  law.  They
 start  a  procession  and  what  do  they  do?
 They  do  not  simply  rely  upon  the  help
 of  the  living;  they  also  séek  the  aid  of
 the  dead.  Here  are  living  men—men
 and  women—going  in  procession  and
 here  are  the  dead  eshes—I  do  not  know
 whether  they  are  genuine  or  spurious.
 They  go  in  a  vrocession.  Ashes  of
 people  who  died  two  months  or  three
 months  ago,  and  they  are  carried!  Take
 the  Delhi  example.  It  was  announced
 that  the  ashes  of  an  old  man  who  died
 about  two  months  ago  would  be
 brought.  I  do  not  know  what  was  in
 that  earthen  ‘jar.

 (छा.  Ranbir  Singh  (Rohtak):  He  may
 not  have  died  at  all.

 Dr.  Katju:  It  was  advertised  that
 they  would  come  at  half  vast  five  at
 Railway  station:  people  shold  go  and
 assemble  there  and  then  they  were
 going  to  be  exposed.  After
 sunset.  when  the  streets  were
 congested  they  would  be  taker.  in  pro-
 cession  through  Chandni  Chowk  and
 other  congested  parts  and  then  they
 will  be  consigned  to  ‘the  Jumna.  That
 was  what  was  said.  Probably  they
 would  have  been  kept  in  that  earthen
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 jar,  if  they  were  there  at  all,  and  they
 would  nave  been  used  elsewhere  on
 another  occasion.  Is  tnat  the  proper
 thing.  If  we  put  these  aside,  I  think.
 we  have  passed  through  a  fairly
 peaceful  period.

 Shri  Algu  Rai  Shastri:  Why  is  all
 that  allowed?

 Dr.  Katju:  There  is  a  good  deal  of
 talk  about  restriction  of  liberties  and
 preventive  detention.  One  hon.  friend
 very  generously  said  that  he  will  say:
 something  about  it  wnen  the  resolu-
 tion  comes.  I  will  wait  and  see.  The
 lady  Member,  who  is  not  here.  Mrs.
 Renu  Chakravartty  spoke  about  the
 Kakdwip  prisoners.  Please  remember’
 that  law  and  order  is  the  primary
 responsibility  of  the  State  Govern-
 ment.  I  have  asked  fcr  information
 and  what  I  find  is  that  their  case  was.
 started  two  or  three  years  ago.  Then
 the  Supreme  Court  came  in  and  said
 that  the  West  Bengal  Act  for  tke  trial
 of  these  cases  setting  up  indenpen-

 dent  Tribunals  was  ultra  vires,  That
 was  in  95l.  Then  the  West  Bengal
 Government  had  to  pass  another  Act
 and  the  result  is  that  the  trials  have
 now  been  going  on  and  the  accused
 are  undergoing  trial.

 So  far  as  the  detenus  under’  the
 Preventive  Detention  Act  are  con-
 cerned,  the  latest  information  is  that
 the  number  of  detenys  is  six  in  the
 whole  of  West  Bengal.  Now,  I  do  not
 want  to  go  into  that.  The  House
 may  take  it  from  me  that  the  State
 Governments—I  do  not  claim  any
 credit  for  myself—have  exercised  the
 utmost  scrupulous  care  that  umneces-
 sary  action  should  not  be  taken  under
 the  Preventive  Detention  Act.  But  T
 do  think  that  contingencies  may  arise
 when  a  situation  may  demand—it  is
 demanding  today—that  action  should
 be  taken  so  that  the  mischief  may  be
 nipped  in  the  bud.

 Shri  Nand  Lal  Sharma  (Sikar)=
 What  is  the  number  in  Delhi?

 Dr.  Katju:  A  good:  deal  of  talk  took
 place  about  the  salaries,  high  and
 low  salaries.  Of  course.  we  have  a
 very  favourite  proposition.  namely  the
 floor  and  the  ceiling.  That  the
 highest  salary  should  not  exceed  the
 lowest  salary  by  ten  times.  Some-
 body  said  that  if  the  minimum  salary
 is  Rs.  00  the  highest  salary  should
 not  exceed  Rs.  1000.  I  was  rather
 disposed  to  agree  ‘witn  this  proposi-
 tion  with’a  small  difference.  namely, T  think  vou  should  diyide  the  diffe-
 rent  wage-earners  Of  salary  earners
 into  age  groups.  If  you  start  with
 group  of  20  to  25—you  employ  a
 sweeper,  you  give  him  I  think  Rs.  80
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 today.  You  employ  a  _  postman  on
 Rs.  80,  you  employ  a_  clerk  in  the
 Secretariat.  I  was  told  that  he  would
 get  Rs.  05  as  basic  pay.  You  emr
 ploy  at  that  very  age  group  a  Munsif. a  Doctor,  a  member  of  the  Provincial
 Medical  Service,  or  an  Engineer  or  a
 member  of  the  Indian  Administrative
 Service  or  the  Provincial  Service.
 What  do  you  pay?  The  Doctor  gets Rs.  250,  the  Munsif  zeis  Rs.  250,  and
 Egnineers  and  technicians  all  those
 people  who  have  qualified,  poor  fel-
 lows  who  have  read  for  ten  years  and
 fifteen  years  in  colleges.  You  take
 advantage  of  them.  You  compare  the
 salaries  of  that  age  group.  What  you do  is  to  compare  the  salary  in  the
 lowest  group,  the  salary  in  the  lowest
 group  of  20  to  25.  men  who  start
 their  lives.  with  the  salary  of  the
 topmost  man  at  the  age  of  50  to  55
 and  you  say  that  he  gets  Rs.  3.000.  I

 ‘am  not  talking  about  the  Rs.  4000/-
 }  people.

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  May  I  know  what  the  sweeper at  the  age  of  55  gets?

 Dr.  Katju:  Lt  am  coming  to  that. The  Finance  Minister  is  there,  in  any case.  to  reply  to  it.
 Shri  Chattopadhyaya  (Vijayavada): Do  not  be  an  escapist.
 Dr.  Katju:  Please  hear  me.  A  ian in  the  20  to  25  age  group  veho  starts on  Rs.  80  or  Rs.  09  gets  responsi- bilities,  gets  experience,  gets  children. He  has  to  marry  aad_  educate  his

 children.  He  must  be  getting  some-
 thing  extra.  What  dues  he  get?  } enauired  about  clerks.  If  a  man  is unfit,  he  goes  away.  He  is  turned out.  If  he  is  normal,  average,  then he  may  get  a  hasic  salary  of  Ks,  ‘150. He  starts  on  Rs.  75  and  goes  up  to
 Rs.  150,  or  with  D.A.  to  Rs.  200.
 Similarly,  a  Munsif  who  _  starts  on S.  250  goes  up  ६0  Rs.  1000.  An
 IL.AS—and  he  is  the  black  beast  of
 the  day—starts  on  Rs.  350—I  am  talk- ing  of  the  average  man—and  goes  up to  Rs.  1,800.  If  you  say  that  Rs.  1,800
 down  to  Rs.  50  is  within  your  ten  year ime  limit,  then  you  should  remember at  you  are  thinking  of  a  responsible
 man,  a  man  who  has  brains  and  goes to  high  posts.  I  suggest  for  your Consideration  that  it  is  extremely  un- fair  to  take  the  ceiling  of  the  lowest
 @8e  group  and  compare  it  with  the highest  age  group.

 Then,  there  is  another  matter.  Be- Cause  the  House  is  iaterested  in  this, shall  mention  it.  I  once  had  a  talk
 with  a  young  lady.  Do  not  laugh-
 =  38  a  relation  of  mine.  You  know
 l

 e  father  very  well.  So.  do  not. ‘augh.  It  is  very  indecent.  She  is
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 the  wife  of  an  engineer.  We  were
 talking  about  salaries.  She  said:  “If
 you  give  me  a  rent-free  house  (that
 costs  about  Rs.  50);  if  you  undertake
 to  educate  my  children  and  give  them
 free  education  right  to  the  doctor's
 stage,  or  engineer’s  stage  or  the  law-
 yer’s  stage;  if  you  give  me  free  medi-
 cal  relief,  you  may  give  me  any
 salary  you  like.”  So,  when  you  talk-
 of  reduction  of  salaries,  please  re
 member  that  most  of  us  come  fronY
 middle  classes.  We  have  to  educate
 our  children.  The  nation  wants
 docturs.  It  wants  technicians.  l€
 wants  engineers.  It  does  not  want
 lawyers.  But  it  wants  servicemen
 If  you  have  ta  educate  at  your  ex-
 pense,  let  us  say  up  to  the  doctor’s
 stage,  then  according  to  a  _  doctor
 whom  I  consulted  this  morning  and whom  I  asked,  “What  did  it  cost  your father  to  educate  you’  and  make  you fit  to  function  as  a  ductur?”,  the  cost is  Rs.  30,000.  Medical  books  are  being sold  for  Rs.  40  or  30  each.  The  fees  are:
 mounting  up.  If  you  want  to  go  by that  sense  of  social  justice,  then  the-
 natiag  should  take  ‘the  responsibility for  giving  free  education  to  every- body......  (Members  from  the  Opposi-- tion:  Hear  hear.)......  absolutely  free:
 education.  But  you  are  demanding: from  the  middle  classes  today  that
 they  should  shoulder  the  burden  and-
 they  should  educate  their  sons  as’
 doctors,  technicians  etc.-and  make them  available  for  the  service  of  the nation.  That  is  an  aspect  which should  be  considered.  I  should  like to  ask  Members  of  the  Ccmmunist
 Party—they  take  part  in  the  debates— and  tell  them  that  we  shall  be  very
 grateful  if  they  will  give  us  the  latest: information  and  the  most  accurate- one  regarding  the  salaries  in  Russia...

 Shri  Nambiar:  Oh,  yes.  From  the’ Soviet  Embassy  you  can  get  it,
 Dr.  Katju:  because  I  am  told’ that  the  monthly  salary  for  a  maid is  300  roubles  and  the  highest  salary is  nine  thousand  roubles,  and  techni cians  and  authors  etc......
 Shri  Chattopadhyaya:  But  300  roub. les  is  a  wrong  figure.
 Shri  Algu  Rai  Shastri:  What  is  the

 right  figure?
 Shri_  Chattopadhyaya:  I  will  tell

 you.  Even  the  old  woman  who  sweeps: the  flour  receives  a_  salary  of  60% roubles.
 Dr.  Katju:  That  is  all  right.  A

 sweeper  here  also  gets  Rs.  88.  So, what  is  the  good  of  talking  in  that
 way?  I  “want  to  ask  another  ques tion.  This  600  roubles  is  the  floor. What  is  the  ceiling?
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 Shri  Chattopadhyaya:  You  mean
 the  average?

 प्‌  PM.
 Dr.  Katju:  No,  the  ceiling.  I  am

 told  it  is  nine  thousand  roubles,  ten
 -thousand  roubles  and  sometimes  even
 .sixty  thousand  roubles.  Anyway,

 my  hon.  friends  will  give  us  the  in-
 formation.  Then  there  is  another
 matter  on  which  I  should  like  to  take

 .a  minute.  One  hon.  Member,  Shri-
 mati  Renu  Chakravartty  spoke  about
 trade  unions  and  all  that.  That  is
 very  nice.  I  can  understand  the  right
 to  form  trade  unions  and  the  right  to
 Strike.

 Mr.  Deputy-Speaker:  I  suppose  we
 have  spent  fifteen  minutes  over  the
 Bill  earlier  in  the  jay.  I  will,  there-
 fore  apply  the  guillotine  at  TAS  ins-

 -tead  of  7.
 Dr.  Katju:  So  far  as  the  trade

 cunions  are  concerned,  you  have  the
 capital  on  the  one  side,  the  nanage-
 ment.  the  millowners,  you  have  the
 labour  on  the  other.  The  State  is

 ‘there  as  the  arbiter  to  see  that  there
 is  fairplay  and  to  mediate  and  settle

 -disputes.  So  far  as  the  Government
 and  its  employees  are  concerned--
 my  hon.  colleague  the  Deputy  Minis-
 ter  has  already  dealt  with  the  big

 -question—we  are  not  actuated  by  any
 -profit  motives.  The  capitalist  is
 actuated  by  profit  motives:  we  are
 not.  We  are  representing  the  whole

 zpeople.  So,  bringing  that  analogy
 into  consideration  is  nct  very  useful.

 T
 wanted)

 to  say  just  one  or  two
 ‘words  abott  the,  administration  of
 justice  and  then  I  would  have  finished.

 Shri  K.  K.  Basu:  There  is  no  justice
 ‘to  be  administered.

 Dr.  Katju:  My  hon.  friend  says
 -theresis  no  justice  to  be  administered.
 If  there  is  no  justice  he  would  not
 have  been  here.  But  the  general

 ‘complaint  is  that  justice  is  dilatery..
 is  expensive  and  what  not.  It  is  a

 -very  familiar  complaint.  But  I  should
 like  to  place  before  the  House  one  re-

 ‘cent  piece  of  news  which  has  appear-
 -ed  in  the  newspapers.  and  which  I  am
 «sure  will  please  the  House  as  a  whole.
 ‘I  plead  strongly  for  the  association  of
 the  veople  in  the  administration  of

 -justice.  Most  of  the  troubles  from
 which  we  are  suffering  is  due  to  the
 fact  that  people  do  not  think  that
 the  law  courts  are  their  law  courts,
 ‘that  the  police  station  is  their  police
 station.  They  think  it  is  something
 fereign  and  that  they  are  unier  no
 ‘eompulsian  to  render  any  assistance.  to

 go  and  give  true  evidence.  Now
 what  I  want  to  bring  to  the  notice  of

 tthe  House  is  that  in  Uttar  Pradesh,
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 they  have  established  what  is  called
 judicial  panchayats.  The  law  was
 passed  in  948  and  it  took  some  time  to
 start  the  machinery  and  hold  elections.
 Under  the  elected  system  these  pan-
 chayats  have  been  functioning  for  the
 last  two  years.  I  have  collected
 figures  for  the  last  nine  months  and
 you  would  be  astonished  to  hear,  as
 I  was.  the  number  of  petty  cases,
 judicial  and  criminal.  decided  by  them.
 For  the  nine  months  ending  38४  of
 December  1952,  the  cases  which  were
 disposed  of  by  these  panchayats  were
 2.30.000.  Now  many  of  them  were
 cases,which  were  settled  by  compro-
 mise:  but  even  then  the  figures  are
 astonishing.  94  per  cent.  of  the  ce-"
 cisions  were  accepted—ro  appeal,  no
 revision.  nothing.  Revisions  were
 filed  on  very  large  and  general  grounds
 in  six  per  cent.  cases.  They  were  syc-
 cessful  only  intwo  per  cent.  In  four
 per  cent.  of  the  cases  the  magistrates
 and  the  civil  officers  said  it  was  quite
 all  right.  Please  see  the  result.  Out
 of  2.30.000  cases  98  per  cent.  widg-
 ments  stood.  They  were  decided  by
 these  panchayats  whose  members
 were  not  educated,  but  people  living  in
 the  villages.  There  was  no  question
 of  hide-bound  rules  of  evidence  or
 hide-bound  procedure.  Lawyers  were
 not  there  to  assist  them  and  they
 did  the  whole  thing.  That  is  proof
 positive  that  if  you  associate  pedple
 and  if  the  people  begin  to  think  that
 they  are  administering  justice  them-
 selves,  then  it  succeeds.  I  do  hope  that
 this  will  appeal  to  all  parts  of  india
 and  it  is  a  matter  for  great  gratifica-
 tion  that  the  example  set  by  the  Uttar
 Pradesh  has  already  been  followed  by
 many  provinces.  I  do  hope  that  ise
 where  also  this  will  prove  successful.

 Finally,  there  was  something
 about.  passports.
 something  like  a
 mental  right.

 said
 Now.  passport  is  not

 matter  of  funda-
 That  was  wrongly  put.

 Everv  Government  is  entitled  to  see
 which  are  the  persons  who  go  out.
 And  I  shall  be  auite  frank  about  it
 What  I.  want  is  that  there  should  be
 eomplete  sincerity  about  this  matter,
 complete  frankness  about  this  matter.
 If  you  want  to  go  for  any  purpose.  say,
 somebody  is  ill,  you  can  go  and  have
 the  treatment.  But  if  vou  can  go
 for  treatment,  suppose  one  is  suffer-
 ing  from  appendicitis,—the  sea  vuyage or  the  air  journey  gets  you  rid  of
 the  appendicitis  and  brings  complete
 health.—and  then  vou  go  to  a  Peace
 Conference  in  Vienna  or  Timbuctoo
 oar  Brisbane  and  wander  about  the
 whole  world.  then  I  sav  it  is  not
 frankness.  (An  Hon.  Member:  And
 the  Coronation).  We  do  not  want
 people  to  go  out  to  bring  the  Govern-

 ment  into  contempt.  (Interruption).
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 We  do  not  want  people  to  go  out
 and  sabotage  the  Government  here.

 Several  Hon.  Members:  No.
 Shri  H.  N.  Mukerjee  (Calcutta—

 North  East):  Be  free  and  frank.
 Dr.  Katju:  That  is  all  that  I  have

 to  say.  But  before  I  sit  down  I
 would  like  to  answer  to  an  appeal
 which  was  made  to  me  by  two  Mem-
 bers.  Both  of  them  have  gone  away
 and  therefore  it  is  really  not  neces-
 sary.  I  was  asked  to  express  regret
 for  something  which  has  happened  in Delhi.  What  I  wanted  to  say  was  if
 I  had  the  least  consciousness  of  hav-
 ing  done  something  improper  myself
 I  would  have  been  the  first  person  to
 express  regret.

 Shri  Chattopadhyaya:  You  could
 never  be  capable  of  doing  it.

 Shri  Algu  Rai  Shastri:  Because  he
 never  does  wrong.

 Dr.  Katju:  I  am_  always  careful
 about  it.  Some  hon.  Member  read
 out  an  editorial  from  the  Hindu  that
 ‘the  Home  Minister  should  have  ex-
 pressed  regret’.  What  for?  What
 have  I  done?  People  go  and  they are  alleged  to  be  arrested  by  a
 Magistrate.  That  is  a  matter  for
 trial.  If  they  are  arrested  by  a
 Magistrate  it  seems  to  be  quite  all
 right.  The  Supreme  Court  did  not
 go  into  that  matter.  It  went  into  an-
 other  matter.  As  I  said  the  other
 day,  picture  to  yourself.  Lawyers  are
 there,  eminent  barristers,  vakils,  dis-
 tinguished  accused,  both  lawyers,  bar-
 risters,  etc.,  and  the  Magistrate  is
 there,  and  the  trial  takes  place  in
 jail.  Everybody  knows  where  they have  come  from,  where  they  are  going back.  And  they  say,  ‘Please  adjourn the  case’.  If  they  had  said  to  the
 Magistrate,  ‘We  want  to  go  out’,  the
 Magistrate  would  have  said.  ‘Ga  out’.
 They  did  not  want  to.  And  the  Ma-
 gistrate  forgot  to  write  the  three words.  I  gather  from  the  newspapers that  a  distinguished  friend  of  mine,
 one  of  the  persons  concerned,  had
 actually  offered  to  go  to  jail,  himself.
 He  did  not  want  to  remain  out,  That is  what  the  newspapers  said.  What.
 am  I  to  express  regret  for?  If  I
 begin  to  express  regret  on  everything, 8ood,  bad  or  indifferent,  then  my regret  would  become  valueless.  I
 should  express  regret  when  there  is
 something  genuine  behind  it  and  it
 carries  some  sense.

 I  would  ask  the  House  to  pass these  Demands  with  acclamation.
 Shri  Sarangadhar  Das:  My  question has  not  been  answered,  about  the
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 Mercantile  Corporation  four  months
 after......

 Dr.  Katju:  That  case  is  under  con-
 sideration.

 Mr,  Deputy-Speaker:  I  shall  first  put
 all  the  cut  motions  on  the  Demands  for
 the  Ministry  of  Home  Affairs  to  the
 vote  of  the  House.

 The  cut  motions  were  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper  in  respect  of  Demands  Nos.
 52,  53,  54,  55,  56,  57,  58  and  27  be
 granted  to  the  President  to  com-
 plete  the  sums  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  954
 in  respect  of  the  corresponding
 heads  of  Demands  entered  in  the
 second  column  thereof.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  Now,  I  shall

 put  all  the  cut  motions  on  the  Demands
 for  the  Ministry  of  States  to  the  vote
 of  the  House.

 The  cut  motions  were  negatived.
 Mr.  Deputy-Speaker:  The  question is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper  in  respect  of  Demands  Nos.
 88,  89,  90,  91,  92,  93,  94,  95  and  35
 be  granted  to  the  President  to
 complete  the  sums  necessary  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1954,  in  respect  of  the
 corresponding  heads  of  Demands
 entered  in  the  second  column
 thereof.”

 The  motion  was  adopted.
 {The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  House  cre

 reproduced  below.—Ed.  of  P.  P.]
 Demand  No.  52—Mrnistry  OF  HOME

 AFFAIRS
 “That  a  sum  not  exceeding  Rs.

 +1,17,43,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  -course  of  payment
 during  the  year  ending  the  35
 day  of  March,  1954,  in  respect  of
 ‘Ministry  of  Home  Affairs’.”
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 Demanp  No.  53—-CABINET
 “That  a  sum  not  exceeding  Rs.

 21,88,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  38
 day  of  March,  954,-in  respect  of
 ‘Cabinet’.”

 Demanp  No.  54—DELHI
 “That  a  sum  not  exceeding  Rs.

 1,38,58,000.  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist

 Sie
 March,  1954,  in  respect  of ¢  997

 Demand  No.  55—POLICE

 “That  a  sum  not  exceeding  Rs.
 63,37,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary.  to  defraythe  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist

 ao
 of  March,  1984,  in  respect  of

 Demand  No.  56—CENSUS

 “That  a  sum  not  exceeding  Rs.
 9,62,000  be  granted  to  the  Presi-
 dent  to  complete the  sum  _  neces-
 sary  to.  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1954,  in  respect  of
 ‘Census’.”

 Demanp  No.  57—Miscettaneous  De-
 UNDER PARTMENTS  AND  EXPENDITURE

 THE  MinistRY  OF  HoME  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 10.15,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _  neces-
 sary  to  defraythe  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  ‘Bist.
 dav  of  March,  1954,  in  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry
 of  Home  Affairs’.”

 ‘Yemanp  No.  58—ANDAMAN  AND  NICOBAR
 ISLANDS

 “That  a  sum  not  exceeding  Rs.
 1,.61.29.000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necess-
 arv  to  defray  the  charges  which
 will  come  in  course  of  vayment
 during  the  vear  ending  the  ‘Bist
 dav  of  March.  1954.  in  respect  of
 ‘Andaman  and  Nicobar  Islands’.”

 Demann  No  27—CapriTaAL  OUTLAY  OF
 THE  Ministry  OF  HOME  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 26.28,000,  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 Home  Affairs’.”

 Demanp  No.  88—MINISTRY  OF  STATES
 “That  a  sum  not  exceeding  Rs.

 10,63,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3Ist
 day  of  March,  1954,  in  respect  of
 ‘Ministry  of  States’.”

 DEMAND  No.  89—PrRivy  PURSES  AND
 ALLOWANCES  oF  INDIAN  RULERS

 “That  a  sum  not  exceeding  Rs.
 -1,92,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1954,  in  respect  of  ‘Privy
 Purses  and  Allowances  of  Indian
 Rulers’.”

 Demanp  No.  90—Kutcu
 “That  a  sum  not  exceeding  Rs.

 1.01,83,000.  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  35
 day  of  March,  1954,  in  respect  of
 ‘Kutch’.”

 ‘Demand  No.  9!—BILASPUR

 “That  a  sum  not  exceeding  Rs.
 23.43.000  be  granted  to  the  Presi-
 dent  to  completethe  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist.
 day  of  March,  1954,  in  respect  of
 ‘Bilaspur’

 Demand  No.  92—Manipur
 “That  a  sum  not  exceeding  Rs.

 58,19,000,  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necess-
 arv  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  ‘Bist
 dav  of  March,  1954,  in  respect  of
 ‘Manipur’.”
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 Demanp  No.  93—TRIPURA
 “That  a  sum  not  exceeding  Rs.

 1,11,22,000,  be  granted  tc  the  Pre-
 sident  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  350
 day  of  March,  1954,  in  respect  of
 ‘Tripura’.”
 Demanp  No.  94—RELATIONS  WITH

 STATES
 “That  a  sum  not  exceeding  Rs.

 56,95,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘Relaticns  with  States’.”

 dent  to  complete  the  sum  necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 aay  of  March,  1954,  in  respect  of
 ‘Miscellaneous  Expenditure  under
 the  Ministry  of  States’.”

 Demanpd  No.  35—Caprrat  OUTLAY
 OF  THE  MINISTRY  OF  STATES

 “That  a  sum  not  exceeding  Rs.
 3,67,35,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _necess-
 ary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  35
 day  of  March,  1954,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 States’.” Demanp  No,  95—MIsSCELLANEOUS  Ex-

 PENDITURE  UNDER  THE  MINISTRY  OF  .  iu STATES  The  House  then  adjourned  till  Two
 “That  a  sum  not  exceeding  Rs.  of  the  Clock  on  Wednesday,  the  है

 54.66,000  be  granted  to  the  Presi-  April,  1953.


